BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL,
SOUTHERN ZONE - CHENNALI.
Appeal No. 79 of 2022(S7)

Between
Tumkunta Narsa Reddy & Ors .. Appellants (S)
Versus
SEIAA, Telangana and others ... Respondent(S)
INDEX
S. No. Date Particulars Page No.
1 01.05.2023 | Reply Affidavit on behalf of MoEF & CC 1-6

2 14.09.2006 | Annexure-1 Copy of the EIA Notification, 7-78
2006

B 28.04.2023 | Annexure — 11 Copy of the Inspection Report 79-81

4 07.08.2021 | The copy of preliminary notification is at 82-84
Annexure I in Site inspection Report.

5 29.07.2022 | The copy of the EC is at Annexure II in 85-95
Inspection Report.

6 16.08.2021 | The copy of the final proceedings of| 96-147
acquisition of 168-05 ha of land is at
Annexure III in Site Inspection Report.

7 Nil The copy of the relevant extract of the GO is | 148-148
at Annexure IV in Site Inspection Report.

8 Nil The copy of the KML file map showing total | 149-149
land area provided by PP is at Annexure V in
Site Inspection Report

9 Nil layout map for survey nos. 1495 and 1510 is at | 150-150
Annexure VI in Site Inspection Report.

10 Nil The Copy of the site inspection photographs at | 151-152
Survey nos. 1495 and 1510 at Wargal are at
Annexure VILin Site Inspection Report,

N

vzl

S. Rajasekar, Advocate
MoEKF&CC



BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL

CHENNAI (SOUTHERN ZONE)

IN

APPEAL No. 79 of 2022 (SZ)

IN THE MATTER OF: -

Tumkunta Narsa Reddy &« Ors ... Appellant(s)
VERSUS

SEIAA, Telangana & Ors. ...... Respondent(s)

REPLY AFFIDAVIT ON BEHALF OF RESPONDENT NO. 2, MINISTRY

OF ENVIRONMENT, FOREST AND CLIMATE CHANGE

MOST RESPECTFULLY SHOWETH: -

I, Sh. Tarun Kathula, S/o Shyamala Rao, aged about 45 years working as
Director/Scientist ‘F’ in Integrated Regional Office of the Ministry of Environment,
Forest & Climate Change, at Hyderabad, the deponent hereby solemnly affirms and

state on oath as under: -

1. That I am duly authorised and competent to swear the present reply affidavit
on behalf of the Ministry of Environment, Forest and Climate Change
(hereinafter referred as MoEF&CC).

2. That the contents of the application, unless specifically admitted, are denied

to the extent that they are inconsistent with submissions made hereinafter.

,_ \_ arun Kathula
OJ_/_,N Director/Scientist 'F' (C)
\ ¥ Integrated Regional Office
Ministry of Environment Forest and Climate Cime
1 Aranya Bhavan, Hyderabad. Telangana-500 004



3. That the instant reply is being filed by the Answering Respondent without
prejudice to his right to file a fuller and more detailed reply at a later stage, if

SO necessary.

4. That the present appeal has been filed against the grant of Environmental
Clearance (EC) dated 29.07.2022 by the State Environment Impact
Assessment Authority (SEIAA), Telangana to the Respondent No.3 i.e.,
Telangana State Industrial Infrastructure Corporation Ltd (TSIIC) for setting
up of Industrial Park/Estate at Wargal Mandal, Siddipet District, Telangana.
It was also alleged by the appellant that the SEIAA has failed to understand
that the project is an establishment of Industrial Park, which falls under the
Category A of Item 7(c) “Industrial Estate/Park/Complex of the schedule to
the Environmental Impact Assessment (EIA) Notification, 2006. However, in
the instant matter, SEIAA has appraised project under the wrong category i.e.,
B1 of Item 8(b) “Township and area Development of the schedule to the EIA

Notification, 2006.

5. In this regard, it is submitted that the Respondent No.2 has issued the EIA
Notification S.O.1533E dated 14 September, 2006 and its amendments
regulates the construction of new projects/activities/expansion or
modernization of existing projects in different parts of the country for grant
of prior Environmental Clearance under sub-section (3) of section 3 of
Environment Protection Act, 1982. Copy of the EIA Notification, 2006 is

annexed as Annexure-R/1.

Tarun Kathula
Director/Scientist 'F' (C) \
Integrated Regional Office, '

Ministry of Environment Forest and Climate Chang:
Arﬁya Bhavan, Hyderabad, Telangana-500 004 \



6. That EIA Notification, 2006 covers 38 projects/activities in its schedule
which inter-alia includes different types of infrastructure projects viz.,
Airports, Ports, Highways, and Building &amp; Construction Projects, etc.,
as specified and classified in the schedule of the said notification. All such
projects/activities shall require prior environmental clearance from the
concerned regulatory authority, e.g., MOEF&CC in the Union Government for
matters falling under Category A in the schedule and the SEIAA at State level
for matters falling under Category B in the said schedule before starting any
construction work. Following categories projects/activities are covered under

the ambit of EIA Notification, 2006 as amended:

a. All new projects or activities listed in the schedule to this
notification;
b.  Expansion and modernization of existing projects or activities

listed in the schedule to this notification with addition of
capacity beyond the limits specified for the concerned sector,
that is, projects or activities which cross the threshold limits
given in the Schedule, after expansion or modernization;

¢ Any change in product-mix in an existing manufacturing unit

included in schedule beyond the specified range.

7. Itis humbly submitted that the Industrial estate/park/complexes/areas, export
processing zones (EPZs), Special Economic Zones (SEZs), Biotech Parks,
Leather Complexes are covered under entry 7(c) of the schedule to the EIA

Notification, 2006 as amended with details are as under:

7
Tarun Kathula \ \
Director/Scientist 'F* (C) >
Integrated Regional Office, = 3 e

Ministry of Environment Forest '
tand Ciimate Chang=
Aranya Blfgvan, Hyderabad. Telargana-500 00;



Project or Category with threshold Conditions if any
Activity limit
A B
(1) (2) 3) (4) (3)
7 Physical Infrastructure including Environmental
Services

7(c) [Industrial estate/ |If at least one [Industrial General as well as
park/ complexes/ |industry in  |estate specific conditions
areas, export the proposed |housing shall apply.
processing zones (industrial atleast one

Note:

(EPZs), Special  |estate falls  |Category B
Industrial estate of
Economic Zones [under the industry and
area below 500 ha.
(SEZs), Biotech |Category A, |area <500 ha.
and not housing any
Parks, Leather entire
industry of category
Complexes. industrial
Industrial A and B does not
area shall be
estate of area [require clearance.

treated as

>300 ha. and [f the area is less than
Category A,
: . not housme 500 ha. but contains
irrespective

any industry -
o e aren. building and

BElGRINETS construction project
Industrial

Categary A >20,000 sq.m. and or
estate with

or B

development area
area greater
more than 50 ha it
than 500 ha.
will be treated as

and housing
Tarun Hetilityelisted at seria
l_l?irector{Sc entist 'F' (C)
tegrated Regional Office,

Ministry of Envir )
4 onment Forest and Climate Chan '
Aranya Bhavan, Hyderabad, Telangana-500 DO4gE



at least one no. 8(a) or 8(b) in the
Category B schedule, as the case

industry. may be.

8. It is humbly submitted that the answering respondent through its Integrated
Regional Office (IRO), Hyderabad has conducted the site inspection of the
project in question and calculated the area based on KML files of the proposed
Special Food Processing Park as provided by TSIIC. According to the
findings of report, total area of the project site under question is more than

500 ha.

Copy of the Inspection Report is annexed as Annexure-R/2.

9. Itis humbly submitted that in view of above findings of the IRO, Hyderabad,
it appears that the Environmental Clearance to the project under question
should had been granted under category 7(c) of the EIA Notification, 2006 as
amended. However, the SEAC/SEIAA might have appraised the project on
the basis of information provided by the project proponent who wrongly or
mistakenly declared that area of the project site is less than 500 ha before the
SEAC/SEIAA. In view of this, it may also be a case of concealment of facts

by the project proponent.

10.That in view of the aforementioned facts and circumstances, this Hon’ble

Tribunal may kindly be pleased to pass appropriate order(s).

Tarun Kathula Q\ ?,//

DirectorlScientist H
> N
- tlntegrated Regional Of(ﬁc)e
Ams 1y of Environment Forest ang ClimafeThange
ranya Bhavan, Hy%erabad. Telangana-500 ﬂ04s



11.1t is respectfully submitted that the answering respondent without prejudice

reserves his right to file an additional affidavit at a later stage, if so necessary.

VERIFICATION

Qw/
DEPONENT

Tarun Kathula

Director/Scientist 'F'’ ((;)
Integrated Regional Office,

Ministry of Environment Forest and Climate Change

Aranya Bhavan, Hyderabad, Telangana-500 004.

[, the aforementioned Deponent, do hereby verify that the contents of the above

affidavit are true and correct to my knowledge as per the records of the answering

respondents. No part of it is false and nothing material has been concealed therefrom.

Verified at Hyderabad on this 1% June, 2023.

QW

DEPONENT

Tarun Kathula
Director/Scientist 'F' (C)
Integrated Regional Office,
Ministry of Environment Forest and Climate Change
Aranya Bhavan, Hyderabad, Telangana-500 004.
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EXTRAORDINARY

I [[—@EvE 3—39-TUE (ji)
PART II—Section 3—Sub-section (ii)

w4 wHia
PUBLISHED BY AUTHORITY

|. 1067) =3 foeelt, gEwfaar, famar 14, 2006/975 23, 1928
No. 1067] ____ NEW DELHI, THURSDAY, SEPTEMBER 14, 2006/ BHADRA 23, 1928

wfarmahraﬂﬁamu'
sfergern

¥ fxeelt, 14 faam, 2006
WA, 1533( A7), — DU WHR T D17 AOR g IS WNSN AT G4t 6o IS8 gara

@& e ¥ f Ry 9N A T a7 Wu IoeEs WY aiever SRran Fuike e ge e
sfrgE @ ware & Ry waieen (Fee) s, 1086 2 G 3 @ SO (3) @ I @E
#ried grr 18 78, 2006 @ gAfEa Gy yufavwr A R srferpaen 4 RfEEe wivw @ sweat
F YTER 99 7@ @ v sy affafes 98 & orht 3 wa @ R wm ' a8
aRarol @ Brarmed W a 5w sfeE @ orgd ¥ e Sl e e sk
Sy R e aRa 2 R @ R a1 srfeteRer W s frde st g
aﬁ:ﬁﬁama?fm,whw{m)ﬁw, 1986 @ frgw 5 @ Sufaw (3) @ anfl & U
AT ud D WU, IRV, WM 2, We 3, IUES (i) H, H03N0 o 1324(3), @ 15
ey, 2005 grr @A & 1 N Rret o7 wft affedl 9, REd ST wnfda o8& 28 e &
9 ¥ A, e Iw aftggT &) sfafde o a Iurs B Sl sEa ® Sed w9 &
$ off, e fRoq 7 @ @ e ey IR Fara amifyT fpy Mo ;

3R e AfdgEen B Wil 15 Ryday 2005 ® W aT & SudE B § TS ol ;

iR TR SfedRe HreT fTgET @ See A e @i amel ok gel W B weeR 3
T W 9 Rar o foam €

2900 G1/2006 (1)
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I, 3 DA PR, vAtavw (wemvr) Fram, 1986 B Frm 5 & Sufgw (3) @ () B
wrfrui%aﬂafaw(ﬂm)sifﬁﬁw, 1986 @t 919 3 B U (1) X I (2) B WS (v) W
w«iﬁmwmaﬂé@eﬂ?aﬁmmmm 60(37), " 27 WEd, 1994 B I A
& Ry i v g A 1R aftea @ od feer ar € @ &9 @1 A e @ 3w
e &t & 6 g wores At @i ¥ @ 7 oo @ fsareeat w1 sl Wt a1 g
a&qﬂwﬁaaﬁﬁﬁmﬁmwmmﬁmwﬁmﬁmmmgﬁﬁwm
3R o1 dreifet ¥ Rads 9fkd awa # oRady oW g wna @ el w A gufRefy, e
WOR g A1 59 JRgET A 39 39 v Rl sfvm @ oeR Sa aRfrm Stemi 3 @

' ava @ TR WUR G ok e saflie o afitfa &
A DT WA G WEE T W S I W Tafavos g Fefwor grieeer g gd aataer
mfe & gward @ fpar S

2. vd vaiaeia sty ot et (§.R.) -

P et a1 et @ R, oA S g A A e
forar, B WY B W A AR o W OF S arEE ¥ war @ @ aftg ot @ fre
¥ forg wifda Rfyams miRew 3, R ol § ‘@ @ siwia o g vl & fag sod wa
TEEN Bd WXER ¥ ggiave ek a9 qAed FEr T 8 ofR Iy WX W ISy 93iaRo] RTHTd
frivor iR wer T & gd vatqwfta sl snifta Enft @ oRarer a1 frarsang s e
e & |

(@) &9 R & ST F gelteg Wt T aRaeE 7 e

(i) o= sfET A orgd # gheg e wRanet @ fraread @1, waftg &=
@ fav saf vfaiormstt @1 frareamt & fay o Rar 71 agfateto @ ggard
At # A wd aftrmaw Warel ® ar @R Ad € ewan § oReds wfita AR @

amfAarmRer |
(i) ffafde W ¥ ® g & sl et e RYwvear give 3 sare s
# o1 ufvad |
3. T W gataenr wanara Pafver witewer (1) @18 T W guterer @ereia Rt

siftrver, R SO0 SE® TYATT TWEIMATT wEr T & Dty WEN g Yatawor (W) affva,
1986 @ N 3 @ SuETY (3) & i Nfem fRm Srem v R wew @ Rwd it o
s oY U Ued-fud, Ud GNER AT Wi WU Toadid a9amwd R amfafdg e S |
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() Wew-wRT RT I WO 71 OIS T @ A SR g o vt
faferat /¥ oRfYa &rm |

(@ o= D wew @ A gfve o e & o 59 sfgET @ Wi VI A @ oEa
Fd B @ B E | B

(4)' TR SN (3) ¥ Rftffe wewdl 4 ¥ 0o wow o qafoRn s Fraier s § g

), TWETETy w1 e A
(5) I TEHR T W SRR TS U (3) A S (4) F P wewi o sy @

ﬁmwﬁmmmmwﬁﬁmﬁmﬁmﬁ?$mﬂ
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4. wRarerT st fFareanl &1 wafiewor -
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R amafa € | ‘

() o A oy @ @ e A wffer Wit el @ Rrarderd), e siqid
Ream oo a1 fraeard & R ik smygfralewor qon Swe R 3
IRad wfafaa & @ fig, 38 sl @ wioHl @ fog $<iy IR g e
N W e Rt s swad affy A ReRel W TRa wver J gatae sk
79 WAy § g vatewer aFmefy adfera @t ;

(i) o A vt @ S w0 A wffe i aRaoEl @ Rearerd, R sitia
2 D W (i) % s Reme wRarsEal a1 Rearmard @t R 3k
amRdtew @ 4 2 & wudw (i) ¥ anfififde e few § oReda o 8
foreg Rl & wftrfore 78t & S sy A FifFaa & o wemw odl & @@ B
& R o e wae fufor afiewr § gd uatewia sl
afer B | ey @ s Rfvea, 5w s ofRgE § afda @ 9 arelt
et T W WY TdE WX fNNs e Ay (Tuded) @ Ramiel e
eTRa B | qEEansuy e w9 @ od TaSansty A1 THsTet & srqufRify
#, ®rE yan ‘@ ofareE wad ‘@ Raeer e e
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5. wiffm, fRarm iR sisow afRfa - Iy Rer & W W 7@ ARmy sieaq wif

3R T A1 HY I WY W O g sfeed wfafy (Rrd g g@s v Sudt ofR wwsueh
FE T ) HAY: waT @ A wad cw” aRaraai @1 fhareendt & wpif, e siR s

ot | St ok vwgud &) vars W9 4 FH A ©5 U6 4K few anh |

(@)  dvdl ® e oRfvee VI F & ol | wow @ g T0aE WY W GEET @
7o FEid IUE GYHR g1 Y WaE JUTES ® gAY A @9 |l |@igd 7169

fa e |

(@ 5 TR, e I9 WWeR 99U Vo gurd @ 7 e § gt
R ok e & @l ¥ 9 W A o a1 |y ToueE @ fAY U gesvel

I FYE [DH A

(M)  Rdug sree @ty v o At siee affy @ o @t sefy @ fag wfea
@y Tt |

(m) < RYwe sides 9l ek vy fadwe sfedw R @ witga wew wE
e Tk aman & ddy § Rred fav @f wafaefa semef wif i R, @
@ @ o BEn @ T siewT @ e @ fag aded @ W P @
forg amaws whaanl A0, &9 § R 9a T A gd ga & |

(g fdmg siwaa wiela ok ww fws sigar ol dge e @ Reia w®
g eyl | oy gdds wd # wedfd e @ ge sy R wefy TE @
ot & A a7 RER AE S

6. ud yatawfta ammfy @ forg smdesr (@) @ @it smrell # vafawefta s wim @ fog
¢ wrye s Ry framrend @ fg, PR e W R ondes g wie W e
wfawru fFamdy @ 9 2 @y @ gl gdffe e (vel) @ geEe @ gwEe aRRee
z Pweocar ) o e d ged e w1 iR SYes W 1E F b e | Ndes, ISP
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& R 43 e aine Bure @ e af, gd et R $ R W) aRren A @1 U6
yfa ;q_rs.*::;'; B e N

7. (i) = oRarael & Ry d watavolta srmefy ($0) sfear & R - 4% aRaroEst @ g
qargeettn crenife ufdar A afree gw aw wafaee 20 Rl @ ol o o @ R

nerrudft AR Amdl & e 7€ 9 L ) 9N IEH SEdeg OF § @ -
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@ 1 a1 w2 & gaitevwor @ fag waiawr ol o9 daran wre-wme W wifaa aniede g ot
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S a1 T T RIS o R RIS e S /MR 1 3 4 TE T B ST T
e aftfa a1 Gl I W siwmer affy @ feet we gu g < T o e, 3l Rew
Jimert wftfy I w4 Io wWR e afea affRY gv snawe W WY, AdEd gN EIY
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Rramepemdt (@i, Tr/arfiwe erde/smee) & o Rar sifta @ &m sk 3@

B TF 1/9%9 1% 3R gRon Ao & YR IR Far S |
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(i) | T FA B 7™ 1 B AR D o B B e R srfwes SRR a1 HiRE oo ww
s sitoram WRR g1 aMiee @) MRE e oTEm | SR @ Nt @ RS TRaT
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(iii) T v W HERT ve ey affy o difte T W e simew Wil @t
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(@ Wiyt @ 2’ aRaEeEg s fearea | |
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witr fomdy RAE @1 od dweTge X 3 Y QR SR AR @ v g @ wen @ R
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Haftw wvm R e $angn iR el F wmfe oRedw St | 3w seR daw T o €
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MINISTRY OF ENVIRONMENT AND FORESTS
NOTIFICATION
_ New Delhi, the 14th September, 2006 : .

$.0. 1533(E).—Whereas, a draft notification under Sub-rule (3) of Rule 5 of the Environment (Protection) Rules, 1986 for
impusing certain resiriclions and prohibitions on new projects or activities, or on the expansion or modernization of existing
projecis or activities based on their polential environmental impacis as indicated in the Schedule to the notification, being
undertaken in any part of India’, unless prior environmental clearance has been accorded in accordance with the objectives
of National :EnVimnmment Policy as approved by the Union Cabizet on 18th May, 2006 and the procedure specified in the
notification, by the Central Government or the State or Union Territory Level Environment Impact Assessment Authority
{SEIAA), taibe constituted by the Centra! Government in consultation with the State Government or the Union Territory
Adinénistvatjon concerned under Sub-seciion (3) of Section 3 of the Environment (Protection) Act, 1986 for the purpose of
this gotificalion, was published in the Gazette of India, Extraordinary, Part II, Section 3, Sub-section (ji) vide number
5.0.'1324(1), dated the 15th September, 2005 inviting objections and suggestions from all persons likely to be affected
therdby withiin a period of sixty days from the date on which copies of Gazette containing the said notification were made
available to the public; :

And whereas, copies of the said notification were made available to the public on 15"
September, 2005,

And whereas, all objections and suggestions received in response to the above
‘mentigned draft notification have been duly considered by the Central Government;

Now, therefore, in exercise of the powers conferred by sub-section (1) and clause (v) of
sub-section (2) of section 3 of the Environment (Protection) Act, 1986, read with clause  (d)
of sub-rule (3) of rule 5 of the Environment (Protection) Rules, 1986 and in supersession of
the natification number S.0. 60 (E) dated the 27" January, 1994, =xcept in respect of things
done or omitted to be done before such supersession, the Central Government hereby directs
that on and from the date of its publication the required construction of new projects or
activities or the expansion or modernization of existing projects or activities listed in the
Schedule to this notification entailing capacity addition with change in process and or
technalogy shall be undertaken in any part of India only after the prior environmental
clearance from the Central Government or as the case may be, by the State Level Environment
Impact Assessment Authority, duly constituted by the Central Government under sub-section
(3) of isection 3 of the said Act, in accordance with the procedure specified hereinafter in this
notifidation.

'Includes the territorial waters

2. Requirements of prior Environmental Clearance (EC):- The following projects or
activities shall require prior environmental clearance from the concerned regulatory authority,
which shall hereinafter referred to be as the Central Government in the Ministry of
Environment and Forests for matters falling under Category ‘A’ in the Schedule and at State
level the State Environment Impact Assessment Authority (SEIAA) for matters falling under
Category ‘B’ in the said Schedule, before any construction work, or preparation of land by the
project management except for securing the land, is started on the project or activity:

(i) All new projects or activities listed in the Schedule to this notification;

(i)  Expansion and modernization of existing projects or activities listed in the Schedule to
this natification with addition of capacity beyond the limits specified for the concerned sector,
that is, projects or activities which cross the threshold limits given in the Schedule, after
expansion or modernization;
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(iii) Any change in product - mix in an existing manufacturing unit included in Schedule
beyond the specified range. -

3. State Level Environment Impact Assessment Authority:- (1) A State Level
Environment Impact Assessment Authority hereinafter referred to as the SEIAA shall be
constituted by the Central Government under sub-section (3) of section.3 of the Environment
(Protection) Act, 1986 comprising of three Members including a Chairman and a Member —
Secretary to be nominated by the State Government or the Union territory Administration
concerned.

(2) The Member-Secretary shall be a serving officer of the concerned State Government or
Union territory administration familiar with environmental laws.

(3)  The other two Members shall be either a professional or expert fulfilling the eligibility
criteria given in Appendix VI to this notification.

(4)  One of the specified Members in sub-paragraph (3) above who is an expert in the
Environmental Impact Assessment process shall be the Chairman of the SEIAA.

(5)  The State Government or Union territory Administration shall forward the names of the
Members and the Chairman referred in sub- paragraph 3 to 4 above to the Central
Government and the Central Government shall constitute the SEIAA as an authority for
the purposes of this notification within thirty days of the date of receipt of the names:

(6)  The non-official Member and the Chairman shall have a fixed term of three years (t"rom‘
the date of the publication of the notification by the Central Government constituting the
authority).

(7)  All decisions of the SEIAA shall be unanimous and taken in a meeting.
4. Categorization of projects and activities:-

(i) All projects and activities are broadly categorized in to two categories - Category A and
Category B, based on the spatial extent of potential impacts and potential impacts on human
health and natural and man made resources.

(it) Al projects or activities included as Category ‘A’ in the Schedule, including expansion
and modernization of existing projects or activities and change in product mix, shall require prior
environmental clearance from the Central Government in the Ministry of Environment and
Forests: (MoEF) on the recommendations of an Expert Appraisal Committee (EAC) to be
constituted by the Central Government for the purposes of this notification:

(i)  All projects or activities included as Category ‘B’ in the Schedule, including expansion
and modernization of existing projects or activities as specified in sub paragraph (ii) of paragraph
2, or change in product mix as specified in sub paragraph (iii) of paragraph 2, but excluding
those which fulfill the General Conditions (GC) stipulated in the Schedule, will require prior

* environmental clearance from the State/Union territory Environment Impact Assessment
Authority (SEIAA). The SEIAA shall base its decision on the recommendations of a State or
Union territory level Expert Appraisal Committee (SEAC) as to be constituted for in this
notification. In the absence of a duly constituted SEIAA or SEAC a Category ‘B’ project shall
be treated as a Category ‘A’ project:
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5. Sereening, Scoping and Appraisal Committees:-

The same Expert Appraisal Committees (EACs) at the Central Government and SEACs
(hereinafter referred to as the (EAC) and (SEAC) at the State or the Unton territory level shall
screen, scope and appraise projects or activities in Category "A" and Category "B’ respectively.
EAC and SEAC’s shall meet at least once every month.

(a) ;The composition of the EAC shall be as given in Appendix VI. The SEAC at the State or
the Union territory level shall be constituted by the Central Government in consultation with the
concerned State Government or the Union territory Administration with identical composition;

(b}  The Central Government may. with the prior concurrence of the concerned State
Governments or the Union territory’ Administrations, constitutes one SEAC for more than one
State ¢r Union territory for reasons of administrative convenience and cost;

(¢) The EAC and SEAC shall be reconstituted after every three years:

{d)  The authorised members of the EAC and SEAC, concerncd. may inspect any site(s)
connected with the project or activity in respect of which the priar environmental clearance is
sought, for the purposes of sereening or scoping or appraisal; with prior notice of at least seven
days tg the applicant, who shall provide necessary facilities for the inspection:

(e) The EAC and SEACs shall tunction on the principle of collective responsibility. The
Chairperson shall endeavour to reach a consensus in each case, and if’ consensus cannot be
reached, the view of the majority shall prevail.

6. Application for Prior Environmental Clearance (EC):-

An application secking prior environmental clearance in all cases shall be made in the
prescribed Form 1 annexed herewith and Supplementary Form 1A, if applicable, as given in
Appendix 11, after the identification of prospective site(s) for the project and/or activities to
which the application relates, before commencing any construction activity, or preparation of
land, at the site by the applicant. The applicant shall furnish, along with the application, a copy
of the pre-feasibility project report except that, in case of construction projects or activities (item
8 of the Schedule) in addition to Form | and the Supplementary Form [A, a copy of the
conceptual plan shall be provided. instcad of the pre-feasibility report.

"

- ]
7. Stages in the Prior Environmental Clearance (EC) Process for New Projects:-

7(i) The environmental clearance process for new projects will comprise of a maximum of four
stages, all of which may not apply to particular cases as set forth below in this notification. These
four stages in sequential order are:-

» Stage (1) Screening (Only for Category ‘B’ projects and activities)
* Stage (2) Scoping

® Stage (3) Public Consultation

® Stage (4) Appraisal

I. Stage (1) - Screening:
In case of Category ‘B’ projects or activities, this stage will entail the scrutiny of an

application seeking prior environmental clearance made in Form 1 by the concerned State level
Expert Appraisal Committee (SEAC) for determining whether or not the project or activity
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requires further environmental studies for preparation of an Environmental Impact Assessment
(EIA) for its appraisal prior to the grant of environmental clearance depending up on the nature
and location specificity of the project . The projects requiring an Environmental Impact
Assessment report shall be termed Category ‘Bl’ and rémaining projects shall be termed
Category ‘B2’ and will not require &n Environment Impact Assessment report. For categorization
of projects into B1 or B2 except item 8 (b), the Ministry of Environment and Forests shall issue
appropriate guidelines from time to time.

II. Stage (2) - Scoping:

(i) “Scoping”: refers to the process by which the Expert Appraisal Committee in the case of
Category ‘A’ projects or activities, and State level Expert Appraisal Committee in the case of
Category ‘B1’ projects or activities, including applications for expansion and/or modernization
and/or change in product mix of existing projects or activities, determine detailed and
comprehensive Terms Of Reference (TOR) addressing all relevant environmental concerns for
the preparation of an Environment Impact Assessment (EIA) Report in respect of the project or
activity for which prior environmental clearance is sought. The Expert Appraisal Committee or
State level Expert Appraisal Committee concerned shall determine the Terms of Reference on
the basis of the information furnished in the prescribed application Form1/Form | A including
Terns of Reference proposed by the applicant, a site visit by a sub- group of Expert Appraisal
Committee or State level Expert Appraisal Committee concerned only if considered necessary by
the Expert Appraisal Committee or State Level Expert Appraisal Committee concemned, Terms
of Reference suggested by the applicant if furnished and other information that may be available
with the Expert Appraisal Committee or State Level Expert Appraisal Committee concerned. All
projects and activities listed as Category ‘B’ in Item 8 of the Schedule
(Construction/Township/Commercial Complexes /Housing) shall not require Scoping and will be
appraised on the basis of Form 1/ Form 1A and the conceptual plan.

(ii) The Terms of Reference (TOR) shall be conveyed to the applicant by the Expert
Appraisal Committee or State Level Expert Appraisal Committee as concerned within sixty days
of the receipt of Form 1. In the case of Category A Hydroelectric projects ltem 1(c) (i) of the
Schedule the Terms of Reference shall be conveyed along with the clearance for pre-construction
activities .If the Terms of Reference are not finalized and conveyed to the applicant within sixty

" days of the receipt of Form |, the Terms of Reference suggested by the applicant shall be
deemed as the final Terms of Reference approved for the EIA studies. The approved Terms of
Reference shall be displayed on the website of the Ministry of Environment and Forests and the
corterned State Level Environment Impact Assessment Authority.

(iif) Applications for prior environmental clearance may be rejected by the regulatory
authority coricerned on the recomimendation of the EAC or SEAC concerned at this stage itself.
In case of such rejection, the decision together with reasons for the same shall be communicated
to the applicant in writing within sixty days of the receipt of the application.

I11. Stage (3) - Public Consultation:

(i) “Public Consultation” refers to the process by which the concerns of local affected persons
and others who have plausible stake in the environmental impacts of the project or activity are
ascertained with a view to taking into account all the material concemns in the project or activity
design as appropriate. All Category ‘A’ and Category B1 projects or activities shall undertake
Public Consultation, except the following:-

(a)  modernization of irrigation projects (item 1(c) (ii) of the Schedule).
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(b)  all projects or activities located within industrial estates or parks (item 7(c)
of the Schedule) approved by the concerned authorities, and which are not
disallowed in such approvals.

(c)  expansion of Roads and Highways (item 7 (f) of the Schedule) which do not
involve any further acquisition of land.

(d)  all Building /Construction projects/Area Development projects and Townships
(item 8).

. (e) all Category ‘B2’ projects and activities.

3] all projects or activities concerning national defence and security or
involving other strategic considerations as determined by the Central
Govermnment.

(i) The Public Consultation shall ordinarily have two components comprising of:-

(2) a public hearing at the site or in its close proximity- district wise, to be carried out in the
mann*:r prescribed in Appendix IV, for ascertaining concerns of local affected persons;

(b) . obtain responses in writing from other concerned persons having a plausible stake in the
envirgnmental aspects of the project or activity.

(i) : the public hearing at, or in close proximity to, the site(s) in all cases shall be conducted
by the State Pollution Control Board (SPCB) or the Union territory Pollution Control Committee
(UTPCC) concerned in the specified manner and forward the proceedings to the regulatory
authority concerned within 45(forty five ) of a request to the effect from the applicant.

(iv) in case the State Pollution Control Board or the Union territory Pollution Control
Committee concerned does not undertake and complete the public hearing within the specified
period, and/or does not convey the proceedings of the public hearing within the prescribed period
directly to the regulatory authority concerned as above, the regulatory authority shall engage
anothar public agency or authority which is not subordinate to the regulatory authority, 10
complete the process within a further period of forty five days,.

(v)  If the public agency or authority nominated under the sub paragraph (iit) above reports to
the regulatory authority concerned that owing to the local situation, it is not possible to conduct
the public hearing in a manner which will enable the views of the concerned local persons to be
freely :expressed, it shall report the facts in detail to the concerned regulatory authority, which
rnay, after due consideration of the report and other reliable information that it may have, decide
that the public consultation in the case need not include the public hearing.

(vi)  For obtaining responses in writing from other concerned persons having a plausible stake
in the environmental aspects of the project or activity. the concerned regulatory authority and the
State Pollution Control Board (SPCB) or the Union territory Poliution Control Committee
(UTPCC) shall invite responses from such concerned persons by placing on their website the
Summe~' E1A report prepared in the format given in Appendix I[IIA by the applicant along with
a copy of the application in the prescribed form , within seven days of the receipt of a written
request for arranging the public hearing . Confidential information including non-disclosable or
Je ally privileged information involving Intellectual Property Right, source specified in the
application shall not be placed on the web site. The regulatory authority concerned may also use
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other appropriate media for ensuring wide publicity about the project or activity. The regulatory
authority shall, however, make available on a written request from any concerned person the
Draft EIA report for inspection at a notified place during normal office hours till the date of the
public hearing. All the responses received as part of this public consultation process shall be
forwarded to the applicant through the quickest available means.

(vii) After completion of the pubhc consultatnon the applicant shall address all thc ‘material
enwmnmental concemns expressed during this process, and make appropriate changes in the draft
EIA and EMP. The final EJA report, so prepared, shall be submitted by the applicant to the
concerned regulatory authority for appralsal The applicant may alternatively submit a
supplementary’ report to draft EIA and EMP addressing all the concems exprcssed during the
public consultation.

IV. Stage (4) - Appraisal:

(i)  Appraisal means the detailed scrutiny by the Expert Appraisal Committee or State Level
Expert Appraisal Committee of the application and other documents like the Final EIA report,
outcome of the public consultations. including public hearing proceedings, submitted by the
applicant to the regulatory authority concemed for grant of environmental clearance. This
appraisal shall be made by Expert Appraisal Committee or State Level Expert Appraisal
Comnﬁuttec concerned in a transparent manner in a proceeding to which the applicant shall be
invited for furnishing necessary clarifications in person or through an authorized representative.
On conclusion of this proceeding, the Expert Appraisal Committee or State Level Expert
Appralsal Comnmittee copcerned. shall make categorical recommendations to the regulatory
authority concerned either for grant of prior environmental clearance on stipulated terms and
conditions, or rejection of the application for prior environmental clearance, together with
reasons for the same.

(ii)  The appraisal of all projects or activities which are not required to undergo public
consultation, or submit an Environment Impact Assessment report, shall be carried out on the
basis of the prescribed application Form | and Form 1A as applicable, any other relevant
validated information available and the site visit wherever the same is considered as necessary by
the Expert Appraisal Committee or State Level Expert Appraisal Committee concerned.

(iii) The appralsal of an appllcauon be shall be completed by the Expert Appraisal Committee
or State Level Expert Appraisal Committee concerned within sixty days of the receipt of the final
Environment Impact Assessment report and other documents or the receipt of Form 1 and Form
1 A, where public consultation is not necessary and the recommendations of the Expert
Appraisal Committee or State Level Expert Appraisal Committee shall be placed before the
compétent authority for a final decision within the next fifieen days .The prcscnbed procedure
for appraisal is given in Appendix V .

7(ii). Prior Environmental Clearanc“e (EC) process for Expansion or Modernization or
Change of product mix in existing projects:

All applications seeking prior environmental clearance for expansion with increase in the
production capacity beyond the capacity for ‘which prior environmental clearance has been
granted under this notification or with increase in either lease area or production capacity in the
case of mining projects .or for the modernization of an existing unit with increase in the total -
production capacity beyond the threshold limit prescribed in the Schedule to this notification
through change in process and or technology or involving a change in the product —mix shall be
made in Form | and they shall be considered by the concerned Expert Appraisal Committee or
State Level Expert Appraisal Committee within sixty days, who will decide on the due diligence

2800 GI/2006—6 .
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necé‘.ssary including preparation of EIA and public consultations and the application shall be
apptaised accordingly for grant of environmental clearance.

S.Gi;'ant or Rejection of Prior Environmental Clearance (EC):

(iy  The regulatory authority shall consider the recommendations of the EAC or SEAC
congerned and convey its decision to the applicant within forty five days of the receipt of the
recommendations of the Expert Appraisal Committee or State Level Expert Appraisal
* Committee concerned or in other words within one hundred and five days of the receipt of the
* finall Environment Impact Assessment Report, and where Environment Impact Assessment is not
! requjred, within one hundred and five days of the receipt of the complete application with
¢ requisite documents, except as provided below.

(ii) The regulatory authority shall normally accept the recommendations of the Expert

Appraisal Committee or State Level Expert Appraisal Committee concerned. In cases where it

disagrees with the recommendations of the Expert Appraisal Committee or State Level Expert
* Apprpisal Committee concemned, the regulatory authority shall request reconsideration by the
. Expert Appraisal Committee or State Level Expert Appraisal Committee concemned within forty
five fays of the receipt of the recommendations of the Expert Appraisal Committee or State
' Level Expert Appraisal Committee concerned while stating the reasons for the disagreement. An
 intimfition of this decision shall be simultaneously conveyed to the applicant. The Expert
| Appraisal Committee or State Level Expert Appraisal Committee concerned. in turn, shall
' consigler the observations of the regulatory authority and furnish its views on the same within a
furthgr period of sixty days. The decision of the regulatory authority after considering the views
1of the Expert Appraisal Committee or State Level Expert Appraisal Committee concerned shall
‘be final and conveyed to the applicant by the regulatory authority concemed within the next
‘thirty days.

(iti) | In the event that the decision of the regulatory authority is not communicated to the
‘applicant within the period specified in sub-paragraphs (i) or (ii) above, as applicable, the
'appl ichm may proceed as if the environment clearance sought for has been granted or denied by
the :jgulatory authority in terms of the final recommendations of the Expert Appraisal
‘Comnittee or State Level Expert Appraisal Committee concerned.

(iv)  On expiry of the period specified for decision by the regulatory authority under paragraph
(i) and (ii) above, as applicable, the decision of the regulatory authority, and the final
recommendations of the Expert Appraisal Committee or State Level Expert Appraisal
_t‘om ittee concerned shall be public documents.

(v) Clearances from other regulatory bodies or authorities shall not be required prior to receipt
of applications for prior environmental clearance of projects or activities, or screening, or
scoping, or appraisal, or decision by the regulatory authority concerned. unless any of these is
sequeq'tially dependent on such clearance either due to a requirement of law, or for necessary
technical reasons.

(vi)  Deliberate concealment and/or submission of false or misleading information or data
which js material to screening or scoping or appraisal or decision on the application shall make
the application liable for rejection, and cancellation of prior environmental clearance granted on
that basis. Rejection of an application or cancellation of a prior environmental clearance already
granted. on such ground, shall be decided by the regulatory authority, after giving a personal
h:earing( to the applicant, and following the principles of natural justice.

2900 Gl/2006—6B
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9. Validity of Environmental Clearance (EC):

The “Validity of Environmental Clearance” is meant the period from which a prior
environmental clearance is granted by the regulatory authority, or may be presumed by ‘the
applicant to have been granted under sub paragraph (iv) of paragraph'7 above, to the start of
production operations by the project or activity, or completion of all construction operations in
case of construction projects (item 8 of the Schedule), to which the application for prior
environmental clearance refers. The prior environmental clearance granted for a project or
activity shall be valid for a period of ten years in the case of River Valley projects (item l(c) of
the Schedule), project life as estimated by Expert Appraisal Committee or State Level Expert
Appraisal Committee subject to a maximum of thirty years for mining projects and five years in
the case of all other projects and activities. However. in the case of Area Development projects
and Townships [item 8(b)], the validity period shall be limited only to such activities as may be
the responsibility of the applicant as a developer. This period of validity may be extended by the
regulatory authority concerned by a maximum period of five years provided an application is
made to the regulatory authority by the applicant - within the validity period, together with an
updated Form 1, and Supplementary Form 1A, for Construction projects or activities (item 8 of
the Schedule). In this regard the regulatory authority may also consult the Expert Appraisal
Committee or State Level Expert Appraisal Committee as the case may be.

10.  Post Environmental Clearance Monitoring:

(i) It shall be mandatory for the project management to submit half-yearly compliance reports
in respect of the stipulated prior: environmental clearance terms and conditions in hard and soft
copies to the regulatory authority concerned. on 1* June and I* December of each calendar year.
(i) All such compliance reports submitted by the project management shall be public
documents, Copies of the same shall be given to any person on application to the concerned
regulatory authority. The latest such compliance report shall also be displayed on the web site of
the concerned regulatory authority.

11. Transferability of Environmental C_]earance (EC):

A prior environmental clearance granted for a specific project or activity to an applicant
may be transferred during its validity to another legal person entitled to undertake the project or
activity on application by the transferor, or by the transferee with a written “no objection™ by the
transferor, to, and by the regulatory authority concerned, on the same terms and conditions under
which the prior environmental clearance  was initially granted, and for the same validity period.
No reference to the Expert Appraisal Committee or State Level Expert Appraisal Committee
concerned is necessary in such cases.

12.  Operation of EIA Noﬁﬁtaﬂbﬁ_; 1994, till disposal of pending cases:

From the date of final publication of this notification the Environment Impact
Assessment (EIA) notification number S.0.60 (E) dated 27" January, 1994 is hereby superseded,
except in suppression of the things done or omitted to be done before such suppression to the
extent that in case of all or some types of applications made for prior environmental clearance
and pending on the date of final publication of this notification, the Central Government may
relax any one or all provisions of this notification except the list of the projects or activities
requiring prior environmental clearance in Schedule I , or continue operation of some or all
provisions of the said notification, for a period not exceeding one year from the date of issue of

. this notification.
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SCHEDULE

(See paragraph 2 and 7)

LIqT OF PROJECTS OR ACTIVITIES REQUIRING PRIOR ENVIRONMENTAL CLEARANCE

 Category with threshold limit

Conditions if any

Preject ot Activity
e A B
! 1 Mining, extraction of natural resources and power generation (for a specified
' production capacity)
L i
0 | @) ¢ (4) (&)
1(a) *lining of minerals| > 50 ha. of mining lease area | <50 ha General  Condition
\ | ' 2 5 ha .of mining| shall apply
i Asbestos mining irrespective of| lease area. Note :
‘ ; mining area Mineral prospecting
: (not involving
i ! drilling) are exempted
i | provided the
i concession areas
have got previous
clearance for physical
: survey
1(b) | Offshore and | All projects Note
onshore oil and gas Exploration  Surveys
ekploration, (not involving drilling)
development & are exempted provided
production the concession areas
: have pgot previous
clearance for physical
survey ’
| |
[1(c) | Raiver Valley| (i) > 50 MW hydroelectric| (i) < 50 MW > 25|General Condition shall
[ projects power generation; MW  hydroelectric |apply
\ (ii) = 10,000 ha. of culturable | power generation;
command area (i) < 10,000 ha. of
| culturable command
! area
|
I(d) | Thermal  Power|> 500 MW (coal/lignite/naphta| < 500 MW |General Condition shail
Plants & pas based); (coal/lignite/naptha & {apply
> 50 MW (Pet coke diesel and| gas based);
all other fuels -) <SOMW

> SMW (Pet coke
,diesel and all other
fuels )

50
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(1) @) (&) _ @ [©)
1(e) Nuclear power | All projects
projects and
processing of
nuclear fuel
2 Primary Processing
2(a) Coal wasﬁeﬁcs 2 1 million ton/annum | <Imillion ton/annum [General  Condition  shall
' throughput of coal throughput of coal ' ly
| (If located within mining
a the proposal shall be
praised together with the
: mining proposal) . .
2(b) |Mineral > 0.1million ton/anhum| < 0.Imillion ton/annum |General Condition shall
beneficiation mineral throughput mineral throughput apply
| (Mining  proposal  with

Mineral beneficiation .shall
be appraised together: for
grant of clearance)
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3 Materials Production
L a @ RC) (@) 1 O
3(a) | Metallurgical a)Primary
industries (ferrous| metallurgical industry ’
.| & non ferrous) ‘
: All projects '
r i
} b) S i J :
] Spenge iron !
manufacturing Sponge iron |General  Condition sha]]|
> 200TPD manufacturing lappty  tor Sponge iron
<200TPD if:nmnufacturing
1 c)Secondary _ = !
: ‘metallurgical Secondary ‘metallurgical | |
¢ processing industry processing industry ! [
I
All texic and heavy| i.)A] toxic I |
metal producing units | andheavymetal producing | |
: > 20.000 tonnes| units [' i
/annum <20,000 tonnes ; |
Jannum | i
ti.)All other ' l
non —toxic - .
| secondary  metallurgical | |
| processing industries i :
| ! !
i \ >5000 tonnes/annum | |
| | | |
; | I I | __{
13 b) | Cement plants x > i.0 million| <1.0 million |General  Condition  shall |
. | tonnes/annum tonnes/annum  production '!apply [
production capacity capacity. All Stand alone | 1
grinding units ! |
i |
| |
|
! |
| |
b i ll
| . A SR
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4 Materials Processing
() ?) [©) (4) @) |
4(a) Petroleum refining| All projects - -
industry
4(b) Coke oven plants | >2,50,000 <2,50,000 & -
tonnes/annum 225,000 tonnes/annum
4(c) |Asbestos milling| All projects - -
and asbestos based )
products .
4d) | Chior-atkali 2300 TPD production| <300 TPD production|Specific Condition shall |
industry capacityor a  unit| capacity apply
located out sidé the|and located within a :
notified industrial area/| notified industrial arca/| No new Mercury Cell
estate estate based plants will be
permitted and existing
units converting to
membrane cell technology
are cxempted from this
Notification ;
4e) Soda ash Industry | All projects - %
40 | Leather/skin/hide | New projects outside | All new or expansion of| Specific _condition _shall
processing the industrial area or| projects located within a| apply
industry expansion of existing| notified industrial area/
units out side the| estate
industrial area
- Manufacturing/Fabrication
5(a)° | Chemical All projects - -
. fertilizers
5(b) | Pesticides industry| All units producing| - .
and pesticide | technical grade
specific pesticides
intermediates
(excluding
 formulations)

53
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(1)

1

@)

3)

4)

(5)

4(c)

1

| Petro-chemical
| complexes
| (industries
"jon processing of

based

petroleum
fractions & natural

gas and/or
reforming to
aromatics)

All projects

A(d)

Manmade fibres
manufacturing

Rayon

Others

General Condition

apply

shall

e

Petrochemical

based processing
(processes  other
than cracking &
reformation  and
not covered under
the complexes)

Located out side the
notified industrial area/
‘estate

Located in a notified
industrial area/ estate

Specific  Condition
apply

shall

Synthetic organic
chemicals industry
t(dyes &  dye
| intermediates; bulk
i‘drugs and
intermediates
iexcluding
'formulations;
synthetic rubbers;
‘basic organic
ichemicals,  other
isynthetic  organic
ichemicals and
chemical
lintermediates)

drug

Located out side the
notified industrial area/
estate

Located in a notified
industrial area/ estate

Specific  Condition

apply

shall

5()

Distilleries

(i)All Molasses based
distilleries

(ii) All Cane juice/
non-molasses based
distilleries 230 KLD

All  Cane  juice/non-
molasses based distilleries

<30 KLD

5(h)

Integrated  paint

All prcjécts

General Condition
apply

shall

General ~ Condition
apply

shall

industry

o4
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(1)

(2)

(4)

(3)

5(i)

Pulp &  paper
industry excluding
manufacturing of
paper from waste
paper and
manufacture  of
paper from ready
pulp with out
bleaching

Pulp& Paper
manufacturing industry

Paper manufacturing
industry  without pulp
manufacturing

General
apply

Condition shall

50)

Sugar Industry

= 5000 tcd cane crushing
capacity

General
apply

Condition shall

3(k)

Induction/arc
furnaces/cupola
furnaces STPH or
more

All projects

General
apply

Condition shall

Service Sectors

6(a) _

Oil & gas
transportation pipe
line (crude and
refinery/
petrochemical

- products),- passing

through  national
parks
/sanctuaries/coral
reefs /ecologically
sensitive areas
including LNG
Terminal

All projects

2000 GIr2006—7A
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(1) @ ; @) @) ()
6(b) | Isolated storage &| - All projects General Condition  $hall
handling of | apply
hazardous
chemicals (As per
threshold planning
quantity indicated |
in column 3 of|
schedule 2 & 3 of|
MSIHC Rules
1989 amended
2000) i
7 Physical Infrastructure including Environmental Services
7(a) | Air ports All projects -
7(b) All ship breaking| All-projects - -
- . |vards  including
ship breaking units
| 7(e) + | Industrial estates/| If at least one industry | -Industrial estates housing |Special condition shall appty—l
parks/ complexes/| in the proposed | at least one Category B
areas, export | industrial estate falls| industry and area <500 Note:
processing Zones| under the Category A, | ha. Industrial Estate of area
(EPZs),  Special | entire industrial area below 500 ha. and not
Economic Zones! shall be treated as housing any industry of
(SEZs), Biotech| Category A, category A or B does not
Parks, Leather | irrespective of the area. require clearance.
Complexes.
Industrial estates with
area greater than 500 _
ha. and housing at least | Industrial estates of area>
one  Category  B| 500 ha. and not housing
industry. any industry belonging to
Category A or B.
7(d) | Common All integrated facilities| All facilities having land |General Condition shall
hazardous  waste | having incineration | fill only apply
treatment, storage | &landfill or
and disposal | incineration alone
facilities (TSDFs)

56
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() @) @) @) &
(e) Ports, Harbours | > § million TPA of{ <35 million TPA of cargo|General ~Condition ~shall
cargo handling | handling capacity and/or | apply
capacity  (excluding| ports/ harbours 210,000
fishing harbours) TPA of fish handling
capacity
(nH Highways i) New National High| i) New State High ways;|General: Condition shall
: ways; and and : apply
ii)  Expansion  of]| ii) Expansion of National
National High ways|/ State Highways greater
greater than 30 KM,|than 30 km involving
involving  additional | additional right of way
right of way greater| greater than 20m
than 20m involving| involving land
land acquisition and | acquisition.
passing through' more
than one State.
7(g) Aerial ropeways All projects General Condition  shall
apply
7(b) Common All projects General Condition  shall
Effluent apply
Treatment Plants
(CETPs)
(i) Common All projects General Condition  shall
Municipal Solid (appty
Waste
Management
Facility
(CMSWMF)

o7
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§ Building /Construction projects/Area Development projects and T 1
8(a) | Building and | 20000 sq.mtrs and \ #(built up area for covered

Construction | <1,50,000 sq.mtrs. of| construction; in the case of
projects built-up area# facilities open to the sky, it
will be the activity area )
8(b) | Townships  and Covering an area > 50 ha| All projects under Item
Area Development and or built up area| 8(b) shall be appraised as
J projects. : >1,50,000 sq .mtrs ++ Category Bl
Note:-

General Condition (GC):

Any project or activity specified in Category ‘B’ will be treated as Category A, if located in
whole or in part within 10 km from the boundary of: (i) Protected Areas notified under the Wild
LLife (Protection) Act, 1972, (ii) Critically Polluted areas as notified by the Central Pollution
Control Board from time to time, (iii) Notified Eco-sensitive areas, (iv) inter-State boundaries
and international boundaries.

Specific Condition (SC):

If any Industrial Estate/Complex / Export processing Zones /Special Economic Zones/Biotech
Parks / Leather Complex with homogeneous type of industries such as Items 4(d), 4(f), 5(e), 5(f).
or those Industrial estates with pre —defined set of activities (not necessarily homogeneous,
obtains prior- environmental clearance, individual industries including proposed industrial
housing within such ‘estates /complexes will not be required to take prior environmental
clearance, so long as the Terms and Conditions for the industrial estate/complex are complied
with (Such estates/complexes must  have a clearly identified management with the legal
responsibility of ensuring adherence to the Terms and Conditions of prior environmental
clearance, who may be held responsible for violation of the same throughout the life of the

complex/estate).
[No. J-11013/56/2004-IA-TI(D]
R. CHANDRAMOHAN, J. Secy.
APPENDIX 1
(See paragraph - 6)
FORM 1
(14] Basic Information

Name of the Project:
Location / site alternatives under consideration:
Size of the Project: *

Expected cost of the project:

E——
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Contact Information:

Screening Category:

e Capacity corresponding to sectoral activity (such as production capacity for
manufacturing, mining lease area and production capacity for mineral
production, area for rineral exploration, length for linear transport
infrastructure, generation capacity for power generation elc.,)

(I Activity
1. Construction, operation or decommissioning of the Project involving actions,
which will cause physical changes in the locality (topography, land use, changes
in water bodies, etc.) : |
Details thereof (with
approximate quantities /rates,
S.No. | Information/Checklist confirmation Yes/No wherever possible) with source
» of information data
LA = Permanent or temporary change in land use,
land cover or topography including increase
in  intensity of land use (with respect to
local land use plan)
1.2 Clearance of existing land, vegetation and
buildings?
1.3 Creation of new land uses?
14 Pre-construction investigations e.g. bore
houses, soil testing?
1.5 Construction works?
1.6 Demolition works?
1.7 Temporary sites used for construction works
or

| housing of construction workers?

1.8 Above ground buildings, structures or

L earthworks including linear structures, cut
nd

~

fill or excavations

1.9 Underground works including mining or
: tunneling?

1.10 Reclamation works?

.11 Dredging?

1.12 Offshore structures?

1.13 Production and manufacturing processes?

99
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n = = ot
| 1.14 Facilities for storage of goods or materials? - ]
1.15 Facilities for treatment or disposal of solid o T
waste or liquid effluents?
1.16 Facilities for long term housing  of R
operational workers?
117 New road, rail or sea traffic during
canstruction or operation?
1.18 New road, rail, air waterborne or other o
~ transport infrastructure including new or
Itered routes and stations, ports. airports etc?
1.19 Closure or diversion of existing transport ]
rolites or infrastructure leading to changes in
traffic
movements?
1.20 New or diverted transmission lines or o
pipelines?
1.21 [mpoundment, damming, culverting,
edlignment or other changes to the
ydrology of watercourses or aquifers?
1.22 Stream crossings?
123 bstraction or transfers of water form ground
| or surface waters? o - ]
1.24 Changes in water bodies or the land surface _
| pffecting drainage or run-off? N
’ 1.25 E“rainspon of personnel or materials for
: onstruction, operation or decommissioning?
I 1.26 LLong-term dismantling or decommissioning ]
or testoration works?
1.27 Ongoing activity during decommissioning
hich could have an impact on the
environment?
1.28 Influx of people to an area in either -
temporarily or permanently? -
1.29 Introduction of alien species?
1.30 Loss of native species or genetic diversity? h
1.31 Any other actions?

2. Use of Natural resources for comstruction or operation of the Project (such as land,
water, materials or energy, especialty any resources which are now-remewable or in 4
short supply): - o ——————

Details thereof (with
approximase quantities /rates,
S.No. Information/checklist confirmation Yes/No wherever possible) with source
of information data
2:1 Land especially undeveloped or agricultural
land (ha)
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22

Water (expected source & competing users)
unit: KLD

l
23
|

Minerals (MT)

24

Construction material — stone, aggregates,
pnd / soil (expected source — MT)

2.5

Forests and timber (source - MT) .

2.6

Energy including electricity and fuels
(source, competing users) Unit: fuel (MT),
energy (MW)

2.7

Any other natural resources {use appropriate
standard units)

3. Use, storage, transport, handling or production of substances or materials,
which could be harmful to human health or the environment or raise
concerns about actual or perceived risks to human health.

S.No.

Information/Checklist confirmation

Yes/No

Details  thereof (with
approximate
quantities/rates, wherever
possible) with source of
information data

3.1

Use of substances ® or materials, which are
hazardous (as per MSIHC rules) to human health or
the environment (flora, fauna, and

water supplies) ]

3.2

Changes in occurrence of disease or affect disease
vectors (e.g. insect or water borne diseases)

3.3

Aftect the welfare of people e.g. by changing living
conditions?

34

~ [Vulnerable groups of people who could be affected

by the project e.g. hospital patients, children, the
elderly etc.,

3.3

Any other causes

4. Production of solid wastes during construction or operation or

decommissioning (MT/month)

S.No.

Information/Checklist confirmation

Yes/No

Details  thereof (with
approximate
quantities/rates, wherever
possible) with source of
information data

4.1

Spoil, overburden or mine wastes

61
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4.2 Municipal waste (domestic and or commercial
wastes)
4.3 Hazardous wastes (as per Hazardous Waste
anagement Rules)
4.4 Other industrial process wastes

4.5 Surplus product

4.6 ‘Sewage sludge or other sludge from effluent

. ]treatment
4.7 TlConstruction or demolition wastes
_4'.87- " Redundant machinery or equipment
49 | Contaminated soils or other materials

4.10 Agricultural wastes

4.11 ] Other solid wastes

|

I

. r

| | | |

| i =
5. Release of pollutants or any hazardous, toxic or noxious substances to air

(Kg/hr)
Details  thereof (with
| approximate ,
S.No. Information/Checklist confirmation Yes/No quantities/rates, wherever
possible) with source of
| information data
5:1 Emissions from combustion of fossil fuels from

‘stationary or mobile sources

52 Emissions from production processes | !

5.3 ‘Emissions from materials handling including I ;
'storage or transport i

5.4 ‘Emissions from construction activities including i '

i plantand equipment w B -

| 5.5 Dust or odours from handling of materials |

! including construction materials, sewage and :

| waste i |
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5.6 Emissions from incineration of waste
57 Emissions from burning of waste in open air (e.g.
slash materials, construction debris)
5.8 Emissions from any other sources
6. Generation of Noise and Vibration, and Emissions of Light and Heat:

Yes/No Details thereof (with
approximate
quantities/rates, wherever

S.No. Information/Checklist confirmation possible) with source of
information data with
source of information
data

6.1 From operation of equipment e.g. engines, :

ventilation plant, crushers '

6.2 From industrial or similar processes o

6.3 From construction or demolition

6.4 From blasting or piling

6.5 From construction or operational traffic

6.6 From lighting or cooling systems

6.7 From any other sources

2900 GI/2006—8A
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7. Kisks of contamination 7
ground 07 into sewers

fand er water from relessos o7
vir e walers, groundwaier, coasiel waders or the sea:

peifefants ints the

—— .___,_,__,_,___&TL__-. g _‘TTJﬂ:c_f T j
! L LiTrate :
S.No. | laformation/Checkiist co1iirmiion ‘ L TR { nota Nies/rates, whis e
i | SR osCurte o .
1 From handling, storage, . or spillage of i 1
hazardous materials J| '
._ : . - ’ o :
1.2 From discharge of sewuys o otrer effluents toi
‘ water or the land {(expecie. -+ e and place of i
’ discharge) "
-
- ——..—..-.—..—m: e S —— — e — ; P——— . - .t o Sl A | 1 pp—
.13 rfly deposition of pollutaris = ad 1o air (nto the
land or into water |
|
14 iFrom any other sources S ﬁ“‘!h o I
i |5 there arisk of long t term huiid up of pollutants in [ ;
:‘lhe environment from these  scurces? ] : |
| R S

3. Risk of accidents ¢luv iz
L]

construction or operatien of th,

dfinject, which couwld

affect human health # ¢ ihe eavironment

e — e b P e SR < Wt e o

| 5.No. Iaformation/Checklist ¢

trryition

R S e e
T P ital aiis  thereof

[ mpare Ximate

{ yuaniities/rates, wherever:

o
I

YLS!N(

| |
| ! | :
i '. ‘, | pussible) with source cof)
i i j infornadden data :
: i i ia S S R i
i 3.1 i From explosicns, spillages, rir2s 2tc from storage, J ;
] handling, use c¢r moducton  of  hazardous| ! {
[ ]
substances i ;
E%. | From any other causes ; f
| | ,
| | fL P P—
183 ould the project be affected Iy natural disasters | ; J!
‘ ausing environmental damaigs (.. ﬂoo»s.;
| arthquakes, landslides, cloudbirst ete)? |
! i '. ;
J _ - ; N, - S S—
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9. Factors which should be considered (such as consequential development) which
could lead to environmental effects or the potential for cumulative impacts mth
other existing or planned activities in the locality

Details  thereof  (with
approximate
S. No. Information/Checklist confirmation Yes/No quantities/rates, wherever
possible) with source of
- information data
9.1 Lead to development of supporting.
lities, ancillary development or development
stimulated by the project which could have
impact on the environmente.g.:
» Supporting infrastructure (roads, power supply,
waste or waste water treatment, efc.)
*  housing development
*  extractive industries
»  supply industries
= other
9.2 Lead to after-use of the site, which could havean
impact on the environment
93 Set a precedent for later developments
94 Have cumulative effects due to proximity to other
existing or planned projects with similar effects
(Il1) Environmental Sensitivity
) Aerial distance (within 15
S.Ne. Areas Name/ km.)
Proposed project location

Identity

boundary

Areas protected under international conventions,
national or local legislation for their ecological,
landscape, cultural or other related value
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2 Areas which are important or sensitive for
ecological reasons - Wetlands, watercourses or
other water bodies, coastal zone, biospheres,
mountains, forests
3 Areas used by protected, important or sensitive
species of flora or fauna for breeding, nesting,
foraging, resting, over wintering, migration
| 4 [nland, coastal, marine or underground waters
| 5 State, National boundaries B
6 Routes or facilities used by the public for access
i to recreation or other tourist, pilgrim areas
7 Defence installations
:_ {
8 Densely populated or built-up area
9 Areas occupied by sensitive man-made land uses
thospitals, schools. places of worship, community
facilities)
" 10 Areas containing important, high quality or scarce T
resources '
‘ (ground water resources, surface resources,
i forestry, agriculture, fisheries, tourism, minerals)
hl (Areas  already subjected to pollution or
environmental damage. (those where existing legal
’ environmental standards — are exceeded)
12 Areas susceptible to natural hazard which could

cause the project to present environmental
problems

(earthquakes, subsidence, landslides, erosion,
flooding .

or extreme or adverse climatic conditions)

(IV). Proposed Terms of Reference for EIA studies
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APPENDIX II
(See paragraph 6)

FORM-1 A (only for construction projects listed under item 8 of the Schedule)
CHECK LIST OF ENVIRONMENTAL IMPACTS

(Project proponents are required to provide full information and wherever necessary
attach explanatory notes with the Form and submit along with proposed environmental
management plan & monitoring programme)

1. LAND ENVIRONMENT
(Attach panoramic view of the project site and the vicinity)

1.1. Will the existing landuse get significantly altered from the project that is.not consistent
with the surroundings? (Proposed landuse must conform to the approved Master Plan /
Development Plan of the area. Change of landuse if any and the statutory approval from the
competent authority be submitted). Attach Maps of (i) site location, (ii) surrounding features
of the proposed site (within 500 meters) and (iii)the site (indicating levels & contours) to
appropriate scales. If not available attach only conceptual plans.

1.2. List out all the major project requirements in terms of the land area, built up area, water
consumption, power requirement, connectivity, community facilities, parking needs etc.

1.3. What are the likely impacts of the proposed activity on the cxrstmg facilities adjacent to
the proposed site? (Such as open spaces, commumty facilities, details of the existing landuse.

disturbance to the local ecology).

1.4. Will there be any significant land disturbance resulting in erosion, subsidence &
instability? (Details of soil type, slope analysis, vulnerability to subsidence, seismicity etc
may be given).

1.5. Will the proposal involve alteration of natural drainage systems? (Give details on a
contour map showing the natural drainage near the proposed project site)

1.6. What are the quantities of earthwork involved in the construction acl_i'vit}ucutti ng, filling,
reclamation etc. (Give details of the quantities of earthwork involved, transport of fill
materials from outside the site etc.) '

|.7. Give details regarding water supply, waste handling etc during the construction period.

1.8. Will the low lying areas & wetlands get altered? (Provide details of how low lying and
wetlands are getting modified from the proposed activity)

1.9. Whether construction debris & waste during construction cause health hazard? (Give
quantities of various types of wastes generated during construction including the construction
labour and the means of disposal)

2. WATER ENVIRONMENT
2.1. Give the total quantity of water requirement for the proposed project \'avithllhe breakup of

requirements for various uses. How will the water requirement met? State the sources &
quantities and furnish a water balance statement.
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2.6. What is the incremental potiution foad from wastewater gencrated from the proposed
activity? (Give details of the quantities and composition of wastewater generated from the

proposed activity)

2.7. Give details of the water requirements met from water harvesting? Furnish details of the

fadilities created.

2.8. What would be the impact of the land use changes occurring due to the proposed project
on:the runoff characteristics (quantitative as well as qualitative) of the area in the post
construction phase on a long term basis? Would it aggravate the problems of flooding or

water logging in any way?

2.9. What are the impacts of the proposal on the ground water? (Will there be tapping of
grqund water; give the details of ground water table, recharging capacity, and approvals
obtained from competent authority, if any)

2.10. What precautions/measures are taken to prevent the run-off from construction activities
polluting land & aquifers? (Give details of quantities and the measures taken to avoid the

adverse impacts)

2.11. How is the storm waler from within the site managed?(State the provisions made to
avold flooding of the area, details of the drainage facilities provided along with a site layout

indicati on contour levels)

2.12. Will the deployment of construction labourers particularly in the peak period lead to
unsanitary conditions around the project site (Justify with proper explanation)

2,13, What on-site facilities are provided for the collection. treatment & safe disposal of
sewage? (Give details of the quantities of wastewater generation, treatment capacities with
technology & facilities for recycling and disposat)

2.14. Give details of dual plumbing system if treated waste used is used for flushing of toilets

or any other use.

3. VEGETATION

3.1, Is there any threat of the project to the biodiversity? (Give a description of the local
ecosystem with it’s unique features, if any)
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3.2. Wil! the censtruction invelve extensive clearing or medification of vegetation?  (Provide
a detailed account of the trees & vegetaticn affected by the project)

3.3. What are the measurcs prepesed to be taken to minimize the likely impacts on impertant
site features (Give details of propesal for tree plantation, landscaping, creation of water bodies
etc along with a laycut plan to an appropriate scale) :

4. FAUNA

4.1. Is there likely tc be any displacement of fauna- both terrestrial and aquatic or creation of
barriers for their movement? Provide the details.

4.2. Any direct or indirect impacts on the avifauna of the area? Provide details.

4.3. Prescribe measures such as corriders, fish ladders etc to mitigate adverse impacts on fauna

5. AIR ENVIRONMENT

3.1. Will the project increase acaiospheric concentraticn of gases & result in heat islands?
(Give details of background air quality levels with predicted values based on dispersion
models taking into account the increased traffic genecration as a result of the proposed
constructions)

5.2. What are the impacts on generation of dust, smoke, odorous fumes or other hazardous
gases? Give details in relaticn to all the meteorological parameters.

5.3. Will the proposal create shortage of parking space for vehicles? Fumnish details of the
present level of transport infrastructure and measures proposed for improvement including
the traffic management at the entry & exit to the project site.

5.4. Provide details of the movement patterns with internal roads, bicycle tracks, pedestrian
pathways, footpaths etc., with areas under each category.

5.5. Will there be significant increase in traffic noise & vibrations? Give details of the
sources and the measures proposed for mitigation of the above.

5.6. What will be the impact of DG sets & other equipment on noise levels & vibration in &
ambient air quality around the project site? Provide details.

6, AESTHETICS

6.1. Will the proposed constructions in any way result in the obstruction of a view, scenic
amenity or landscapes? Are these considerations taken into account by the proponents?

6.2. Will there be any adverse impacts from new constructions on the existing structures?
What are the consideraticns taken into account?

6.3. Whether there are any local considerations of urban form & urban design influencing the
design criteria? They may be explicitly spelt out.

6.4. Are there any anthropological or archaeological sites or artefacts nearby? State if any
other-significant features in the vicinity of the proposed site have been considered.

7. SOCIO-ECONOMIC ASPECTS

7.1. Will the proposal result in any changes to the demographic structure cf local

population? Provide the details.
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7.2. Give details of the existing social infrastructure around the proposed project.

7.3. Will the project cause adverse effects on local communities, disturbance to sacred sites or
other cultural values? What are the safeguards proposed?

8. BUILDING MATERIALS

8.1. May involve the use of building materials with high-embodied energy. Are the
construction  materials produced with energy efficient processes? (Give details of energy
congervation measures in the selection of building materials and their energy efficiency)

8.2. Transport and handling of materials during construction may result in pollution, noise &
public nuisance. What measures are taken to minimize the impacts?

8.3. Are recycled materials used in roads and structures? State the extent of savings achieved?

8.4. Give details of the methods of collection, segregation & disposal of the garbage generated
during the operation phases of the project.

9. ENERGY CONSERVATION

9.1, Give details of the power requirements, source of supply, backup source etc. What is the
energy consumption assumed per square foot of built-up area? How have you tried to minimize
energy consumption?

9.2. What type of, and capacity of, power back-up to you plan to provide?

9.3. What are the characteristics of the glass you plan to use? Provide specifications of its
characteristics related to both short wave and long wave radiation?

9.4. What passive solar architectural features are being used in the bulldmg’“" Illustrate the
applications made in the proposed project.

9.5. Does the layout of streets & buildings maximise the potential for solar energy devices?
Have you considered the use of street lighting, emergency lighting and solar hot water systems
for use in the building complex? Substantiate with details.

9.6. Is shading effectively used to reduce cooling/heating loads? What principles have been
used to maximize the shading of Walls on the East and the West and the Roof? How much
energy saving has been effected?

9.7. Do the structures use energy-efficient space conditioning, lighting and mechanical
systems? Provide technical details. Provide details of the transformers and motor efficiencies,
lighting intensity and air-conditioning load assumptions? Are vou using CFC and HCFC free
chillers? Provide specifications.

9.8. What are the likely effects of the building activity in altering the micro-climates? Provide
a self assessment on the likely impacts of the proposed construction on creation of heat island
& inversion effects?
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9.9, What are the thermal characteristics of the building envelope? (a) roof; (b) external walls;
and (c) fenestration? Give details of the material used and the U-values or the R values of the
individual components.

9.10. What precautions & safety measures are proposed against fire hazards? Furnish details of
emergency plans.

9.11. If you are using glass as wall material provides details and specifications including
emissivity and thermal characteristics.

9.12. What is the rate of air infiltration into the building? Provide details of how you are
mitigating the effects of infiltration. :

9.13. To what extent the non-conventional energy technologies are utilised in the overall
energy consumption? Provide details of the renewable energy technologies used.

10. Environment Management Plan

The Environment Management Plan would consist of all mitigation measures for each item
wise actmty to be undertaken during the construction. operation and the entire life cycle to
minimize adverse environmental impacts as a result of the activities of the project. It would
also delineate the environmental monitoring plan for compliance of various environmental
regulations. It will state the steps to be taken in case of emergency such as accidents at the site
including fire.

APPENDIX III
(See paragraph 7

GENERIC STRUCTURE OF ENVIRONMENTAL IMPACT ASSESSENT DOCUMENT

S.NO | EIA STRUCTURE CONTENTS
1. Introduction » Purpose of the report

« ldentification of project & project proponent

» Brief description of nature, size. location of the project
and its importance to the country, region

* Scope of the study — details of regulatory scoping carried
out (As per Terms of Reference)

2. Project Description * Condensed description of those aspects of the project
(based on project feasibility study). likely to cause
environmental effects. Details should be provided to give
clear picture of the following:

* Type of project

* Need for the project ‘
. Location (maps showing general location, specifi c!
location, project boundary & pro;ect site layout) J

2000 G2006—9A
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| Te Size or magnitude of operation (incl. Associated
- activities required by or for the project
*  Proposed schedule for approval and implementation
-« Technology and process description
: « Project description. Including drawings showing project
layout, components of project etc. Schematic
representations of the feasibility drawings which give
information important for EIA purpose
'« Description of mitigation measures incorporated into
the project to meet environmental standards, environmental
operating conditions, or other EIA requirements (as
required by the scope)
| = Assessment of New & untested technology for the risk
| | of technological failure
3. Description  of  the|+  Study area, period, components & methodology
Environment -
. Establishment of baseline for valued environmental
. components, as identified in the scope
i
| *  Base maps of all environmental components
|
4. Anticipated | = Details of Investigated Environmental impacts due to
Environmental Impacts’ project location, possible accidents, project design, project
& | construction, regular operations, final decommissioning or
Mitigation Measures ; rehabilitation of a completed project
Le Measures for minimiz'ing and / or offsetting adverse
- impacts identified
| . Irreversible and Irretrievable commitments of
environmental components -
«  Assessment of significance of impacts (Criteria for <
. determining significance, Assigning significance)
| »  Mitigation measures
5. | Analysis of Alternatives| » . In case, the scoping exercise results in need for
| (Technology alternatives:
& Site)
»  Description of each alternative
& Summary of adverse impacts of each alternative g
»  Mitigation measures proposed for each alternative and
«  Selection of alternative
S Smat SR .

2900 GI/2006—98

VS ——
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6. -Environmental »  Technical aspects of monitoring the effectiveness of
' Monitoring Program mitigation measures (incl. Measurement methodologies,
frequency, location, data analysis, reporting schedules,
emergency procedures, detailed budget & procurement
schedules)
7 Additional Studies *  Public Consultation
i «  Risk assessment
i
»  Social Impact Assessment. R&R Action Plans
8. Project Benefits . Improvements in the physical infrastructure
. Improvements in the social infrastructure
. Employment potential —skilled; semi-skilled and
unskilled. '
_ * Other tangible benefits
9, Environmental  Cost| If recommended at the Scoping stage -
Benefit Analysis
10. EMP i Deacnptlon of the administrative aspects of ensuring
' that mitigative measures are implemented and their
effectiveness monitored, after approval of the EIA
11 Summary & Conclusion | » Overall justification for implementation of the project
(This will constitute the
! summary of the E[A! . Explanation of how, adverse effects have been
Report ) | mitigated
!
' 12. | Disclosure of e The names of the Consultants engaged with their
", Consultants engaged brief resume and nature of Consultancy rendered

APPENDIX III A
(See paragraph 7).

CONTENTS OF SUMMARY ENVIRONMENTAL IMPACT ASSESSMENT

The Summary EIA shall
_ sizg pages at the maximum.
full EIA Report: -

|. Project Description

e e bl

L

Additional Studies

=)

Project Benefits

~

be a summary of the full EIA Report condensed to ten A—4

It should necessarily cover in brief the following Chapters of the

Description of the Environment
Anticipated Environmental impacts and mitigatioh measures

Environmental Monitoring Programme

Environment Management Plan

73



800592/2021/1A_I

[+ ]

THE GAZETTE OF INDIA : EXTRAORDINARY [Part I1—Src. 3(ii)]

APPENDIX IV
(See paragraph 7)

PROCEDURE FOR CONDUCT OF PUBLIC HEARING

1.0 The Public Hearing shall be arranged in a systematic, time bound and
transparent manner ensuring widest possible public participation at the project site(s) or in its
close proximity District -wise, by the concerned State Pollution Control Board (SPCB) or the
Union Territory Pollution Control Committee (UTPCC).

2.0 The Process:

2.1 The Applicant shall make a request through a simple letter to the Member
Secretary of the SPCB or Union Territory Pollution Control Committee, in whose
jutisdiction the project is located, to arrange the public hearing within the prescribed
statutory period. In case the project site is extending beyond a State or Union Territory, the
public hearing is mandated in each State or Union Territory in which the project is sited and
the Applicant shall make separate requests to each concerned SPCB or UTPCC for holding
the public hearing as per this procedure.

22 The Applicant shall enclose with the letter of request, at least 10 hard copies
and an equivalent number of soft (electronic) copies of the draft EIA Report with the generic
structure given in Appendix Il including the Summary Environment Impact Assessment
report in English and in the local language, prepared strictly in accordance with the Terms of
Réference communicated after Scoping (Stage-2). Simultaneously the applicant shall arrange
to forward copies, one hard and one soft, of the above draft EIA Report along with the
Summary EIA report to the Ministry of Environment and Forests and to the following
au]thorities or offices, within whose jurisdiction the project will be located:

(a) District Magistrate/s

(b) Zila Parishad or Municipal Corporation

() District Industries Office

(d) Concerned Regional Office of the Ministry of Environment and Forests

23 On receiving the draft Environmental Impact Assessment report, the above-
mentioned authorities except the MoEF, shall arrange to widely publicize it within their
regpective jurisdictions requesting the interested persons to send their comments to the
concerned regulatory authorities. They shall also make available the draft EIA Report for
ingpection electronically or otherwise to the public during normal office hours till the Public
Hearing is over. The Ministry of Environment and Forests shall promptly display the
Summary of the draft Environmental Impact Assessment report on its website, and also make
the full draft E1A available for reference at a notified place during normal office hours in the
Ministry at De lhi.

24 The SPCB or UTPCC concerned shall also make similar arrangements for
giving publicity about the project within the State/Union Territory and make available the
Summary of the draft Environmental Impact Assessment report (Appendix Il A) for
inspection in select offices or public libraries or panchayvats etc. They shall also additionally
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make available a copy of the draft En vironmental Impact Assessment report to the above
five authorities/offices viz, Ministry of Environment and Forests, District Magistrate etc.

3.0 Notice of Public Hearing:

3.1 The Member-Secretary of the concerned SPCB or UTPCC shall finalize the date,
time and exact venue for the conduct of public hearing within 7(seven) days of the date of
receipt of the draft Environmental Impact Assessment report from the project proponent, and
advertise the same in one major National Daily and one Regional vernacular Daily. A
minimum notice period of 30(thirty) days shall be provided to the public for furnishing their
responses;

3.2 The advertisement shall also inform the public about the places or offices where
the public could access the draft Environmental Impact Assessment report and the Summary
Environmental Impact Assessment report before the public hearing,

33 No postponement of the date, time, venue of the public hearing shall be undertaken,
uniess some untoward emergency situation occurs and only on the recommendation of the
concerned District Magistrate the postponement shall be notified to the public through the
same National and Regional vernacular dailies and also prominently displayed at all the
identified offices by the concerned SPCB or Union Territory Poiiution Contro] Committee;

34 In the above exceptional circumstances fresh date, time and venue for the public
consuitation shail be decided by the Member —Secretary of the concerned SPCB or UTPCC
only in consultation with the District Magistrate and notified afresh as per procedure under
3.1 above. '

4.0 The Panel

43+  The District Magistrate or his or her représentative not beiow the rank of an
Additional ‘District Magistrate assisted by a representative of SPCB or UTPCC, shall
supervise and preside over the entire public hearing process.

5.0 Videography

5.1 The SPCB or UTPCC shall arrange to video film the entire proceedings. A copy
of the videotape or a CD shall be enciosed with the public hearing proceedings while
forwarding it to the Regulatory Authority concerned.

6.0 Proceedings

6.1 . The attendance of all those who are present at the venue shail be noted and
annexed with the final proceedings.

6.2 There shall be no quorum required for attendance for starting the proceedings.

6.3 A representative of the applicant shall initiate the proceedings with a presentation
on.the project and the Summary EIA report. :

g ]
64 Every persorr present at the venue shall be granted the opportunity to seek
information or c$arif’rcations on tfe project from the Applicant. The summary of the public
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hearing proceedings accurately reflecting all the views and concerns expressed shall be
recorded by the representative of the SPCB or UTPCC and read over to the audience at the
end of the proceedings explaining the contents in the vernacular language and the agreed
minutes shall be signed by the District Magistrate or his or her representative on the same
day and forwarded to the SPCB/UTPCC concerned.

6.5 A Statement of the issues raised by the public and the comments of the Applicant
shall also be prepared in the local language and in English and annexed to the proceedings:

6.6 The proceedings of the public hearing shall be conspicuously displayed at the
office of the Panchyats within whose jurisdiction the project is located, office of the
concerned Zila Parishad, District Magistrate ,and the SPCB or UTPCC . The SPCB or
UTPCC shall also display the proceedings on its website for general information. Comments,
if any, on the proceedings which may be sent directly to the concerned regulatory authorities

and the Applicant concerned. *
7.0 Time period for completion of public hearing
7 The public hearing shall be completed within a period of 45 (forty five) days from

date of receipt of the request letter from the Applicant. Therefore the SPCB or UTPCC
concerned shall sent the public hearing proceedings to the concerned regulatory authority
within 8(eight) days of the completion of the public hearing The applicant  may also
directly forward a copy of the approved public hearing proceedings to the regulatory
authority concerned along with the final Environmental Impact Assessment report or
supplementary report to the draft EIA report prepared after the public hearing and public
consultations. . '

72 If the SPCB or UTPCC fails to hold the public hearing within the stipulated
45(forty five) days, the Central Government in Ministry of Environment and Forests for
Category ‘A’ project or activity and the State Government or Jnion Territory Administration
for Category ‘B’ project or activity at the request of the SEIAA, shall engage any other
agency or authority to complete the process, as per procedure laid down in this notification.

APPENDIX -V
(See paragraph 7)

PROCEDURE PRESCRIBED FOR APPRAISAL

I. The applicant shall apply to the concerned regulatory authority through a simple
communication enclosing the following documents where public consultations are
mandatory: -

« Final Environment Impact Assessment Report [20(twenty) hard copies and 1 (one)
soft copy)]

A copy of the video tape or CD of the public hearing proceedings

A copy of final layout plan (20 copies)

A copy of the project feasibility report (1 copy}

2. The Final EIA Report and the other relevant documents submitted by the applicant
shall be scrutinized in office within 30 days from the date of its receipt by the concerned
Regulatory Authority strictly with reference to the TOR and the inadequacies noted shall
be communicated electronically or otherwise in a single set to the Members of the EAC
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/SEAC enclosing a copy each of the Final EIA Report including the public hearing
proceedings and other public responses received along with a copy of Form -lor Form
1A and scheduled date of the EAC /SEAC meeting for considering the proposal .

3 Where a public consultation is not mandatory and therefore a formal EIA study is
not required, the appraisal shall be made on the basis of the prescribed application Form. |
and a pre-feasibility report in the case of all projects and activities other than ltem 8 of
the Schedule .In the case of Item 8 of the Schedule, considering its unique project cycle,
the EAC or SEAC concerned shall appraise all Category B projects or activities on the
basis of Form 1, Form 1A and the conceptual plan and stipulate the conditions for
environmental clearance . As and when the applicant submits the approved scheme
/building plans complying with the stipulated environmental clearance conditions with all
other necessary statutory approvals, the EAC /SEAC shall recommend the grant of
environmental clearance to the competent authority.

4. Every application shall be placed before the EAC /SEAC and its appraisal completed
within 60 days of its receipt with requisite documents / details in the prescribed manner.

5. The applicant shall be informed at least 15 (fifteen) days prior to the scheduled date of
the EAC /SEAC meeting for considering the project proposal.

6. The minutes of the EAC /SEAC meeting shall be finaliséd within 5 working days of

the meeting and displayed on the website of the concerned regulatory authority. In case

the project or activity is recommended for grant of EC, then the minutes shall clearly list

out the specific environmental safeguards and conditions. In case the recommendations
_ are for rejection, the reasons for the same shall also be explicitly stated.

APPENDIX VI
(See paragraph 5)

COMPOSITION OF THE SECTOR/ PROJECT SPECIFIC EXPERT APPRAISAL
COMMITTEE (EAC) FOR CATEGORY A PROJECTS AND THE STATE/UT LEVEL
EXPERT APPRAISAL COMMITTEES (SEACs) FOR CATEGORY B PROJECTS TO
BE CONSTITUTED BY THE CENTRAL GOVERNMENT *

I The Expert Appraisal Committees (EAC(s) and the State/UT Level Expert Appraisal
Committees (SEACs) shall consist of only professionals and experts fulfilling the following
eligibility criteria:

Professional: The person should have at least (i) 5 years of formal University training in the
concerned discipline leading to a MA/MSc Degree, or (ii) in case of Engineering
/Technology/Architecture disciplines, 4 years formal training in a professional training course
together with prescribed practical training in the field leading to a B.Tech/B.E./B.Arch. Degree,
or (iii) Other professional degree (e.g. Law) involving a total of 5 years of formal University
training and prescribed practical training, or (iv) Prescribed apprenticeship/article ship and pass
examinations conducted by the concerned professional association (e.g. Chartered Accountancy
),or (v) a University degree , followed by 2 years of formal training in a University or Service
Academy (e.g. MBA/IAS/IFS). In selecting the individual professionals, experience gained by
them in their respective fields will be taken note of.

Expert: A professional fulfilling the above eligibility criteria with at least 15 yeats of relevant
experience in the field, or with an advanced degree (e.g. Ph.D.) in a concerned field and at least
10 years of relevant experience.

Age: Below 70 years. However, in the event of the non-availability of /paucity of experts in a
given field, the maximum age of a member of the Expert Appraisal Committee may be allowed
up to 75 years
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2. The Members of the EAC shail be Experts with the requisite expertise and experience in the
following fields /disciplines. In the event that persons fulfilling the criteria of “Experts™ are not
available, Professionals in the same field with sufficient experience may be considered:

. Environment Quality Experts: Experts in measurement/monitoring, analysis and
interpratation of data in relation to environmental quality

. Sectoral Experts in Project Management: Experts in Project Management or
Management of Process/Operations/Facilities in the relevant sectors.

. Environmental Impact Assessment Process Experts: Experts in conducting and
carrying out Environmental Impact Assessments (EIAs) and preparation of Environmental
Managément Plans (EMPs) and other Management plans and who have wide expertise and
knowletdge of predictive techniques and tools used in the EIA process

. Risk Assessment Experts

. Life Science Experts in floral and faunal management
. Forestry and Wildlife Experts

. Environmental Economics Expert with experience in project appraisal

3. The Membership of the EAC shall not exceed 15 (fifteen) regular Members. However
the Chairperson may co-opt an expert as a Member in a relevant field for a particular meeting
of the Committee.

4, The Chairperson shall be an outstanding and experienced environmental policy expert
or expert in management or public administraticn with wide experience in the relevant
developgment sector.

5. The Chairperson shall nominate one of ll';e Members as the Vice Chairperson who shall
preside over the EAC in the absence of the Chairman /Chairperson.

6. A representative of the Ministry of Environment and Forests shall assist the Committee
as its Secretary.

7.  The maximum tenure of a Member. including Chairperson. shall be for 2 (two) terms of 3
(three) years each.

8. The Chairman / Members may not be removed prior to expiry of the tenure without cause
and proper enquiry.

Printed by the Manager, Govt, of India Press, Ring Road, Mayepun. New Dl s
and Published by the Controller of Publications, Delhi-1 jio=2
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SITE INSPECTION REPORT ON PROPOSED DEVELOPMENT OF SPECIAL
FOOD PROCESSING PARK AT WARGAL VILLAGE, WARGAL MANDAL,
SIDDIPET DISTRICT, TELANGANA BY TELANGANA STATE INDUSTRIAL
INFRASTRUCTURE CORPORATOIN.

The Ministry of Environment, Forest and Climate Change (MoEFCC) vide its email
dated 21% and 22™ April 2023 has requested the Integrated Regional Office, MoEFCC,
Hyderabad to conduct a site inspection at Wargal village Wargal Mandal, Siddipet District for
verifying the area of land acquired for the proposed development of Special Food Processing
Park by M/s Telangana State Industrial Infrastructure Corporation (TSIIC).

2 MoEFCC has sought the site inspection report in view of Appeal No. 79 of 2022 of
Tumkunta Narsa Reddy and Ors vs SEIAA, Telangana before the National Green Tribunal,
Chennai which was filed against the Environmental Clearance No. SIA/TG/MIS/79363/2022
dated 29.07.2022 issued by SEIAA, wherein the appellant has claimed that as per preliminary
notification No. 1597/IP&INF/A2/2021 dated 22.07.2021 issued by the State of Telangana,
the extant of the project site is more than 500 ha.

3 In view of above, a site inspection has been conducted on 25.04.2023 by Sh. Tarun
Kathula, Director/Scientist ‘F,” IRO Hyderabad, MoEFCC along with Sh. Madam Mohan,
Head of Environment Wing, TSIIC and other TSIIC officials. The key facts of the site
inspection are as below:

i.  TSIIC informed that the total land proposed for acquisition as per preliminary
notification No. 1597/IP&INF/A2/2021 dated 22.07.2021 issued by the State of
Telangana is 393.35 ha (972.05 acer) out of which 1.86 acer or 0.48 ha are existing
roads. The proposed area of acquisition in the Survey Nos. 845 (46.22 ha), 1209
(100.50 ha), 1495 (123.06 ha) and 1510 (123.08 ha) in Wargal village and Mandal,
Siddipet District. The copy of preliminary notification is at Annexure I.

ii. The PP has obtained EC No. SIA/TG/MIS/79363/2022 dated 29.07.2022 from
SEIAA, Telangana for an area of 188.65 ha in survey numbers 1495 and 1510 in
Wargal village and Mandal, Siddipet District, which includes 168.51 ha of land
acquired and the balance is existing roads. The copy of the EC is at Annexure I1.

iii.  TSIIC informed that out of total estimated proposed land acquisition of 441.57 ha,
only 393.35 ha (972.05 acers) was mentioned for acquisition in the preliminary
notification No. 1597/IP&INF/A2/2021 dated 22.07.2021.

iv.  Till date only 168.51 ha of land was acquired under Survey Nos. 1495 (63.28 ha) and
1510 (105.23 ha) through Right to Fair Compensation and Transparency in Land
Acquisition, Rehabilitation and Resettlement (Telangana Amendment) Act, 2016. The
copy of the final proceedings of acquisition of 168.05 ha of land is at Annexure II1.

v.  As informed by TSIIC, the acquisition and fixing of boundaries of remaining lands is
under process at four Survey Nos. 845 (40.17 ha), 1209 (70.85 ha), 1266 (36.97 ha) of
Wargal Mandal and Survey No. 557 (125.08 ha) in Mulugu Mandal, Siddipet District
and would be applying additional two applications to SEIAA for obtaining
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Environmental Clearances. The proposed food park is not a contiguous landscape as
per the KML file provided by TSIIC (about six different patches are existing in the
KML file).

vi.  During the site visit, it is observed that TSIIC has provided 9 meters buffer zone from
the Sangareddy Canal in accordance with GO No. 168 dated 07.04.2012. The copy of
the relevant extract of the GO is at Annexure IV.

vii. It is also observed that earth work has been started in the land already acquired at the
Sy. Nos. 1495 and 1510 of Wargal village, Wargal Mandal, Siddipet District, for
which EC was obtained.

viii.  The copy of the KML file map showing total land area provided by PP is at Annexure
V and its layout map for survey nos. 1495 and 1510 is at Annexure VL.

ix. The site inspection photographs at Survey nos. 1495 and 1510 at Wargal are at
Annexure VII. No field visit has been taken up at Survey Nos 845, 1209, 1266 at
Wargal and 557 at Mulugu, where land acquisition and land boundary fixation is
under process and the layout plans were not provided.

4. Tabular representation of facts of lands acquired/ proposed for acquisition by TSIIC:
Name of Village, Wargal Mulugu | Total
Mandal Districts extant

Survey Nos. 845 1209 | 1495 1510 1266 | 557 of land
acquired
/propose
d to
acquired
(in ha)
As per preliminary | 46.22 100.5 | 123.06 |123.08 | 0 0 393.35
notification No.
1597/1P&INF/A2/202
| dated 22.07.2021 (in
ha)
As per EC No.|0 0 188.65 0 0 168.51
SIA/TG/MIS/79363/2 Sy. No. wise area
022 dated 29.07.2022 not given in EC.
(in ha) This land area
includes both
acquired land and
existing roads
As per information | 40.17 70.85 | 63.28 105.23 | 36.97 | 125.08 | 441.57
provided by PP (in ha)
excluding roads

Page 2 of 3 Q O\/’J/ n,
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5. In view of non-furnishing of documents such as layout plans of entire project area,
field demarcation of the proposed lands, the exact extent of area of the proposed Special Food
Processing Park (SFPP) at Wargal and Mulugu, Siddipet District, Telangana State could not
be ascertained correctly. However, based on the factual details provided by TSIIC and based
on site inspection, the following is inferred:

i.  The total land proposed to be acquired by the TSIIC for Special Food Processing Park
(SFPP) in Wargal and Mulugu is 441.57. However, the exact extant of land including
the existing roads, Government lands (Revenue and Forest), which may form part of
the proposed SFPP in Wargal and Mulugu, cannot be ascertained from the proposed
land acquisition details furnished by TSIIC.

ii.  The extant of existing area including roads, Government land (Revenue) that are not
required to be acquired, and forest land, if any, which requires diversion, if falling
within the proposed SFPP area are not furnished by the TSIIC.

iii. The layout plans of other survey numbers viz 845, 1209, 1266 (Wargal) and 557
(Mulugu) are not provided by TSIIC.

iv.  TSIIC provided KML file of the proposed Special Food Processing Park (SFPP)
during the site inspection which shows that there are six patches of land. The area
covered under the six patches in KML file provided by TSIIC (copy enclosed) is more

than 500 ha.
ot

(Tarun Kathula)
Director/Scientist ‘F’
IRO Hyderabad
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837696/2023/NGTC
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File NO. 1A3-3/15/2023-IA.l] 'i'(Corhputer No. 2048 AYNEXURE-A2

~ GOVERNMENT OF !"I'III.ANGA'NlA

REV ENUE DEPMTM’EHT
From: '
P, Venkatrama Reddy, LAS, w‘l‘hl Commissioner;
Siddipat, ' F‘ Information and Public Refation,
‘, Ac Guards, Hydersbad,

Telangana State.
P e . Moo EV/4105/2021, 0402082021

Sub> - Land Acquisition —Siddipet District =TSIIC - RECTLARR Act 30 of 2013~
= Wargal (v) &(M) - Acqulsition of land to an extent of Ac. 421.23 gts for
establishment of Industrial Park- Publication of Prellminary Notification in (2)

Dally News papers - Request - Regarding.
= - Refs Revenue Divisional Officer, Gajwel Lr.No.F/660/2021, Dt: 24.7.2021
; " | . ii‘.!
 Itisto submit that a copy of the approved Preliminary Notification under Section
l'l.(lJ of RFCTLARR :Act, 2013 for acquisition of land to an extent of Ac. 421.23 Gts for
. establishment of Industrlal Park at Wargal Village and Mandal Is communicated herewith.

. I therefore, redum kindly arrange tn publish the sgmn In (2) dally News Papers
| d.-mwngm the locality of Siddipet District of which one shall be Ini Telugu verslon and one
S s - Yours faithfully,

Endl : { Approved Notification) o
' ' District Collector
Siddipet.
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File No. 1A3-3/15/2023-1A.1ll (Computer No. 204829)

837696/2023/NGTC
GOVERNMENT OF TELANGANA
INDUSTRIES & COMMERCE [IP & INF] DEPARTMENT
Merbe: No.1597AP & INF/A2/2021 2021,

5ub:- Industries and Commerce Department - TSHC Ltd., - Acguisiticn of Gowvt.
Assigned land - Acs.972.05 gts in Sy.No.845 (Acs, 114.23 gts), 1209 (Acs.
248.36 gts), 1495 [Acs. 304.10 gts} & 1510 (Acs. 304.16 gts) situated at
Wargal (V) & (M), Siddipet District for establishment of Industrial Park in
favour of TSIIC - Request for Exemption of the Project from the
application of provisions of Chapter- Il & Il under section 104 Act No.21
of 2017 - Orders lssued.

Refi-1, The Right to Fair Compensation and Transparency in Land Acquisition,
Rehabilitation and Resettlement (Telangana Amendment) Act, 2016 (Act
No.21/2017).

2. from the VC & MD, TSIC Ltd., Lr.No.731/A3/Wargal/Lands/2008,
dt:11.05.2021.

BEER

in the reference 1" cited, the Right to Fair Compensation and Transparency in
Land Acquisition, Rehabilitation and Resettlement Act 2013 has been amended and
named as the Right to Fair Compensation and Transparency in Land Acquisition,
Rehabilitation and Resettlement (Telangana Amendment) Act, 2016 (Act No.21/2017)
in its Application to the State of Telangana.

i In the reference 2™ cited, the Vice Chairman & Managing Director, Telangana
State Industrial Infrastructure Corporation Limited (TSHC) has requested to exempt
the indusirial Park at Wargal (V) & (M), Siddipet District to an extent of Acs.972.05
gts-in Sy.Mo.845 [Acs. 1714.23 ats), 1209 (Acs. 248.36 gts), 1495 (Acs. 304.10 gts) &
1510 {Acs. 304.16 gts) of Govt. Assigned land for acquisition of the land from the
application of the provisions of Chapter ! and Il of the RFCTLAGRR Act, 2013 in
accordance with the provisions contained in Section 10A (dj&(e) in Chapter lll-A of the
Right Lo Fair Compensation and Transparency in Land Acquisition, Rehabilitation and
Resettiement (Telangana Amendment), 2016 | Act No.21 of 2017).

iy After careful examination in the matter and after taking into consideration of
the facts that, Land Acquisition is very imporiant for implementation of the Industrial
Park at Wargal (V) & (M}, Siddipet District. The Government, in accordance with the
provisicns contained in Section 104 (d)&[=} in Chapter Hi-A of the Right to Fair
Compensation and Transparency in Land Acquisition, Rehabilitation and Resettlement
(Telangana Amencment), 2016 ( Act No.21 of 2017), hereby, exempt the Industrial
Fark st Wargal [V) &£ (M), Siddipet District to an extent of Acs.972.05 gts in Sv.No.845
tAcs. 11423 gts), 1209 (Acs. 248.36 gts), 1495 (Acs. 304.10 gts) B 1510 [Acs. 304,15
gts) of Govt. Assigned land for acquisition of land from the application of the
provisicns of Chapter Il and Il of the RFCTLA&RR Act, 2013.

4, Accordingly, the following Notification shall be published in the next
extraordinary issue of the Telangana Gazelte.

NOTIFICATION

"In accordance with the provisions contained in Sec 10{A) of the Right to
Fair Compensation and Transparency in Land Acquisition, Rehabilitation and
Resettlement Act, 2013 in its application to the state of Telangana, the
Government have decided and accordingly hereby, in the publie interest,
exempt the Industrial Park at Wargal (V) & (M), Siddipet District to an
extent of Acs.972.05 gis in Sy.Mo.B45 {Acs. 114.23 gts), 1209 (Acs. 24B.36
gts), 1495 (Acs. 304.70 gts) & 1570 (Acs. 304.16 gts) of Govt. Assigned tand
for acquisition of land from the application of provisions of the Chapter -l
and Chapter -l of the Act. It is also certified that the all efforts have been
made in finabizing the minimum extent of land required for the said
project.”

(PTO)
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837696/2023/NGTC
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5. Accordingly, the District Collector, Siddipet and the Vice Chairman & Managing
Direclor, Telangana State Industrial Infrastructure Corporation Limited, Hyderabad
shall take further necessary action in the matter.

JAYESH RANJAN
PRINCIPAL SECRETARY TO GOVERNMENT & CIP(FAC)
To
The Commissioner of Stationery & Printing, Government of Telangana, Hyderabad
(with a request to publish the rotification in extraordinary issue of Telangana
Gazette and furnish (10) copies of Gazette to this Department),
The District Collector, Siddipet District.
~The Vice Chairman & Managing Director, Telangana State Industrial Infrastructure
Corporation Limited (TSIIC), Hyderabad
The Chief Commissioner of Land Administration, Telangana, Hyderabad.
The Commissioner, R&R and Land Acquisition, Telangana Buddha Bhavan, Ranigunij,
Secunderabad
The Commissioner of Industries, Hyderabad
Copy to; -
The P.5. to Principal Secretary to Hon'ble Chicf Minister
The P.5. ta Hon'ble Minister (1&C)
The P.5. to Principal Secretary to Government & CIP, Industries & Commerce
Department.
5F/5C
//FORWARDED::BY ORDER// _1’:-‘
Dbz fy
“SECTION OFFICER 1~
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ENVIRONMENTAL

CLEARANCE

PARIVESH

(Pro-Active and Responsive Facilitation by Interactive,

and Virtuous Environmental Single=-Window Hub)

Government of India
PT Ministry of Environment, Forest and Climate Change
#aw (Issued by the State Environment Impact Assessment
Authority(SEIAA), Telangana)

Arada

To,

The Chief Engineer
TELANGANA STATE INDUSTRIAL INFRASTRUCTURE CORPORATION

Telangana State Industrial Infrastructure Corporation (TSIIC) EMP Wing,
6th Floor, Parishram Bhawan, LB Stadium road , Basheeerbagh ,Fateh
Maidan Hyderabad -500004

Subject: Grant of Environmental Clearance (EC) to the proposed Project Activity
under the provision of EIA Notification 2006-regarding

Sir/Madam,

This is in reference to your-application.for Environmental Clearance (EC)
in respect of project submitted to-the SEIAA vide proposal number
SIA/TG/MIS/79363/2022 dated 15-Jul 2022. The*particulars of the environmental
clearance granted to the project are as below.

1. EC Identification No. EC22B039TG118233

2. File No. SIA/TG/MIS[79363/2022

3. Project Type New

4. Category Bl

5.  Project/Activity including 8(b) Townships:and Area Development
Schedule No. projects.

6. Name of Project Propoesed Development of Special Food

Processing Park at Wargal Village,
Wargal Mandal, Siddipet District,
Telangana By M/s.TSIIC

7. Name of Company/Organization = TELANGANA STATE INDUSTRIAL
INFRASTRUCTURE CORPORATION

8. Location of Project Telangana
9. TOR Date 02 Jul 2022

The project details along with terms and conditions are appended herewith from page
no 2 onwards.

(e-signed)
Sri Swargam Srinivas
Date: 29/07/2022 Member Secretary
SEIAA - (Telangana)

Note: A valid environmental clearance shall be one that has EC identification
number & E-Sign generated from PARIVESH.Please quote identification
number in all future correspondence.

This is a computer generated cover page.
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Il.

This has reference to your application along with EIA Report submitted online on 15.07.2022
(proposal No. SIA/TG/NCP/79363/2022) accepted on 19.07.2022 seeking Environmental
Clearance for the “Special Food Processing Park” by M/s. Telangana State Industrial
Infrastructure Corporation (TSIIC) Ltd., Sy.No. 1495 & 1510, Wargal (V), Wargal (M),
Siddipet District. It was informed that total power requirement for the project is estimated to
be 3500 kVA. Three-phase electrical power supply will provide through the nearest available
sub-station of Telangana State Electricity Board. It was noted that the nearest human
habitation viz., Wargal (V) exist at a distance of 0.82 km from the proposed site. It was noted
that nearest water body viz., Wargal Village Pond exists at a distance of 1.15 km from the
boundary of the site. It was also noted that nearest RF viz., Wargal RF exists at a distance of
2.18 km from the boundary of the site. The capital cost of the project is Rs. 150.50 Crores.

The Telangana State Industrial Infrastructure Corporation (TSIIC) proposed to develop
Special Food Processing Park (SFPP) near Wargal in an area of 466.17 Acres (188.65 Ha.)
with 190 plots. The proposed Special Food Processing Park do not house any Category A &
Category B Industries as per EIA Notification 2006 & subsequent amendments and hence the
project has to be considered under 8(b) Type of activity — Township and Area Development
project under Category B.

III. The area details of the proposed Industrial Park as informed by the proponent are as follows:

S.No Land Use Area(In Acres) | Percentage (%) Remarks
1. | Total Layout Area 466.17 100
Plotted Area (Including
2. MSME Area) 225.58 48.39
3. | Road Area 54.27 11.64
4, Green Area 46.62 10.00
Green Area all along
3. boundary A4l o Green Area
6. | Green Area within plots 111.10 23.84 34.73 %
7. | Social infra 13.93 2.99
8. | Utilities 6.82 1.46
9. | Truck Parking 3.70 0.79

IV. The proponent informed that on the basis of the market analysis, area strengths and
Government policy thrust, it has been proposed concentrate on following verticals and focus
areas in the proposed Special Food Processing Park (SFPP):

EC Identification No. -

Food Processing Industries
Milk Processing

Dairy Products

Rice Mills

Oil Processing Units

Cold Storages

Dry Warehouses

Packing Units

EC22B039TG118233
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¢ Ripening Chambers
¢ Quality Control/Testing Lab
e R&D Center

V. The proposal has been examined and processed in accordance with EIA Notification, 2006
& its amendments thereof. The proponent obtained Auto Terms of Reference (TORs) vide
Ir. dt. 02.07.2022. The State Level Expert Appraisal Committees (SEAC) of Telangana State
examined the application along with Final EIA report in its meeting held on 22.07.2022.
Based on the information furnished, presentation made by the proponent and the consultant
M/s. Sri Sai Manasa Nature Tech Pvt, Ltd., Hyderabad; Proponent’s Ir.dt.23.07.2022; the
Committee considered the project proposal and recommended for issue of Environmental
Clearance. The State Level Environment Impact Assessment Authority (SEIAA) in its
meeting held on 27.07.2022 examined the proposal and recommendations of SEAC for issue
of Environmental Clearance. Accordingly, after discussions in the matter, the SEIAA,
Telangana hereby accords Environmental Clearance to the project as mentioned at Para
No. I under the provisions of EIA Notification - 2006 and its subsequent amendments issued
under Environment (Protection) Act, 1986 subject to implementation of the following
specific and general conditions:

1. Statutory compliance:

i) This clearance is subject to final order of the Hon'ble Supreme Court of India in the matter
of Goa Foundation Vs Union of India in Writ Petition (Civil) No.460 of 2004 as may be
applicable to this project.

ii) The project proponent shall obtain forest clearance under the provisions of Forest
(Conservation) Act, 1986, in case of the diversion of forest land for non-forest purpose
involved in the project.

iii) The project proponent shall obtain clearance from the National Board for Wildlife, if
applicable.

iv) The project proponent shall prepare a Site-Specific Conservation Plan & Wildlife
Management Plan and approved by the Chief Wildlife Warden. The recommendations of
the approved Site-Specific Conservation Plan / Wildlife Management Plan shall be
implemented in consultation with the State Forest Department. The implementation report
shall be furnished along with the six-monthly compliance report.

v) “Consent for Establishment” shall be obtained from Telangana State Pollution Control
Board (TSPCB) under Air and Water Act. Further, the individual indusiries proposed in the
Industrial Park shall also obtain Consents from the TSPCB under Air and Water Acts before
the start of any activity / construction work at site.

vi) This environmental clearance is only for the said Industrial Park. Any other activity (i.e.,
other than the activities listed in the EC Order) within the Industrial Area would require
separate environmental clearance, as applicable under EIA Notification, 2006 as amended
from time to time.

EC Identification No. - EC22B039TG118233  File No. - SIA/TG/MIS/79363/2022 Date of Issue EC - 29/07/2022 Page 3 of 11
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vii) The project proponent shall obtain the necessary permission from the Central Ground Water
Authority, in case of drawl of ground water / from the competent authority concerned in
case of drawl of surface water required for the project.

viii) The project proponent shall obtain authorization under the Hazardous and other Waste
Management Rules, 2016 as amended from time to time.

ix) All other statutory clearances such as the approvals for storage of diesel from Chief
Controller of Explosives, Fire Department, Civil Aviation Department shall be obtained, as
applicable by project proponents from the respective competent authorities.

x) The buildings shall have adequate distance (as per local building bye laws) between them to
allow movement of fresh air and passage of natural light, air and ventilation in accordance
with guidelines of local authorities.

II. Air quality monitoring and preservation:

i) The project proponent shall install system to carryout Ambient Air Quality monitoring for
common/criterion parameters relevant to the main pollutants released (e.g. PM10 and
PM2.5 in reference to PM emission, and SO2 and NOx in reference to SO2 and NOx
emissions) within and outside the Industrial area at least at four locations (one within and
three outside the plant area at an angle of 120 each), covering upwind and downwind
directions.

ii) The emissions from the Boilers/furnaces shall be routed through appropriate Air Pollution
Control equipment followed by stacks of adequate height. The concentration of particulates
in the emission shall not exceed 100 mg/Nm®. Sampling Port with removable dummy of not
less than 15cm diameter in the stack at a distance of 8 times the diameter of the stack from
the nearest constraint such as bends etc, shall be provided to monitor stack emissions. The
CBMWTF shall comply with emission standards notified under BMWM Rules, 2016.
Stacks of adequate height shall be provided for D.G. Sets 10 x 250 kVA capacity, as per
CPCB norms.

ii1} The industries proposed in the Food Park shall take adequate measures to avoid any odour
nuisance in the surroundings.

iv) The D.G. sets to be used during development/ construction phase shall be in conformity to
Environment (Protection) Rules prescribed for air and noise emission standards. Storage of
diesel shall be made underground and necessary approvals/permissions from Chief control
of explosives to be obtained.

v} Traffic congestion near the entry and exit points from the roads adjoining the proposed
project site must be avoided. Parking, loading and unloading shall be fully internalized and
no public space shall be utilized.

vi) Vehicles hired for bringing construction material to the site should have a Pollution Under
Control (PUC) certificate and shall conform to applicable air and noise emission standards
and shall be operated only during non-peak hours,

EC Identification No. - EC22B039TG118233  File No. - SIA/TG/MIS/79363/2022 Date of Issue EC - 29/07/2022 Page 4 of 11
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II1. Water quality monitoring and preservation:

i. The source of fresh water is from Kondapochamma Reservoir (Intake Point Canal passing
through project site). Total quantity of water required during occupational stage is 2126 KLD.
Out of that, water required for industrial process is 1389.0 KLD; Common facilities is 170.0
KLD; Greenbelt is 311.0 KLD & domestic purpose is 256.0 KLD.

ii.  Zero discharge concepts shall be adopted in the proposed project for treatment and reuse
of effluent, as it was informed that individual industries will establish their own STP &
ETP in their premises to treat the effluents and reuse the treated waste water. The TSIIC
shall ensure implementation of the same. Effluent shall not be discharged outside the
premises under any circumstances. The domestic waste water generated from the entire
park shall be treated in STP.

iii. The individual industries, upon establishment, shall have their own STP/ETP for
liquid waste treatment / disposal and hazardous waste storage facility, within their
plots as per the norms of CPCB/SPCB; and No waste water shall be discharged to
the rivers/streams or water bodies i.e., Zero Discharge.

iv. The project proponent shall install effluent monitoring system with respect to standards
prescribed in Environment (Protection) Rules 1986. The individual industries shall adopt
online emission / effluent monitoring system as per CPCB guidelines / SPCB consent
orders.

v. Construction of storm water drains for collection, storage and its re-use as per guidelines of
Central Ground Water Authority (CGWA).

vi. The project proponent shall report to the State Pollution Control Board about the
compliance of the prescribed standards for all discharges from the Industrial Area into the
sea. - Project specific.

i. Fixtures for showers, toilet flushing and drinking shall be of low flow either by use of
aerators or pressure reducing devices or sensor based control.

-

v

viii. The quantity of fresh water usage, water recycling and rainwater harvesting shall be
measured/recorded to ensure the water balance as projected by the project proponent. The
record shall be submitted to the concerned Regional Office of the Ministry along with six
monthly monitoring reports.

ix. Water demand during development/construction shall be reduced by use of pre-mixed
concrete, curing agents and other best practices referred. Project specific.

x.  The project proponent shall monitor regularly ground water quality at least twice a year
(pre and post monsoon) at sufficient numbers of piezometers/sampting wells in the plant
and adjacent areas through labs recognised under Environment (Protection) Act, 1986 and
NABL accredited laboratories.

xi.  The project proponent shall make efforts to minimise water consumption in the industrial
complex by segregation of used water, practicing cascade use and by recycling treated
water.
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xii.  Weep holes in the compound walls shall be provided to ensure natural drainage of rain
water in the catchment area during the monsoon period.

xiii.  The project should not amend or alter the pathways of the natural streams or creeks/nallah
flowing.

xiv.  Rain water harvesting for roof run-off and surface run- off, as plan submitted shall be
implemented. Before recharging the surface run off, pre-treatment must be done to remove
suspended matter, oil and grease. The bore well for rainwater recharging shall be kept at
least 4 m above the highest ground water table.

IV. Noise monitoring and prevention:

i. Noise level survey shall be carried as per the prescribed guidelines and report in this
regard shall be submitted to Regional Officer of the Minisiry as a part of six-monthly
compliance report.

ii. The ambient noise levels should conform to the standards prescribed under E(P)A Rules,
1986 viz. 75 dB(A) during day time and 70 dB(A) during night time.

V. Energy Conservation measures:

1. Provide solar power generation on roof tops of buildings, for solar light system for all
common areas, street lights, parking around project area and maintain the same
regularly;

ii.  Provide LED lights in their offices and residential areas.
VI. Waste management:

1 The details of Wastes generated from the Special Food Processing Park are as following:

S.No Description Quantity Method of Disposal

1. | Hazardous waste 0.54 TPD Sent to TSDF

2. Used batteries 257 Nos. Sold / TSDF

3. Waste oil 0.017 KLD TSDF

4, Recycle waste 1.02 TPD Sold

s | Industrial MSW 1.42 TPD Authorized venders, Municipal
landfill

6. |Medicalcentre & First | o 610 7pp | Biomedical treatment facility

aid box/kits

ii  Disposal of muck during development/construction phase should not create any adverse
effect on the neighbouring communities and be disposed taking the necessary precautions
for general safety and health aspects of people, only in approved sites with the approval of
competent authority. The ground water quality of the adjacent to dumping area should be
monitored and report should be submitted to MoEF&CC and its Regional Office
concerned.
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iii  Fly ash bricks should be used as building material in the construction as per the provisions
of Fly Ash Notification of September, 1999 and amended as on 27" August, 2003 and
25th January, 2016.

iv  All hazardous waste generated during development/ construction phase, shall be disposed
off as per applicable rules and norms with necessary approvals of the Central Pollution
Control Board/State Pollution Control Board.

v Used LEDs shall be properly collected and disposed off/sent for recycling as per the
prevailing guidelines/rules of the regulatory authority to avoid mercury contamination.
Use of solar panels may be done to the extent possible. Energy conservation measures
should be as per Bureau of Energy Efficiency (BEE) standards.

vi  Air pollution and the solid waste management aspects need to be properly addressed
ensuring compliance of the Construction and Demolition Waste Management Rules, 2016.

vii  The solid waste generated shall be properly collected and segregated in accordance with
the Solid Waste Management Rules, 2016. Wet garbage shall be composted and dry/inert
solid waste should be disposed off to the approved sites for land filling after recovering
recyclable material. No municipal waste shall be disposed off outside the premises.

vii The Solid waste generated from the project shall be disposed to local municipal
authorities; Inorganic waste shall be segregated and disposed to authorised vendors;
Process waste generated from industries will be recycled or sold to authorised vendors, as
per Hazardous waste (M&H Transboundary) Rules and Amendments.

VIIL.Green Belt:

i  The proponent shall develop and maintain the greenbelt in an arca of Ac.161.87 (65.5 Ha.)
(Greenbelt within Plots — Ac.111.10; Green area all along the boundary — Ac.4.15; and
Green area — Ac.46.62); with at least 10 meter wide green belt along the periphery of the
project area and in the vacant places in downward direction and along road sides etc., as
committed by the proponent. Selection of plant species shall be as per the CPCB
guidelines in consultation with the DFO.

ii  Cutting of plants/trees are to be totally avoided by the construction labours. The contractor
has to maintain log book for the purchase and distribution of fuel wood.

iii Management Plan for biodiversity conservation along with the implementation schedule
should be prepared with the help of concerned government institution /state forest
department, and same to be submiited to MoEF&CC and its Regional Office before
commencement of work. Sufficient fund provision to be made to implement the same.

iv. All the topsoil excavated during development/construction activities should be stored for
use in horticulture/landscape development within the project site. Report should be
submitted to MoEF&CC and its Regional Office concerned.

v For monitoring of land use pattern, a time series of landuse maps, based on satellite
imagery (on a scale of 1: 5000) of the core zone and buffer zone, shall be prepared once in
3 years (for any one particular season which is consistent in the time series), and the
report submitted to MOEF and its concerned Regional office.
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VIII. Human health issues:

i Occupational health surveillance of the workers shall be done on a regular basis and
records maintained as per the Factories Act.

I1X. Corporate Environment Responsibility:

i The company shall have a well laid down environmental policy duly approve by the Board
of Directors. The environmental policy should prescribe for standard operating procedures
to have proper checks and balances and to bring into focus any
infringements/deviation/violation of the environmental / forest / wildlife norms
/conditions. The company shall have defined system of reporting infringements / deviation
/ violation of the environmental / forest / wildlife norms / conditions and / or shareholders
/ stake holders. The copy of the board resolution in this regard shall be submitted to the
MoEF&CC as a part of six-monthly report.

ii A separate Environmental Cell both at the project and company head quarter level, with
qualified personnel shall be set up under the control of senior Executive, who will directly
to the head of the organization.

i Action plan for implementing EMP and environmental conditions along with
responsibility matrix of the company shall be prepared and shall be duly approved by
competent authority. The year wise funds earmarked for environmental protection
measures shall be kept in separate account and not to be diverted for any other purpose.
Year wise progress of implementation of action plan shall be reported to the
Ministry/Regional Office along with the Six Monthly Compliance Report.

iv  Self environmental audit shall be conducted annuvally. Every three years third party
environmental audit shall be carried out.

v All the recommendations made in the Charter on Corporate Responsibility for
Environment Protection (CREP) regarding plants located in the industrial estates/park
shall be implemented.

vi  Special purpose vehicle shall be established for implementation, monitoring and
compliance of the environmental safeguards.

X. General Conditions:

i. This order is valid for a period of 7 years.

ii. The proponent shall provide 9 mts buffer on both sides of the Canal which is passing on
South East corner of the site.

ili. The individual industries, upon establishment, will have their own STP/ETP for liquid
waste treatment / disposal and hazardous waste storage facility, within their plots as
per the norms of CPCB/SPCB; and No waste water will be discharged to the
rivers/streams or water bodies i.e., Zero Discharge.
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iv. The proponent shall leave adequate buffer zone on either side of the Canal as per the
norms of G.0.Ms.No.168, dt.07.04.2012 and no developmental activities shall be
undertaken in the buffer zone.

v. The treated or untreated waste water / effluent / solid waste shall not be discharged
into the Canal, under any circumstances and shall take adequate measures for the
same,

vi. Construction material has to be brought from approved/authorized places.

vii. Parking space to accommodate trucks, cars, two wheelers and bicycles shall be provided as
per the norms.

viii. Provision shall be made for the housing of the construction labour within the site with all
necessary infrastructure and facilities such as safe drinking water, fuel for cooking, mobile
toilets, mobile STP, medical health care, créche etc., The housing may be in the form of
temporary structures to be removed after the completion of the project. The safe disposal of
wastewater and solid wastes generated during the construction phase should be ensured.

ix. No change in the process technology and scope of working should be made without prior
approval of the SEIAA, TS. No further expansion or modifications in the project shall be
carried out without prior approval of the SEIAA, TS/ MoEF&CC, Gol, New Delhi, as

applicable.

x. The proponent shall submit half-yearly compliance reports in respect of the terms and
conditions stipulated in this order in hard and soft copies to the SEIAA; and CCF, Integrated
Regional office of MoEF&CC, RO, Hyderabad on 1% June and 1* December of each
calendar year. The project proponent shall upload the status of compliance of the stipulated
environment clearance conditions, including results of monitored data on their website and
update the same on half-yearly basis

xi. Four ambient air quality-monitoring stations should be established in the core zone as well as
in the buffer zone for RSPM, SPM, PM;q, PM, 5 SO2, NOx monitoring. Location of the
stations should be decided based on the meteorological data, topographical features and
environmentally and ecologically sensitive targets and frequency of monitoring should be
undertaken in consultation with the State Pollution Control Board.

xii. Data on ambient air quality (RSPM, SPM, PM,o, PM; 5 SO2, NOx) should be regularly
submitted to the Ministry including its Regional Office located at Hyderabad and the State
Pollution Control Board/ Central Pollution Control Board once in six months.

xiii. Occupational health surveillance program of the workers should be undertaken periodically
to observe any contractions due to exposure to dust and take corrective measures, if needed.

xiv. The proponent / individual industries shall make the arrangement for protection of possible
fire hazards during manufacturing process in material handling. Fire fighting system shall be
as per the norms.
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xv. A separate environmental management cell with suitable qualified personnel should be set-
up under the control of a Senior Executive, who will report directly to the Head of the
Organization.

xvi. The funds earmarked for environmental protection measures (capital cost of Rs. 6.75 Crores
and recurring cost of Rs. 10.125 Lakhs per annum); Budget for CER to be spent is Rs,50.0
Lakhs & also the funds earmarked for Corporate Social Responsibility (CSR) activities
should be kept in separate account and should not be diverted for other purpose. Year wise
expenditure should be reported to the SEIAA, Ministry and its Regional Office located at
Hyderabad.

xvii Officials from the TSPCB and Integrated Regional office of MoEF&CC, RO, Hyderabad
who would be monitoring the compliance of the stipulated conditions and implementation of
environmental safeguards should be given full co-operation, facilities and documents/data by
the project proponents during their inspection. A complete set of all the documents shall be
submitted to the CCF, Integrated Regional office of MoEF&CC, RO, Hyderabad.

xviil The project proponent shall submit the copies of the environmental clearance to the Heads of
local bodies, Panchayats and Municipal Bodies in addition to the relevant offices of the
Government who in turn has to display the same for 30 days from the date of receipt.

xix. The project authorities should advertise at least in two local newspapers widely circulated,
one of which shall be in the vernacular language of the locality concerned, within 7 days of
the issue of the clearance letter informing that the project has been accorded environmental
clearance and a copy of the clearance letter is available with the State Pollution Control
Board and SEIAA, Telangana. This order shall be displayed in the website of the project
proponent.

xx. The environment safeguards contained in the EIA Report should be implemented in letter
and spirit. The responsibility of implementation of environmental safeguards rests fully with
the proponent i.e., “Special Food Processing Park” (SFPP) by M/s. TSIIC.

xxi. Any appeal against this Environmental Clearance shall lie with the National Green Tribunal,
if preferred, within a period of 30 days as prescribed under Section 16 of the National Green
Tribunal Act, 2010.

xxii The company shall undertake eco-development measures including community welfare
measures in the project area.

xxiii The proponent / individual industries shall obtain all other mandatory clearances from
respective departments,

xxiv The project authorities must strictly adhere to the stipulations made by the State Pollution
Control Board and the State Government,

xxv. The project proponent shall abide by all the commitments and recommendations made in the
EIA/EMP report, commitment made during Public Hearing and also that during their
presentation to the Expert Appraisal Committee.
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XXvi

XX VI

xxvii

XXix

Concealing the factual data or failure to comply with any of the conditions mentioned above
may result in withdrawal of this clearance and attract action under the provisions of
Environment {Protection) Act, 1986.

The SEIAA may revoke or suspend the order, if implementation of any of the above
conditions is not satisfactory. The SEIAA reserves the right to alter/modify the above
conditions or stipulate any further condition in the interest of environment protection.

The above conditions shall be enforced, inter-alia under the provisions of the Water
(Prevention & Control of Pollution) Act, 1974, the Air (Prevention & Control of Pollution)
Act, 1981, the Environment (Protection) Act, 1986, Hazardous and Other Wastes
(Management and Transboundary Movement) Rules, 2016 and the Public Liability Insurance
Act, 1991 along with their amendments and Rules and any other orders passed by the
Hon'ble Supreme Court of India / High Courts and any other Court of Law relating to the
subject matter,

Grant of EC is also subject to circulars issued under the EIA Notifications 2006, which are
available on the MOEF&CC website: www.parivesh.nic.in

Sd/- Sd/- Sd/-
MEMBER SECRETARY MEMBER CHAIRMAN,
SEIAA, T.S. SEIAA, T.S. SEIAA, T.S.

To

Sri Shyam Sunder, Chief Engineer,

M/s. TSIIC Ltd. (Special Food Processing Park, Wargal),
6" Floor, Parisrama Bhavanam,

Fathemaidan Road, Basheerbagh,

Hyderabad- 500 004.

Ph: 040-23237625

E-mail: wargalproject@gmail.com

Copy to:
1. Prof. Ch. Krishna Reddy, Chairman, SEAC, T.S. for kind information.
2. The Member Secretary, TSPCB for kind information.
3. The EE, RO, RC Puram, TSPCB for information.
4. The Integrated Regional office of MoOEF&CC, RO, Hyderabad for kind information.
5. The Secretary, MoEF&CC, GOI, New Delhi for kind information.

HT.C.F.B.O/

@ Joint Chief Environmental Engineer S_'Q”atwe/ ) _Ve”ﬁed
A, Digitally signed by $fi Swargam
Srinivas (
Member Secret
Date: 7/29/2022-8:51:46 PM
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PRESENT: SRI. PVENKATRAMA REDDY, 1.A.S.,

GOVERNMENT OF TELANGANA
PROCEEDINGS OF THE DISTRICT COLLECTOR, SIDDIFPET

Proc. No. E1/4105/2021

Sub: TSBIIC - Land Acquisition - Siddipet District - Gajwel Division -
Wargal Mandal & Village - Sy.No. 1495 & 1510 total extent Ac.
247.29 gts - Land acquired for establishment of industrial park by

TSIIC

7 s

Dated:- 16.08.2021.

- Consents received - proposals for payment of Rs/-

24,77,25,000.00 (Rupees Twenty Four Crores Seventy Seven lakhs
Twenty five thousand only} @ 10.00 lakhs per acre to the assignees -
Requested for sanction of compensation - Sanctioned - Orders -
Issued.

Ref:-

2. Revenue Divisional Officer, Gajwel, Lr.No.F/660/2021,
.07.2021,

Dated:-

-00o-

1. Preliminary Notification No. E1/4105/2021, Dated:- 09.08.2021.

The Revenue Divisional Officer, Gajwel in his letter in reference 2M cited
above has informed that, the Tahsildar Wargal has submitted the compensation
proposais for payment of land value amount @ Rs. 10.00 lakhs per acre for an
extent of Ac. 247,29 Gts in Sy.No. 1495 & 1510 of Wargal village of Wargal
Mandal for establishment of Industrial park by TSIIC.

Further reported that, after having elaborate discussions held with the

assignees/possessors, the following assignees/possessors have agreed to receive

the compensation @ Rs.10,00,000/- (Ten lakhs)
consents have been received from the following assignees/ possessors.

per acre lor the lands

details of assignees and possessors and their payment are as lollows:

and
The

| ] | | Icicr |
II _ Rate | Bank, |
| Classi | Extent Rate per per Siddipet, |
| 8l.No, Namel‘g;;;:: and Sﬁ'N ficatio fin Guptaill e (In | Gunta Tol‘?;]tind Cheque |
| : n Acer) Rs.) fin No. |
! Rs.} Dt:16.08
[ SN | | .2021.
N 2 3 | 4 5 | 6 7 8| Y I
Thigulla Padma . I s
1 W/o Muthyaty | 195 | Govt. | 0170 17 | 1000000 | 25000 |  425000.00 | 004254
_ Thigulla = N ; o S
| =2 Venkatajah Sfo | 1495 | Govt, | 0.030 3 1000000 | 25000 |  75000.00 004202 |
‘_ Narsgaiah — P | I |
Thigulla Padma s | i ; .
|3 W/o Muthyaly | 1995 | Govt. | 0.200 20 | 1000000 | 25000 |  500000.00 | 004203
Thigulla ' . | [~ =
| s Venkataish Sfo | 1495 | Govt. | 0.190 | 19 [ 1000000 25000 |  475000.00 004204
| | Narsaigh | ' | W |
Thigulla | ; | |
5 | Vaikuntam S/o 1495 | Govt. | 1.250 65 1000000 | 25000 | 1625000.00 | 004205 |
| Venkaiah |
1 - == —— T
= Thigulla Muttaiah | At |
8 S7o0 Narsaiah 1495 | Govt, | 1.050 45 | 1000000 | 25000 | 1125000.00 | 004206 ‘
) Thigulla ] | 3
7 Venkataiah Sfe | 1495 | Govt. | 0.010 1 1000000 | 25000 | 25000.00 004207 ‘
f Narsaiah o |
g | ThiguwlaPadma 00| Gon | 0040 | 4 o | 1000000 | 25000 | 100000.00 | 004208 |
W/o Muthyalu |
— — —e— | - ——
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£

Thigulla
Kishtamma W/o
Sattiah

]495|J Govt, l 1.050

|

1000000

25000 1125000.00

T

004209

Thigulla Anjaiah

S/o Narsaiah | 1495

Govt.

3.030 ‘ 123

| 1000000

25000 | 3075000.00

004210

Allauddin 3/o

Khajemiya 1433

Qovt.

0,290 29

1000000

25000 725000.00

004211

Allauddin $/0

Khajamiya i 1495

(iovi.

| 0.190

19

1000000

25000 475000.00

004212

Manikyala
Swaroopa W/o
Panduranga

Paadaduli

1495

Govt.

' 2.1900 [ 99

| 1000000

25000 | 2475000.00

004261

' M. Durga Prasad
[ 5/o0 Manivala
|___Chiranjeevulu |

1495

Covt.

0.3300 33

|loooooo

25000 | 825000.00

004262

M. Hari Shankar
8/0 Manikya
Chiranhhevulu

1495

Govt.

0.3300 33

1000000

25000 825000.00

004263

M. Rameshwar S/o
Manuikyala
Chiranjeevulu

1495

Govt.

0.3300 33

1600000

25000 825000.00

ol

004264

Thigulla
| Veeresham
| 8/o Bhumaiah

1495

Govt,

0.200 20

1000000

25000 500000.00

004213

Thigulla Sattaiah

§/0 Bhumaiah %

Gowt,

0.200 20

1000000

25000 500000.00

—
004214

Kotturi
Shivarajaiah S/o
Narsaiah

1495

Gowt,

0.290 29

| 1000000

25000 725000.00

004265

Kotturi Sayamma
W/o Shiva Rajoieh | 495

Gowvt.

0.290 29

1000000

25000 725000.00

004266

] Kotturi Sayamma

W/o Shiva Rajaiah | 1195

Govt.

0.120 12

1000000

25000 300000.00

004267

Kolturi Kishtaiah

S/o Nevsaiah | 1495

Govt.

0.120 12

1000000

25000 300000.00

004268

| Kotturi Gopaiah

S/o Narsaiah | 1995

Govt,

0.130 13

1000000

23000 325000.00

004269

Kotturi
Laxminarsamina
W/o Gopaiah

1495

Govt.

0.130 13

1000000

25000 325000.00

004270

Kouwuri Pochaiah

S/o Narsaiah 495

Govt.

0.1490 14

1006000

25000 350000.00

004271

1
3

Kotturi Sattamma 1495

W/o Pochaiah

Covt.

0. 140

1000000

25000 350000.00

|

004272

ﬁ;

Choppari Narsaiah

S/0 Chandraiah 1495
Choppari
Pochammae W/o
Ramaiah

1495

Govt.

QGovt,

0,330

1000000

25000 825000.00

004215

0310

1000000

25000 775000.00

004216

‘ Choppari Anjamma

)
W/o Mallesham | 1495

Choppari
Chandraiah $/¢c
‘Mallaiah

1495

Covt,

1.240

1000000

25000 | 1600000.00

004217

Govt.

1.100

1000000

25000 | 1250000.00

004218

Choppari
Pochamma W /o
Remaiah

1495

Govt.

1.020 42

1000000

25000 1050000.00

004219

Soppari
Hamsamma
W /o Narsimlu

1495

Govt,

1.3000

70

1000000

25000 | 1750000.00

004220

Chennakizhtu
Pachamma Wfo
Narsimlu

1495

Govt.

0.1350 | 135

[
1000000

25000 337500.00

004273

chennakishiu
Bikshapathi S/0
Pentaiah

1455

Govt.

0.1350 | 13.5

L

1000000

|

25000 J37500.00

=

004274

|
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| WACnnAaKisniu |
35 | Janaiah S/o 1485 | Govt. | 0.1350 13.5 1000000 | 25000 337500.00 004275
Pentaiah = ~ '
| Chennakishiu !
36 Mallesham 8/0 1495 | Govt. | 0.1350 13.5 1000000 | 25000 337500.00 004276
| Pentaiah |y S ]
Elkanti Pochamma [
J 37 W/o Sailu 1495 | Gowl. 2.230 103 1000000 | 25000 2575000.00 0049221
3g | ChakaliVital$fo | q¢ | qout | 0.2675 | 36.75 | 1000000 | 25000 91875000 | 004277
Shivaiah l
= Chakali Bl =i N
39 shambaiah S/o 1495 | Govt. | 0.3675 | 36.75 | 1000000 | 25000 | 918750.00 004278
| Shivaiah ' i
40 | Rasamalla Anjaiah 4 o 00427
S/0 Shivaiah 1495 | Govi. | 0.3673 | 86.75 | 1000000 | 25000 918750.00 9
_— |
Rasamalla Mallesh ; -'
41 S/o Sattaiah 11495 | Gowvl. | 0,3675 | 36.75 I 1300000 | 25000 918750.00 | 004280
Kummari Pentaiah | i i e
42 5/c Balamallu 1495 | Govt. ' 3.240 la4 1000000 | 25000 | 3600000.00 | 004222
- . - | = }
o - ' . |
Kummari Rajaiah | ) I Y
J 43 S/o Bolamallaiah | 1495 | Govt. 4.050 165 1000000 | 25000 4125000.00 Q04223
| Gundeboina o
44 Narsaiah 1995 | Gowt, 2.340 114 [ 1000000 | 25000 2850000.00 004224 |
$/0 Pentaiah | ' |
Pasula Balavva _ - - |
45 W/o Narsslah | 1495 . Govl. 2.050 a5 100G000 | 25000 2125000.00 004225 |
Munige | i
46 Negabhushanam 1495 | Govt. | 0.170 17 | 1000000 | 25000 425000.00 004281
S/o Sattaiah | . - il
Kummari Anjaiah ! .f =3
47 §/0 Sattaiah 1495 | Govt. 0.170 17 1000000 | 25000 425000.00 I 004282
| Kummari Ramulu - . . e ||
48 /0 Sattaial . 1495_ Govl. | 0.170 17 1000000 | 25000 425000.00 004283
= | | o
Kummari Srinivas | | A0
40 $/0 Sattaiah ! 1495 | Govt. 0170 17 1000000 | 25000 425000.00 004284
- Dudekula Aliyas B ' B
Mehmmad o - .
50 Nashiroddin $/o 1495 | Gowt. 1.240 64 iOOG0O0 | 23000 1600000.00 004226
Khasim Saab
Rasamalla Mallesh
51 S/o Sattaiah 1495 | Govt. | 0.1925 | 19.25 | 1000000 | 25000 481250.00 004285
Rasamalla ) | i -
52 ‘ Shambaiah S/o0 | 1495 | Govt, | 0.1925 | 19.25 | 1000000 | 25000 48125000 | 004286
i Shivaiah | B |
. Rasamalla Anjaiah I
53 ‘ /0 Shivui;h 1495 | Govt. | 0.1925 | 19,25 | 1000000 | 25000 ! 481250.00 004287
Chakali Vittal 8 NN
54 I~ aian /° | 1495 | Govt. | 0.1925 | 10.25 | 1000000 | 25000 | 48125000 | 004288
— = : | —
Munige
55 Nagabhushanam | 1495 | Govi. | 0,140 14 1000000 | 25000 35000000 004289
Ji S/0 Sattaiah I 1 |
- Kummari Anjaiah I . '
a6 S/o Sattaiah 1485 | Govt. 0.140 14 1000000 | 25000 250000.00 004280
U | —
Ku i Ramul
57 ;}’;“;’;mig‘;‘ Y 11495 | Govt. | 0190 | 14 | 1000000 | 25000 | 350000.00 | 004291
| e = 5=
Kummari Srinivas a s
58 S/o Sattaiah | 1495 | Govl. | 0.140 4 1000000 | 25000 | 350000.00 004292 |
— —— '_ | 1 | S F——
= Mamindla Balavva [
59 W/o Bikshapathi 1495 | Gowvt. 1.300 70 1000000 | 25000 1750000.00 004227
| Kummari Pentaiah ' o ] I
60 S/o Narayana 1495 | Govt. 1.020 42 1000000 | 25000 1050000,00 (04228 |
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|
Mamindla Belavva P
i 61 | Wio Bikshapathi | 1495 | Gev | 1360 | 76 | 1000000 | 25000 | 1900000.00 | 004229
| e2 | ChakaliVitalSfo | 05! Govt. | 0.095 | 9.5 | 1000000 | 25000 | 237500.00 | 004293
Shivaiah |
[ Chakali ;
| 63 shambaiah S/0 | 1495 | Govt. | 0.095 | 9.5 | 1000000 | 25000 | 237500.00 | 004294
. Shivalah .
Mamindla |
| 64 | ChandrammaW/o | 1495 | Govt. | 1.280 | &8 | 1000000 | 25000 | 1700000.00 | 004295
i Ramulu -
| Mamindla Swamy | [
|68 T 1495 | Govt. | 1.280 | 68 | 1000000 | 25000 | 1700000.00 | 004296
Kummari Narsaijah - ' - |
66 D 1495 | Gowt. | 1.030 | 43 | 1000000 | 25000 | 1075000.00 | 004230 |
Rasamalls Malle;a;l e - l _'l
67 S 1495 | Govt. | 0.2175 | 21.75 | 1000000 | 25000 | 54375000 | 004297
Chekali ! -
68 shambaiah Sfo | 1495 | Govl. | 0.2175 | 21.75 | 1000000 | 25000 | 543750.00 | 004208
Shivaigh S D .
o 3 | | ;
gg | Rasamalla Anjaiah | o0 | oo | 02175 | 2175 | 1000000 | 25000 | S43750.00 | 004299
S/0 Shivaiah i
Chakali Vital Sfo '
70 Tiooiar 1495 | Govt, | 0.2175 | 21.75 | 1000000 | 25000 | 543750.00 | 004300
Begari Gandaiah |
N S/o Shambaiah | 1495 | Govt. [ 1050 | 45 | 1000000 | 25000 | 1125000.00 | 004231
Dyagela Chinna =
|72 Marsaiah Sfo | 1495 | Govi. | 1270 | &7 | 1000000 | 25000 | 167500000 | 004232
.. Chinna Balaish |
i Memindla
73 Yellamma W/o | 1495 | Govt. | 2.120 | 92 | 1000000 | 25000 | 2300000.00 | 004233
Mallaiah
|, Ragula Anjaiah .
74 N 1995 | Govt. | 4.110 | 171 | 1000000 | 25000 | 4275000.00 | 004234
Pasula Balarmma - 2
7S | Wyo Chandraian | 1495 | Oovt. | 2120 | 92| 1000000 | 25000 | 2300000.00 | 004051
76 | PasulaNarsamma | | oc| oo | 2100 | 92 | 1000000 | 25000 | 2300000.00 | 004052
W /o Sattaiah o _' e
Pasula Galamma =
77 Wio Muttaigh | 1995 | Govt. | 2120 | 92 | 1000000 | 25000 | 2300000.00 | 004053
. Uppari
78 | Bhagyamma W/o | 1495 | Govt. | 1.0800 | 48 | 1000000 | 25000 | 120000000 | 004054
Mallaiah
Upperi Narsimiu
79 37% Satans 1495 | Govt. | 1.0750 | 47.5 | 1000000 | 25000 | 1187500.00 | 004055
80 UPP;’: Gopal 3/0 | 1405 | Gowt. | 1.0750 | 47.5 | 1000000 | 25000 | 118750000 | 004056
ttaiah
81 R"g"":ag‘l’m' $/0 | 1495 | Govt. | 2,110 | @1 | to0000o | 25000 | 227500000 | 004235
82 R‘S“laclj”;“' Wio | 1495 | Govt. | 3.040 | 124 | 1000000 | 25000 | 3100000.00 | 004236
|
Mamindla Anjaiah T '
83 P 1495 | Govi. | 1.280 | 68 | 1000000 | 25000 | 1700000.00 | 004237
[T Mohmmad i |
a4 Shabbeer S/0 | 1495 | Govt. | 0.260 | 26 | 1000000 | 25000 | 650000.00 | 004238
| Mohmmad ali =
Dyagala Anithe
85 Wi Srinwas | 1495 Govt | 000 | 10 | 1000000 | 25000 | 250000.00 | 004230
gp | DyagelaPentamma | .00 | o0 | 0100 | 10 | 1000000 | 25000 | 25000000 | 004240
W /o Narsaiah
Gapapuram F
87 Neroaiah S0 | 1495 | Govt. [ 0.300 | 39 l 1000000 | 25000 | 975000.00 | 004241
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Yadaiah

88

Pasuia Chandraiah
S/o0 Lachaish

1495

Govt. | 0.275

| 275

1000000

5000

687500.00

001057

89

Pasula Narsajah
$/0 Lachaiah

1495

Gavt 0.275

27.5

1000000

25000

687500.00

1
004058 |

Tatal

90

Nanapuram
Sathyanarayana
8/o Yadainh

1510

| 3821

9,55,25,000.00

| 95.21

Govt. 1.310

1000000

25000

1775000.00

004243 |

Nanapuram
Narsaiah S/o
Yadaiah

Gavt. .050

L5

1000000

25000

125000.00

92

Nanapuram
Sathyanarayana
8/0 Yadaiah |

GovL 0.050

1000000

25000

125000.00

004059

{
[
004060 |
|

Tekulapalli
Srinivas Reddy Sfo |
Ranji Reddy

Govt, | 0.060

| 1000000

94

Kightanolla
| Yadamma W /o
Shankaraiah

Govt. 2.130

93

1000000

150000.00

i 004244 |

2325000.00

| 004245

g5

S/o Kistaiah

96

Ayyagulla
Balapochaiah S/o
Kistaiah

|
Ayyagalla Yellaiah |
|
|
|

Govt. | 0.310

31

Govl 0.330

a3

1000000

25000 |

775000.00

Qeaglan

1000000

| 25000

825000.00

97

Ramanolla Lalitha
S3/0 Durgaiah

Govi. | 0.360

| 1000000

25000

900000.00

004247 |

004248
|

98

Ramanolla
Ramachandram
S/o Sailu |

0y

Tekulapalli
Srinivas Reddy S/o
Raji Reddy

Govt 0.370

Govi, | 3.100

37

1000000

25000

130

1000000

100

Ayyagalla Jlamma
| W/o Bikshapathi

1510

Govt. 1.390

79

1000000

101

Kishtanolla
Yadamma W/o
| Shankaraiah

1510 |

Govt. 0.020

1000000

25000

925000.00

3250000.00

|
004249 ‘

| —d

004250 |

1975000.00

00425] |

102

Baganolla
Bikehapathi /o
Mallaih

1510

Govt. | 0.200

20

1000000

S0000.00

004252

500000.00

004401

103

Baganalla
Jagadaamba W/fo
Muthaiah

1510

Govt. 0.170

104

Kislanolla
Susheela W/o
Sailu

1510 |

105

Kistapolia Swamy
S/o Shankaraiah

M. Harishanker
/0 Maanikyala
Chiranjeevulu

1510

lS]OI

Gaovl. 0.170

17

1000000

1000000

Govt. 0.390

—
|
]
Govt. |

I

0.210

39

2

—

| 1600000

425000.0C

004002 |

AZ L0000

004005

975000.00

1000000

25000

525000.00

004004

004061

‘ 106

’ 107

M. Rameshwar S/o
Maanikyela

chiranjeevulu |

1510

Govt. | 0.210

2

1000000

25000

101

525000.00

004062




108

109

|
!
[}
;

M. Durgaprasad
$/0 Maanikyala
Chiranjeevulu
Maanikyala
Swaroopa W/o
Panduranga
paaddhuli

‘ 1510

]

Govl.

| 1510

Govt.

1.310

21

71

1000000

1000000

525000.00

004063

1775000.00

| 004005

110

Kotturii Laxmi
Narsamma
_ 3/0 Qopaiah

1510

Govt.

2.080

T
Thumkunta Umma

Reddy S§/0 Venkat
Reddy

1510

Govt.

0.090

88

1000000

25000

2200000.00

i 004006

1000000

25000

225000.00

|
‘ 004007

1z

Boini Padma W/o
Bikshapathi

113

Kotturii Laveni
Narsamma S/o
Gopaiah

| 1510

1510

Govt.

2.160

Gowvt.

1.060

96

16

LO00000

1000000

25000

2400000.00

004008

25000

1150000.00

004154

114

Tekulaplli
Narender Reddy
8/0 Ram Reddy

1510

Qavt,

4.090

169

1000000

25000 |

4225000.00

004010

Pasula Qaslamma
W/o Pasula
Muthaiah

1510

Govt.

0.330

1000000

25000

8§25000.00

004011

Mothe Chinna
Rajaiah S/o
Narsaiah

1510

Govt.

1.23¢

03

1000000

25000

1575000.00

004012

117

1i8

Mothe Narsaiah
S/o Narsaiah

Mothe Sayamma
W/o Narsaiah

1510

1510

Govt.

Govt,

1000000

25000

1137500.00

004065

435.5

1000000

: 25000 II

119

Upparn Narsimulu
S/o Nagaiah

1510

Govt.

120

Uppari Narayana
$/o Pachaiah

1510

45

1000000

25000 |

1137500.00

004066

1125000.00

004013

49

1000000

25000

1225000.00

004014

121

Srirampuram
Nagabushanam
S/0 Narsainh

| 122

Uppari Aliyas
Sriramapuram
Pandu S/o
Narsaiah

1510

1510

Covl,

Govt.

215

1000000

25000

537500.00

004067

0.215

1000000

25000

537500.00

004068

| 123

Uppari Aliyas
Sriramapuram
Yellender
8/0 Narsaiah

1510

Govt.

0.210

21

1000000

25000

525000.00

004069

124

Uppari Narsimulu
5/0 Nagaiah

1510

Govt,

0.110

11

1000000

25000

275000.00

125

Uppari Margyana
8/0 Pochaiah

1510

Govl.

0.090

126

Uppari
Bhagyamma W/o
Mallaiah

1510

Govt,

0.055

5.5

1000000

1000000

25000

2250600.00

004015

004016

25000

137500.00

004070

127

128

Uppari Narsimulu
S/0 Sathaiah
~ Uppari
Bhagyamma Wjec
Mallaiah

1510

15i0

Govt,

0.055

5.5

1000000

25000 |

137500.00

004071

Govt,

_l

1.250

65

1000000

25000

1625000.00

004072

129

Uppan Narsimulu
S$/0 Sathaiah

1510

Govt.

]

1.250

65

1000000

25000

1625000.00

004073

120

Molhe Nersaiah
5/0 Mallaiah

1510

Govi.

0.350

35

1000000

25000

875000.00

004017

131

Mothe Rajaiah 5/0
Mallaiah

1510

Govt.

0.300

30

1000000

25000

750000.00

004018
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132 M;;:iﬁ‘,f;?;:“ 1510 | Govt. | 0.300 | 30 | 1000000 | 25000 | 750000.00 | 004019
j33 | Mothe Balaiah S/0 | (5,0 | o U | 9320 | 32 | 1000000 | 25000 | 800000.00 | 004020
Mallaiah
134 | Avagellallamma | o\ | o 0 | g170 | 17 | 1000000 | 25000 | 425000.00 | 004158
W /o Bikshapathi " : ’
Ayyagalla llamma % ;
135 | 070 Bikshapathi | 1510 Govt. | 0310 | 31 | 1000000 | 25000 | 775000.00 | 004156
| -
Mothe Nargaiah 3 |
136 S/ H 1510 | Govt. | 0260 | 26 | 1000000 | 25000 | 650000.00 | 004023 |
Mothe Rajaiah Sfo | | inon |
137 M 11510 | Govt. | 0.190 18 | 1000000 | 25000 | 475000.00 | 004024
Mothe Kistaiah | ' -
138 | g0 Mallasiah | 1510 Govi. | 0.190 | 19 | 1000000 | 25000 | 475000.00 | 004025
' - ] TRR—
139 | Mothe Baldiah 8/0 ¢ )51 o | 0.190 | 19 | 1000000 | 25000 | 47500000 | 004026
_ Mallaiah ' _
Thumkunta
Rarnadevi ’ -
140 W/o Venkata 1510 | Govt. | 2.1050 | 90.5 | 1000000 | 25000 | 2262500.00 | 004074
Narasimha Reddy
! Thumkunta '
141 | Navaneetha Wjo | 1510 | Govt. | 2.1050 | 90.5 | 1000000 | 25000 | 2262500.00 | 004075
Srinivas Reddy i
Kummar Srinu | = o : i o ‘. _._|
142 8/0 Oopaiah 1510 | Govt. | 0.2125 | 21.25 | 1000000 25000 | $31250.00 | 004076
Kummari Ramulu : |
143 8/0 Sathainh 1510 | Govt. | 0.2125 | 21.25 | 1000000 | 25000 | 531250.00 | 004077 J|
Kummari
144 Anjaneyulu 1510 | Govi. | 0.2125 | 21.25 | 1000000 | 25000 | 531250.00 | 004078 |
S/o Sathaiah ‘
Munige | | [ [ - |
145 | Nagabhushanam | 1510 | Govi. | 0.2125 | 21.25 | 1000000 | 25000 | 531250.00 | 004079
S/0 Sathaiah | - [
146 | Mamindla Ramulu | o | 00 | 03450 | 345 | 1000000 | 25000 | 862500.00 | 004080 ]
S/o Yellaiah G ' ’ ' ’
Mamindla o
147 Mallesham S/o0 | 1510 | Govt. | 0.3425 | 34.25 | 1000000 | 25000 | 856250.00 004161 |
Yellaigh .
Mamindla Balaiah i
148 SyRTa 1510 | Govi. | 0.3425 | 34.25 | 1000000 | 25000 | 85625000 | 004162
Munige I
149 | Nagabhushanam | 1510 | Govt. | 0.0525 | 5.25 | 1000000 | 25000 | 131250.00 | 004163
| 8/o Sathaiah e
Kummari | [
IS0 | AnjancyuluSfo | 1S10 | Govt. | 0.0525 | 5.25 | 1000000 | 25000 | 13125000 | 004164
Sathaish 1
151 | Muwsi Rawla | 1500 | ow. | 0,0525 | 525 | 1000000 | 25000 | 13125000 | 004185 |
S/o Sathajah | ) : ‘ | ’
= Kummari Srinjvas 1 - |
152 S/0 Sathaiah 1510 | Govt. | 0.0525 | 5.25 | 1000000 | 25000 | 13125000 | 004166
Dyagala Ramulu I ) ' e i
153 570 Narsaiah 1510 | Govt. | 1.200 | 60 | 1000000 | 25000 | 1500000.00 | 004034
M.D. Mohammad ) i |
154 | mar S/otempe | 1510 | Govt. | 0.190 19 | 1000000 | 25000 | 475000.00 | 004167
Bhairunnissa W /o ' "
155 BT 1510 | Govt. | ©.190 19 | 1000000 | 25000 | 475000.00 | 004168
156 | Apsar/otsmile | 1510 | Gevt. | 0.190 | 19 | 1000000 | 25000 | 47500000 | 004169
TSR LD i;‘:i‘r“ S/0 1 1510| Govt | 0190 | 19 | 1000000 | 25000 | 475000.00 | 004170 |
MD. Mahaboob | . | . i [ os000 | 475c ;
158 S/o Abdhul Al | 1517 | Govt. | @.150 19 | 1000000 | 25000 | 475000.00 | o04171 |
Dyagala Lacchaiah L
159 & o o 1510 | Govt. | 1.250 | 65 | 1000000 | 25000 | 1625000.00 | 004027
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Dyagala Sathaih
S/o Narsainh
{ Dyagala Lacchaiah |
| 870 Narsaiah 1510 | Govt. | 1.150 55 1000000 | 25000 1375000.00 004029

162 | fpegelalalitha o6 Govi | 0330 | 33 | 1000000 | 25000 | 82500000 | 004030

1510 | Govt. | 0.280 28 1000000 | 25000 700000.00 004028

W/o Narsaiah

I ! ] ' === 4

I | | -

| 163 | DyagelaPrameela |\ 0,01 o0 | 0050 | 23 | 1000000 | 25000 | s75000.00 | 004032 |
| | BfoNarsimha | [
' o B 5

Dyagala Chinna |

164 Narsaiah S/o 1510 | Govt, | 0.240 24 1000000 | 25000 |  &G0000.00 004033

| | Chinna Balaiah

| Dyagala Venkatesh |

165 8/o Karre 1510 | Gowt, 0.240 24 1000000 | 25000 600000.00 004035
Narsaiah | |
Dyagala Venkatesh [
1G6 S/o Karre 1510 | Govt. | 0.090 g 1000000 | 25000 225000.00 004172

Narsaiah

|
1000000 | 25000 225000.00 004173

Karre Narsaiah

| 167 | DyeealaRajuS/o | o1l o | 6000 | o

‘ i _Dyagala Kumar
168 | S/o Karre 1510 | Govl. | 0.090
| Narsaiah !

| 1600000 | 25000 225000.00 004174

Dyagal Pochaiah
169 $/0 Mallaieh 1510 | Govt. | 0.300 30 1000000 | 25000 |  750000.00 004036 '

Dyagala Narsaigh -
$/0 Bagaish

1510 | Gowi. | 2.050 85 1000000 | 25000 | 2125000.00 004037 |

/0 Mallaiah

Dyagala Pochaiah
S/0 Mallaiah

R I | ] i
171 | Dyagala Pochaigh |, 0| o0 1 o a0 18 | 1000000 | 25000 [ 450000.00 004038
1510 | Govt. | 0.190 19 | 1000000 | 25000 | 475000.00 | 004039

S/o Narsimha

)J73 | Dyagala Prameela | \q,0 1 ovp | 9040 | 24 | 1000000 | 25000 | 600000.00 | 004040

| | Dyagala Chinna | |
174 Narsaiah S/o 1510 | Govt. £.270 27 1000000 | 25000 675000.00 004041
[ Chinna Balaiah

ngﬁ‘:g;‘;‘}?a 1510 | Govt, | 0.130 | 13 | 1000000 | 25000 | 325000.00 | 004042
Dyagalz Kumar
176 870 Karre 1510 | Govr. | 0,030 | 3 | 1000000 | 25000 | 75000.00 | 004175
Narsaiah g | ==
Dyegala Venkatesh | i [
177 SfoKerre | 1510 | Govt. | 0.030 | 3 | 1000000 | 25000 | 75000.00 | 004176
| .
|

Narsaiah

| Dyagala Raju S/o
| Karre Narsaiah

178 IS10 | Govt. | 0.030 3 1000000 | 25000 75000.00 004177

| Kota Anthaiah S/o |
179 Bhumaiah 1510 | Govt. | 1.1950 | $9.5 | 1000900 | 25000 | 1487500.00 004178
Kota Srinivas S/o
Bhumaiah
Tharmmali
181 Gouraiah 1510 | Govt. 2,210 101 1600000 | 25000 2525000.00 004043
W/o Mallaiah | —
M.D. Gousia |
182 Begum W/o M.D, | 1510 | Govt, | 1.230 65
Mohin
MD. Yusuf Bee =
W/o Bashiroddin 15310 | Govt. 1.250 63 1000000 ! 25000 1625000.00 004045
M.D Habida ' '
154 Begum W/o 1510 | Got, 1.250 65 1000000
Abumiva '
Thammali
185 Balamani W/o 1510 | Gowt. ‘ 4.150 175 1000000 | 25000 4375000.00 004047
Sathaiah
Ayyagalla Laxmi | | [
186 Narayana Sfo 1510 | Gowt, 0.270 27 1000000 | 25000 675000.00 004180
Narsimulu I |

180 1510 | Govt. | 1.1950 | 59.5 1000000 | 25000 1487500.00 004179

1000000 | 25000 | 1625000.00 004044

25000 | 1623000.00 404046
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Ayyagalla Yadagiri A
187 8/0 Nareaiah 1510 | Gowt. 0.270 27 1000000 | 25000 675000.00 004181
Ayyogalln Sathaiah .
188 Sja N iah 1510 | Govt. 0.270 27 1000000 | 25000 675000.00 004182
Ayyagalla Shekar .
189 4/o Narsalah 1510 | Govt. 0.270 2 1000000 | 25000 675000.00 | 004183
|
Marvadi Yadsiah , |
190 S/o Galaial 1510 | Govl. 1.245 64.5 1000000 | 25000 1612500.00 | 004184
~ Marvadi :
191 RamaSwamy | 1510 | Gowvi. 1.245 64.5 1000000 | 25000 1612500.00 004185
S/c Galaiah
' Ramanolla I .
192 Shi a S/o Sailu 1510 | Govt. | 1.145 54.5 J 1000000 | 25000 1362500.00 004186 |
. 193 |RamanollaRamula | ¢y | o0 | 1145 | 54.5 | 1000000 | 25000 | 1362500.00 | 004187
8/0 Sailu J
o |
. | Ayyagalla Pochaiah ; | 1
194 $70 Balaiah 1510 | Govt. 1.000 q0 1000000 | 25000 1000000.00 0n4a 88
Ayyagulla Yadagiri A
l 195 S/0 Nersaish 1510 | Govt 1.000 40 1000000 | 25000 1000000.00 Ho4189
' Ayvyagalla Pochaiah ' |
L% [
166 S/o Yellaiah 1510 | Govt. | 2.030 83 1000000 | 25000 | 2075000.00 004190 .
Ayyagalla Kumar '
197 S/o Yellaial 1510 | Govt. 2.030 83 | 1000000 | 25000 2075000.00 | 0Qat9y |
Ayyagalla Laxmi . o
| 198 Narayana S/fo 1510 | Govt. | 1.040 44 1000000 | 25000 1100000.00 004101
Narsimulu i
| Marvadi Yadaiah ! 9
199 | 3/0 Galaiah | 1510 | Govt. 1.015 41.5 | 1000000 | 25000 ° 1037500.00 004192 j
Marvadi | | . i
| 200 RamaSwamy S/o | 1510 | Govt. 1.015 41.5 1000000 | 25000 1037500.00 004193 :
Galaish | | e me slis
Ayyagalla Kumar | ) i : _
201 8/0 Yellaiah 1510 | Gowt. 0.310 31 1000000 | 25000 775000.00 004194
Ayyagalla Pochaiah =
202 S/o Yellajah 1510 | Govt. 0.310 31 1000000 | 25000 775000.00 004195
Ayyagalla Laxmi
203 | Narayana S/o | 1510 | Govt, 0.150 15 1000000 | 25000 375000.00 004196
Narsimulu | . e -
Ayyagalla Yadagiri | z
204 S/o Narsaiah | 15310 | Gowt, 0.150 13 1000000 | 25000 375000.00 004197
Ayyagalla Sathaiah
| 205 S/o N iah 1510 | Gowi 0.150 | 15 1000000 | 25000 375000.00 004198 .
Ayyagaila Shekar ' p = "
206 §/o Narsaiah 1510 | Govt. 0.150 IS5 il 1000000 | 25000 A75000.00 | 004199
| Cheerla Laxmi W/o s | : ,
207 ,' Muthaiah . 1510 | Gowt 0.240 24 1000000 | 25000 : G00000.00 | 004102
' Ayyagalla |
208 Durgaiah 8/o 1510 | Govi. | 0.390 a9 1000000 | 25000 975000.00 | 004200
Shambaiah - -
Ayyagalla
| 209 Sathamma W /o 1510 | Govi. 0.390 35 1000000 | 25000 975000.00 004081
| Durgaiah
| Nareddy Anji | |
| 210 Reddy S/0 1510 | Gowt, 0,330 33 1000000 | 25000 825000.00 004103
I Bikshapathi | |
| Nareddy Laxmi
21 W/o Shamba 1510 | Gowl, 1.070 47 1000000 | 25000 1175000.00 D04104
| Reddv |
Shetlamaina '
212 Muthyalu S/6 1510 | Govt. 1.040 a4 1000000 | 25000 1100000.00 004105
i Pochaiah |
Salcndri ]
| 213 Kyathamma W/o 1510 | Govt. 0.040 4 1000000 | 25000 100000.00 004106
| Narsamma
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Thimmapuram | [ [ i
214 Rejamma W/o | 1510 | Gov.. | 1.000 | 40 | 1000000 | 25000 | 1000000.00 | 004107
. Yadaiah ! ‘
f Mende ! ! !
‘ 215 | Bhikshapathi S/o | 1510 | Govl. | 0.340 | 34 | 1000000 ! 25000 | 850000.00 | 004108 |
i Yellaiah | | |
e} = T =
; Monde Yadegiri . )
2160 870 Yellainh 1510 | Govt. = 0360 | 36 | 1000000 | 25000 |  900000.00 | 004109 ‘
Pagidipalli Laxmi | |
217 W/jo Pagidipalli | 1510 | Govt. | 1.0650 | 46.5 | 1000000 | 25000 | 1162500.00 | 004082
Pentaiah ' [ I
" Pagidipalli [ ' X
| 218 | Bikehapathi S0 | 1510 | Govi. | 10650 | 46.5 | 1000000 | 25000 | 1162500.00 | 004083
- f Sailu .
3 Keshaboina Laxmi . A
219 W/o Balaiah 1510 | Govt. | 1,030 | 43 | 1000000 | 25000 | 1075000.00 | 004110
Cheerla Pochamma
| 220 W1o Naraaiah | 1510 | Govt. | 0.000 9 | 1000000 | 25000 | 225000.00 004111
221 | Cheerla Yelliah | 510 | Gowt. | 0090 | 9 | 1000000 | 25000 | 22500000 | 004112 |
$/o llaiah , | !
’ Cheerla Balavva i ] 1
209 W/ Balaiah 1510 | Govt. | 0.110 | 11 | 1000000 | 25000 | 275000.00 | 004113
i | i
293 Ch"’"’g;i';“h $/° | 1510 | Govi. | 1.030 | 43 | 1000000 | 25000 | 1075000.00 | 004114
= Cheerla Balavva . : EART A
| 204 N et 1510 | Govt. | 0.01D | |' 1000000 | 25000 |  25000.00 004115 |
I Cheerla Yellaiah 5 [
nr | . | | |
205 S0 llaizh | 1510 | Govt. | 0.030 3 | 1000000 | 25000 |  75000.00 | o0an16
| Cheerla Pochamma | | QSO0
| 226 S/o Narsaiah 1510 | Govt. | 0.010 1 1000000 | 25000 |  25000.00 004117
‘ Cheerla Pochamma .
| 227 W /o Narsaial 1510 | Govi. | 0.050 5 | 1000000 | 25000 | 125000.00 004118
: Cheerla Yadamma i ;
2
| 228 W /o Yellatah 1510 | Govt. | 0.180 | 18 | 1000000 | 25000 | 450000.00 004119
| Cheerla Kishtavva ! : .
229 W/o Baaiah 1510 | Govt. | 1.130 | 53 | 1000000 | 25000 132500000 | 004120
Salendri Padma | — [
230 W /o Chinna 1510 | Govl. | 0.150 15 | 1600000 | 25000 |  375000.00 004133
- __Balmiah L | |
Shettamaina | |
231 |  Narsimlu S/o 1510 | Govt. | 0.0600 | 6 1000000 | 25000 |  150000.00 004085
Venkaiah |
Shettamaina
232 Balavva W/o 1510 | Govi, | 0.0575 | 5.75 | 10000C0 | 25000 | 143750.00 004086
Yadaiall B
Sheltamaina [
| 233 Mallaiah S/0 1510 | Gove | 0.0S75 | 5.75 | 1000000 | 25000 | 143750.00 004087
Venkaiah | o |
Shettamaina . I
234 Anjuneyulu 8/o | 1510 | Govt. | 0.0575 | 5.75 | 1000000 | 25000 |  143750.00 004088 |
Venkaiah o | g
Shettamaina |
235 Jayamma W/o | 1510 | Govt. | 0.0575 | 5.75 | 1000000 | 25000 | 143750.00 004089
Sattaiah S
23 | DasariBalSaila |\ o 0l oo | 0140 | 14 | 1000000 | 25000 | 350000.00 | 00413
S/o Rajaiah ’ : o
p37 | Dasari Bal Sailu 1510 | Govt. | 0.250 | 25 | 1000000 | 25000 | 625000.00 004136_
3/0 Rajaigh ) ) '
Vanam Nagavva :
238 W/o Kishtaiah | 1510 | Govt. | 0.300 | &0 | 1000000 | 25000 | 750000.00 004137
| 23y | Selepdriflarsaiah | 1516 | Gowt. | 0220 | 22 | 1000000 | 25000 | 55000000 | 00413
} /o llaiah - » il _
Salendri
240 Pentumma W/o | 1510 | Govt. | 0200 | 20 | 1000000 | 25000 | 500000.00 004139
‘ Mallaiah ]




241

Salendri Padma
W/o Pedda Balaiah

1510

Govl.

——

1000000 | 25000

1100000.00

——

004158

242

Arakala Sattavva
W/o Sattaiah

1510 | Gowt.

13.5

1000000 | 25000

337500.00

064090

Arkala Saltaiah
S/0 Yallaiah

1510 | Govt.

135

LO0Q000 | 25000

337500.00

003097

|
[
|
’ 243

Arkala
Bhagyamma W/o
Dasharatha

1510 | Govt

28

1000000 | 25000

700000.00

Dpapu2 |

Arkala Sattaiah
Afo Chittari

1510 | Gowt.

63

100C000 | 25000

1575000.00

004143 |
|

Arkala Sattavva
W/o Sattaiah

1510 | Govt.

1000000 | 25000

100000.00

004194

Arkala
Bhagyamma W/o
Dasharatha

T
|

Salendri Anjaiah
S/0 Agamallaiah

1510 | Govt,

1510

|
Govt.

75

|
|
249

Salendri
Mallamma W/o
Agamallaiah

1510 | Govl.

101

1000000 | 25000 |

100000.00 |

004145

1000000 | 25000 |

1875000.00

004146

1600000 | 25000

2525000.00

004253 |

| 250

251

Senganaboina
Laxmi W/o

Mallaiah

Sanganaboina
Pochamma W/o
Balaiah

1510 | Govi.

39

Govt.

1.000

1000000 | 25000

1000000 | 25000

975000.00

1000000.00

001148

004149

Sanganaboina
Laxmi W/o
Mallaiah

1510 | Gowt.

0.120

1300000 | 25000

300000.00

004150

253

Mamindla
Swarcopa W/o
Gopal

1510 | Govt.

1.0%0

1000000 | 25000

1125000.00

254

‘Mamindla
Bhagyamma W/o
Narsimliu

1510 | Gowt

1.050

Sanganaboina
Chittari S/0
Mallaiah

1510

Gavt,

2.100

1000000 | 25000

1125000.00

004093

004094

Sanganaboina
Sriram S/o
Mallaiah

1510 Govi.

1,130

52

1000000 | 25000

1000000 | 25000

257

Kukkala Mallesh
Goud S/o Rajaiah
Goud

1510 | Govt.

1.070

47

1000000 | 25000

2250000.00

1325000.60

004095 |

004152

1175000.00

004153

258

Thimmapuram
Rajamma W/o
Yadaiah

1510 | Gowt.

Thimmapuram
Mallamma W/eo
Mallaiah

0.020

1000000 | 25000

50000.00

004096

1510 | Gowt

0.020

1000000 | 25000

50000.00

004097 |

Thimmapuram
Rajamma W /o
Yadaiah

1510 | Govt

Thimmapuram
Rajamma W /o
Yadaiah

Thimmapuram
Mallamma W/o
Maltaiah |

1510 | Govt.

0.060

1000000 | 25000

0.170

17

[ 1000000 | 25000

1510 | Govt.

0.300

Arkala
Bhagyamma W/o
Dasharatha

Arkala Sattaiah
8/0 Chiitari

i
1510 | Govt

0.360

L3100 | Govt.

Q.040

1000000 | 23000

15000000

004122

425000.,00

0u4123

750000.00

004157

T
1000000 | 25000 |

o00000.00

004125

1000000 | 25000

Arkala Sattaiah
S/6 Chittari

Arkala
Bhagyamma W/o
Dasharatha

1310 Govt.

0.070

1000000 I 25000

1510 | Govt.
I

0.060

1000000 | 25000

100000.00

175000.00

4127

004126 !

150000.00

107
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| _., Arkala Satlavva - ‘ 00000 | o5 | | 1
267 W/o Sattaigh 1510 | Govt. 0.050 5 1000000 | 25000 | 125000.00 004129
. Vanam Nagavva ' ol | r ’ '
| 268 . W/o Kishtaiah 1510 | Govt. 0110 | il 1000000 ; 25000 ‘ 275000.00 004130 |
| Nanapuram [ | 5 |
| 269 Narsaiah 8/0 1510 | Govt, | 1,140 54 | 1000000 | 25000 | 135C000.00 004131
Yadaiah
Total 152.08 | 6088 | 15,22,00,000.00
Grand Total 247.29 | 9909 24,77,25,000.00

The proposal submitted by the Revenue Divisional Officer, Gajwel has been
examined and approved the resumption of said Govt. Land of Ac. 247.29 gts
and to pay compensation at the rate of Rs.10,00,000/- [Ten lakhs} per acre.
Therefore, the total amount of Rs. 24,77,25,000.00 (Twenty Four Crores
Seventy seven Lakhs Twenty five thousand only) is released to pay the land

value compensation to the Assignees/Legal heirs of assignees as compensation.

Therefore, (269) cheques for an amount of Rs. 24,77,25,000.00 (Twenty
Four Crores Seventy soeven Lakhs Twenty five thousand only) for payment of
land compensation of the land to an extent of Ac. 247.29 gts., to the
assignees/legal heirs of assignees and possessors to each individual shown
against their names in column No. (02) of the statement supra. The RDQ, Gajwel
shall distribute the cheques to the concerned Pattedars/Land losers under
proper identification, and obtain the acquaintance in triplicate and submit the

same along with Utlization Certificate.

Sd/-
District Collector,
Siddipet District.

To,
The Revenue Divisional Officer, Gajwel for necessary action.
The Tahsildar, Wargal for information.

/7 Altested //

e ke +
E- Superintendént,
Collectorate, Siddipet.

(2
L MANAGER
ZONT{E‘?..I.LC.LTD‘
MEDCHAL-S:GDIPET ZONE
1P JEEDIMETLA
MEDCHAL DISTRICT-500 085
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GOVERNMENT OF TELANGANA
PROCEEDINGS OF THE DISTRICT COLLECTOR, SIDDIPETY
PRESENT: SRI. P.VENKATRAMA REDDY, LA.S.,

Proc. No. E1/4105/2021 Dated:-08.10.2021.

Sub: TSHC - Land Acquisition - Siddipet District - Gajwel Division -

Wargal Mandal & Village - Sy.No. 1495 & 1510 total extent Ac. 51.08

gts - Land acquired for establishment of industrial park by TSIIC -

Consents received - proposals for payment of Rs/- 5,12,00,000/-

{Rupees Five Crores twelve lakhs only) @ 10.00 lakhs per acre to

| the assignees - Requested for sanclion of compensation - Sanctioned
— Orders - Issued.

Ref:- Revenue Divisional Officer, Gajwel, Lr.No.F/660/2021,
Dated;- 08.10.2021.

-000-
ORDER:-

The Revenue Divisional Officer, Gajwel in his letter in reference cited above
has informed that, the Tahsildar Wargal has submitted the compensation
proposals for payment of land value amount @ Rs. 10.00 lakhs per acre for an
extent of Ac. 51.08 Gts in Sy.No. 1495 & 1510 of Wargal village of Wargal
Mandal for establishment of Industrial park by TSIIC.

Further reported that, after having elaborate discussions held with the
farmers, the [ollowing assignees/possessors have agreed to receive the
compensation @ Rs.10,00,000/- (Ten lakhs} per acre for the lands and consents
have been received from the following assignees/ possessors, The details of

assignees and possessors and their payment are as follows:

| T ; [ 1 ICICI
Rate Bank,
Sl Nameaofthelend | o | Clasif E’;Lim | Gunt 1?::: {];:r per Tota) Land | Siddipet,
No. looser Y- ention A as Rs.) Gunta Value | Cheque
Esnl 5. (In Rs.) No.& Dt:
— | .10.2021
1 2 | 3 [ a 5 6 7 8 9 10
Thigulla Gataiah AR -
1 S/o Bhumaiah 1495 | Govt. 0.0200 2 1000000 | 25000 50000 003981
| ; — |
Pasula Narsaiah - i i - |
| 14¢ 4 ) |
2 S/o Lachaiah | 1495 | Gowt, 3.1900 135 | 1000000 ! 25000 . 3475000 003682
| } . | S
| ‘ Pasula |
| 3 Chandraiah S/ 1495 | Gowt. | 3.1900 | 139 1000000 | 25000 3475000 Q003983
| Lachainh | [ |
1 —— — — 4 e ]
|
Kummari
4 Siddamma W/o 1495 | Qovt. 2,1500 95 1000000 | 25000 2375000 003984
| Narsimju
i :
5 |Vauelalliah$/o | 495 | 5o | 03200 | 32 | 1000000 | 25000 800000 003985
[ Rejaiah -

109



Penjarla Sathish

. 2
S/o Mallaiah 1495 | Govt. 0.3800 | 38 1000000 | 25000 950000 003%86

Penjarla
7 Srishailam S/o 1495 | Govt. 0.3800 38 10630000 | 25000 950000 003987

Mallaiah |

Baganolla . [
8 Bikshapathi 8/o0 | 1495 | Gowvt. 1.3500 | 75 1000000 | 25000 = 1875000 003988

Nagaiah

Vattela Rajaiah

S/o Narsaiah 1495 | Govt. 1.1000 50 1000000 | 25000 1250000 | 003989

Mamindal
10 Ramulu S/ 1495 | Govt. 0.2400 24 1000000 | 25000 600000 003990

Balaiah

Mamindla 39.5
11 Balaiah 3/0 1495 | Govt. 0.3950 0' 1000000 | 25000 987500 003991 i

Yellaiah

Mamindla 39.2
12 Ramuiu 8/c 1495 | Govt. | 0.3925
Yeilaiah

1000000 | 25000 981250 003992

! - —

Mamindla | 392 | I

13 Mallesh S/o 1495 | Govt. 0.3925 T 1000000 | 25000 981250 003983 |
. S

Yellaiah l

= | _ — o = =]
Boini I

14 Sathyanarayana 1495 | Govt. 2.3000 110 1000000 | 25000 2750000 | 003994
S/o Sattaiah

Poilaboina
15 Kishtanna W /o 1495 | Govt. 0.2200 22 1000000 | 25000 53000C 003995

Pochaiah [

Poilaboina l .
16 | KishtannaW/o | 1495 | Govt. | 1.2000 | 60 | 1000000 | 25000 | 1500000 | 003996
Pochaiah |

Total 23.220 | 942 23550000

Peilaboina
17 Kishtammea W/o | 1510 | Govt. 0.340 34 | 1000000 | 25000 850000 003071
Pochaiah

Poilaboina
18 Kishtamma W/o | 1510 | Govt. 0.170 17 1000000 | 25000 425000 003972
Pachaiah

Poilaboina
19 Kishlarnma W/o 1510 | Govt. {.260 26 1000000 | 25000 650000 003973
Pochaiah

Mohmead
20 TFarook Ali S§/o 1510 | Govt. 1.350 75 1000000 | 25000 1875000 003974
Yakoob Ali

Mohmmad
21 lbrahim S/0 1510 | Gowt, 1.350 75 1000000 | 25000 1875000 003975
Yakoob Al

— . i
ohammad Ali | q15 | Gou. | 1.350 | 75 | 1000000 | 25000 1875000 003976

22 | 3/6 Yakoob Ali

Dyagala Narsim!
T hiveian | 1510 | Govi. | 0.0850 | 8.50 | 1000000 | 25000 212500 003977

23 8]0 Shivaiah

Dyagala Mallesh

28 S/0 Shivaiah

1510 | Govt, 0.0825 | 825 | 1000000 | 25000 206250 003978
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25

Dyagala Srinivas
S/o Shivaiah

1510

Govt.

0.0825

8.25

1000000

25000

206250

003979

26

Dyagala Narsimlu
8/o Bhivaiah

1510

Govt,

0.080

1000000

25000

200000

003980

27

Dyagala Mallesh
8/0 Shivaiah

1510

Gowvi,

0.080

[2-]

1000000

25000

200000

00219)

28

Dyagala Srinivas
3/0 Shivaiah

1510

Govl.

0.080

1000000

25000

200000

002192

29

Thouti 8hobha
W/o Narayana

1510

. Govt.

1.190

59

1000000

25000

1475000

002153 |

Thammali
Ramchandram
$/0 Sattaiah

1510

Govt,

1.240

64

1000000

25000

1600000

002194

31

Badawath Vijaya
W /o Jethiram

| 1510

Gowvt.

1.200

60

1000000

25000

1500000

002195 |

a2

Badawath
Hamsamma Wjio
Poul Singh

1510

Gowt.

0.200

20

1000000

25000

500000

0c21%6

33

Yatakari
Pochaiah S/o
Sattaiah

1510

Gowt.

1.100

50

1000000

25000

1250000

002197

34

Panga Durgavva
W /o Narsimiu

1510

Govt.

0.230

23

1000000

25000

575000

002198

35

Jejepally Yadagiri
8/o Mallaiah

1510

0.170

17

1000000

25000

425000

002199

36

Jejepally
Chandar 3S/o
Mallaiah

1510

Govt,

0.170

17

1000000

25000

425000

002200 |

37

Ayyagalla
Narsamma W /o

Gopal

1510

Govt.

0.3975

1000000

25000

993750

002201

a8

Ayyagalla
Nersaish S/0
Mallaiah

1510

Govt.

0.3975

(000000

25000

993750

002202

39

Ayyegalla Shekar |

/o0 Narsaiah

1510

Govl.

0.3975

1000000

25000

993750

002203

40

Ayyagalla Mahesh
£/0 Balaiah

1510

Govt,

0.3975

1000000

25000

993750

| 002204

q1

Jejepally Yadagiri
S/0 Mallaiah

1510

Govt.

0.010

1000000

25000

25000

002205

42

Jejepally
Chandar Sfo
Mallaiah

| 1510

Gowt,

0.010

1000000

25000

25000

002206

43

Kukkala Anja
Goud 8/o0 Naara
Goud

1510

Govt.

0.310

31

1000000

25000

775000

002207

44

Cheerla llaiah
8/0 Yadagiri

1510

Govl,

0.170

17

1000000

25000

425000

002208

45

Cheerla Mallesh
8/o0 Yadagiri

1510

Govt.

0.140

1000000

25000

350000

002209
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Arkala

46 | Sathyanarayana | 1510 | Govt. 0.070 7 | 1000000 | 25000 175000 002210 |
$/o Nersimiu !
a7 | ArkalaMallesh | ,c. 0 1o | oos0 | 6 | 1000000 | 25000 150000 | 003895 |
S/o Narsimnlu [
Arkala Laxmi | '
48 Narsaiah /0 | 1510 ‘Govl. 0.160 16| 1000000 | 25000 400000 | 003900
Narsgimlu | ; i _|
Total | ;' 22,330 | 913 22825000 |
3 |
ag | Banoth Gundiya | .o | qor | 12800 68 | 1000000 | 25000 1700000 | 003993
Nayalt S/o0 Uma . |
Pasham Srinivas
| 50 Reddy S/o 845 | Govt. | 0.2000 | 20 | 1000000 | 25000 500000 003999
Yadava Reddy
I' Badawath - |
51 Suguna W/o 845 Govt. | 0.3900 39 | 1000000 | 25000 975000 | 004000
| Saamva | | - |
Bonagiri Chinna | _ i
52 Narsimlu 8/0 | 845 Govt, | 1.2600 56 1000000 | 25000 1650000 003760 |
Bhumaiah | ! | ‘
Total l 4.330 | 193 | 4825000
Grand Total ‘ 51.08 | 2048 | 5,12,00,000/- |

The proposal submitted by the Revenue Divisional Officer, Gajwel has been
examined and approved the resumption of said Govt. Land of Ac. 51.08 gts and
to pay compensation at the rate of Rs.10,00,000/- (Ten lakhs| per acre.
Therefore, the totai amount of Rs. 5,12,00,000/- (Rupees Five Crores twelve
lakhs only) is relcased to pay the land value compensation to the
Assignees/Legal heirs of assignees as compensation.

Therefore, {52) cheques for an amount of Rs, 5,12,00,000/- (Rupees Five
Crores twelve Iakhs only) for payment of land compensation of the land to an

extent of Ac. 51.08 gts., to the assignees/legal heirs of assignees and possessors
to each individual shown against their names in column No. (02) of the
statement supra. The RDO, Gajwel shall distribute the cheques to the concerned
Pattedars/Land losers under proper identification, and obtain the acquaintance
in triplicate and submit the same along with Utilization Certificate,

8d/-

District Collector,
fiddipet District.

To,
The Revenue Divisional Officer, Gajwel for necessary action.
The Tahsildar, Wargal for information.

// Attested //

R
R

]

E - Superintendent,
Coliectorate, Siddipet.

b o
Com

ZONAL MANAGER
T.S..LC LTD.
MEDCHAL-S!! MPET ZONE
1P JEEC HMETLA
MEDCHAL DISTRICT.500 058
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GOVERNMENT OF TELANGANA
PROCEEDINGS OF THE DISTRICT COLLECTOR, SIDDIPET
PRESENT: SRI. P.VENKATRAMA REDDY, LA.S.,

Proc. No. E1/4105/2021 Dated:- 02.10.2021,

Sub: TSIIC - Land Acquisition ~ Siddipet District ~ Gajwel Division -
Wargal Mandal & Village - Sy.No, 845,1209,1266,1495 & 1510 total
extent Ac.56.3480 gts - Land acquired for establishment of industrial
park by TSHC - Consents received - proposals for payment of Rs/-
5,68,62,500/- (Rupees Five Crores Sixty Eight Lakhs Sixty Two
Thousand Five Hundred Only} @ 10.00 lakhs per acre to the
assignees - Requested for sanction of compensation - Sanctioned -~
Orders - Issued.

Ref:- Revenue Divisional Officer, Gajwel, Lr.No.F/ 660/2021, Dated:-
09.10.2021.
-000-

ORDER:-

The Revenue Divisional Officer, Gajwel in his letter in reference cited above
has informed that, the Tahsildar Wargal has submitted the compensation
proposals for payment of land value amount @ Rs. 10.00(Ten lakh) lakhs per acre
for an extent of Ac. 56.3450 Gts in Sy.No. 845,1209,1266,1495 & 1510 of
Wargal village of Wargal Mandal for establishment of Industrial park by TSIC.

Further reported that, after having elaborate discussions held with the
farmers, the following assignees/possessors have agreed to receive the
compensation @ Rs.10,00,000/- (Ten lakhs) per acre for the lands and consents
have been received from the following assignees/ possessors. The details of
assignees and possessors and their payment are as follows:

T T T ICICI
—.l_ | , Bank |
[ ' } | | Rate Siddip
Class | Extent Rate per | Total ct,
:L‘ Namclzz::re laud Sy.No | iflcat fin | Guntas per Acr | Gunta Land Chequ
ion Acer} {In Rs.) In Value aNo &
Rs.) Dt:
21.10.
| 2021,
[ 1] 2 | 3 4 B 6 7 8 9 10
| . | Md. Abdul Nabhi . 001991
i S/o Hyder Sab ' 1495 | Govt. [ 0.34 34 1000000 . 25000 850000 4‘
. | Mohmnmad Khadeer | e |l ) ‘ . 001992 |
- S/o Ibrahim J 1495 !I Govt, 0.16 16 1000000 | 25000 400000 |
| Thigulla | [ B | i ot
3 Chandramma W/o | 1495 Govt. | 0.1575 16.75 1000000 | 25000 383750
| | Kishtaiah | )
Thigulla Ramaiah = 001994
‘i I S/o Mallaial 1495 Govt. | 0.1575 15.75 1000000 | 25000 393750 |
. Thigulla Vadaish | . __ | . _ [ .- . : omggq
& S/o0 Mallaiuh i 1495 I Govt, 0.155 15,3 1000000 | 25000 387500 ! .
. i — — |
Thigulla Ramuiu : 001996
/ 6 J 8/0 Veeraish 1495 | Gowt. | 2.1275 92.75 | 1000000 | 25000 2318750
| N —
. Thigulla Kalerma 001997 J
[ 7 ] W/o Narsata} 1495 | Gowt. | 2.1275 92,75 | 1000000 | 25000 2318750 |
i e : |
| Thigulla Swamy . 001998
;r 8 ! §/0 Vecraiah 1495 Govt, 2.125 92.5 1000000 | 25000 2312500 |
Dyagala Narsimlu : S 001999
9 J 8/0 Shivaiah 1495 Govt. 0.265 26.5 | 1000000 | 25000 | 662500
Dyagala Mallesh HE g 002000
l 10 '|J S/0 Shiveiah 1495 Gowt, 0.265 26.5 1000000 | 25000 662500 J l
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Ragula Laxmi ‘ 002001 |
11 Nerayana S/o 1495 Govt. 0.27 27 1000000 | 25000 675000
Nargaiah |
1
Chakali Shambaiah | 002002
12 S/o Shivaiah 1495 | Gowl. 1 40 1000000 | 25000 | 1000000
Chakalj Vittal S$fo 002003
13 Shivaial 1495 | Govt. 1 40 1000000 | 25000 | 1000000 _ J
Total | 13.15 | 835 25000 | 13375000 '
Shettamaina ' 002004—
14 Muthyalu $/0 1510 | Govt. 0.08 8 1000000 | 25000 | 200000
__Pochaish | o | |
Shettamaina ! i | 002005
15 Narsimlu $/0 1510 | Govt. | 0.08 8 1000000 | 25000 | 200000
Pochaiah | . |
Shettamaina 002006 |
16 Sathyanaroyana 1510 | Govt. 0.08 8 1000000 | 25000 200000
S/o Pochaiah
| Sheltamaina ‘ | 002007
17 Kanakeaiah S/o 1510 | Govt. 0.08 8 1000000 = 25000 200000
Pochaiah |
1g | Marwadi Narsimlu | 150 | gon. | 105 45 | 1000000 | 25000 | 1128000 | 902008
S/0 Yadaiah ' ' : J=
Shetiimaina 002009
19 Narsimlu S/o 1510 | Govt. | 0.03 3 1000000 ‘ 25000 | 75000
Pochaiah | —
Boppidi Jaipal ‘ 002010
20 Reddy 8/a 1510 | Govt. 0.16 16 1000000 | 25000 | 400000
Panireddy
o Mothe Narsimlu 002011
S/o Balaiah 1510 | Gowt. ' 0.11 11 | 1000000 | 25000 | 275000
g | Mothe Mallesh S/o | o\ | oo | 011 1 ‘ 1000000 | 25000 | 275000 | 002012
L Balaiah
i . f———i————
Mothe Narsimlu | [ poees 002013
.I 23 $/0 Balaiah | 1510 | Govt. | 0.185 18.5 | 1000000 | 25000 | 462500
24 | Mothe Mallesh Sfo | 5\ | 5o, | 0185 | 185 |1000000| 25000 | 462500 | 002014
Balaiah
 Dyagala 002015
25 Bikshapathi S/o 1510 | Gowt, 0.3 30 1000000 | 25000 750000
Bhagaiah
Salendri 002016
26 | Kishtamme W/o 1510 | Govt. 0.21 21 1000000 | 25000 | 525000
Narsaiah i I _my
Dyagala Laxmi W/o E 002017
27 Sudarshan 1510 | Govt. 0.2 20 1000000 | 25000 | 500000
Dyagala Kalyani _ 002018
28 W/o Stinivas 1510 | Govt. 0.2 20 1000000 | 25000 | 500000
Shabbir 002019
29 Mohammad S/o 1510 | Govt. 0.37 37 1000000 | 25000 | 925000
— Mohammad Alj
Mohammad Sajid | 002020
an S/o Mohammad Ali 1510 | Govt. 037 | 37 1000000 | 25000 | 925000
—— .i_ —————— e —————— ————————— — -
| Dyagala Anitha , [ 002021
31 W/o Srinivas 1510 | Gowt. 0.32 32 1000000 | 25000 | 800000
Dyagala Satleonma 002022
32 W/ maiAn 1510 | Govt. 0.35 as 1000000 | 25000 | 875000
Dyagala Sathemma Q02023
133 W0 Laxmaiah 1510 . Govl. 0.13 13 1000000 | 25000 325000
Pathi Shivakala i 002024
34| W /o Mallikharjun 1510 | Govt. 1.04 44 1000000 | 25000 | 1100000
Keesari Venkatesh
35 S/0 Yadaiah 1510 | Gowt. 1 0 1000000 | 25000 | 1000000 | 002025
Tekulapally R 002026
36 Sathamma W/o 1510 | Govt. 1.23 63 1000000 | 25000 | 1575000
Veecra Reddy
Dyagela Pentarmma . 002027
37 W /o Nareaiah 1510 . Govt. 0.29 29 1000000 | 25000 | 725000
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an:| Chéerla Kendaiah 002028 |
38 S7o Yadalah 1510 | Govt. | 0.21 21 1000000 | 25000 | 525000
Dyagala 002029
39 | Sathyanarayane 1510 | Govt. | 0.13 13 | 1000000 | 25000 | 325000
| S/o Pochalah =
Dyagala Ravinder 002030
J 40 S/ Pochaiah 1510 | Govt. | 013 13| 1000000 | 25000 | 325000
! Dyagala Ravinder , _ ! ) 002031
|4 S/ Pochaiah 1510 | Govt. | 0.08 8 | 1000000 | 25000 | 200000
Dyagale _ | 002032 |
42 | Sathyanarayana | 1510 | Govt. | 0.08 8 1000000 | 25000 | 200000
§/0 Pochaiah I
Dasari Somaiah - 002033
| 43 S/o Salaigh 1510 | Govt. | 0.285 28.5 | 1000000 | 25000 | 712500
Dasari Srishailam > 002034 |
44 5/0 Salaich 1510 | Govt. | 0.2825 | 28.25 | 1000000 | 25000 | 706250
Dasari Kanakaiah ! 002035
a5 S/o Sulatal 1510 | Govt. | 0.2825 | 28.25 | 1000000 | 25000 | 706250
Dyagala Venkatesh . & = 002036
46 | o7 Harre Narouion | 1510 | Govt. | 022 22 11000006 | 25000 | 550000
l Total 18.26 746 | 25000 | 18650000
Irri Malla Reddy ’ 002037
47 | S/o Kiste Red dr 845 | Gowi. | 1.29 69 | 1000000 | 25000 | 1725000
Painuri i 002038 |
48 | BhagyammaW/o | 845 | Govt. ‘ 0.305 | 305 |1000000| 25000 | 762500 $
| Remanuja Chari
Painuri Laxmeans | [
Chary 8/o0 | 002039
9| poruehothaona 845 | Govt. J 0.305 30.5 | 1000000 | 25000 | 762500
| Chary ) N
| Painuri Achyutha | '
Chary S/o ' , , 002041
50 | pueds 845 | Qovt. | 0.305 30.5 | 1000000 | 25000 | 762500
Chary !
Painuri Anantha j
Chary §/0 002040
51 e 845 | Govt. | 0.305 | 305 | 1000000 | 25000 | 762500
| La b(::?a d _ 002042
mbadi Pandya .
52 8/0 Hamu 845 | Govt. | 2.02 82 | 1000000 | 25000 | 2050000
o Shail Yousuf Ali 002043 |
53 | “3/o Nadim Sab 845 | Govt. | 0.225 | 22.5 | 1000000 | 25000 | 562500
] | =
Shaikh Ahmed Alj - 002044
54 | 70 Nadim Sab 845 [ Govi. | 0.225 | 225 | 1000000 | 25000 | 562500
Total 7,38 31s 25000 | 7950000
Nunavath ' 002048
55 | Thulasiram S/o 1209 | Govi. | 0.3 30 | 1000000 | 25000 | 750000 |
Shathru _
5 { LAvar ‘D"e‘:‘f“]'f;“ Wie | 1200 | Gove. | 0.3 30 | 1000000 | 25000 | 750000 | 002046
| 57 | B""h"Baa]:;Z’“ 8/ | 1209 | Gowt. | 032 ’- 32 [ 1000000 | 25000 | 8ooooo | 902047 |
I | o |
Lavuri Venkat S/o . 002048
58 e 1209 | Govt. | 0.15 15 | 1000000 | 25000 J'I:SOOO
| )
59 ( LahoriVenkatS/o | o0 | o i | 623 23 | 1000000 | 25000 | s7sooo | 002049
‘ Balaiah = | |
[60 tavori Ra S/ | 1200 | Gowt. | 02 20 | 1000000 | 25000 | sonoop | 902050
ey | Lahori Vital S/o . ) [ — ) | 002051 '
61 Balaiah 1209 | Gow. | 0.19 19 | 1000000 | 25000 475000
Lahori Santhosh . 002052
} G2 $/0 Balaigh 1209 | Gowt, 0.22 22 1000000 | 25000 | 550000 g‘
/ 63| lavariRausS/e | o0 1o i1 o0 19 | 1000000 | 25000 f 475000 | 002053
| Balaiah |
Darawath Salabai - 002054
I 64 ' W/t Satheiah 1209 | Gov. | 0.34 34 1000000 1 25000 ‘ 850000 ’
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{;5 Mg’;?“ﬁfl‘;g:nm 1200 | Gove | 0235 | 235 | 1000000 | 25000 | 587500 | 002055 |
66 | MOhsr?:‘S‘: mam 1209 | Govt. | 0235 | 23.5 |1000000 | 25000 | ss7soo | 002056 ‘
67 M°';’}‘;“§:n?:fad 1209 | Gowt. | 0.2325 | 23.25 | 1000000 | 25000 | 581250 | 902057 |

I Ml [ [

68 M°“$’:?}giﬁ?°eﬂ 1209 | Govt. | 02325 | 23.25 1000000 | 25000 | 581250 | 902058
= J' —_— —

6 | N e > | 1209 | Gov | 0235 | 23.5 | 1000000 | 25000 | 587500 | 092059
70 l'a]_;";"k‘;h[;‘:;g{ ° | 1200 | Govt. | 1.35 75 | 1000000 | 25000 | 1875000 | 902060
=L 1 L -

| 71 La"';{;rs&';‘l'; S/0 | 1200 | Govt. | 0.1 10 | 1000000 | 25000 | 250000 | 002061

i Ani [ = [ 002062
7y | Lavurdnitha W/o | 1200 | Gow. | 041 10 | 1000000 25000 | 250000 @ (07002
; i Bhaik Yousuf Ali y ] . . ul{.unf-_..a_
| 73 $/0 Nadim Sab 1209 | Govt. 0.275 27.5 1000000 | 25000 687500 )

, : _ | L [ |

7 | S Nadimsan | 1209 | Govt | 0275 | 275 | 1000000 | 25000 | 687500 | 902064
~ Total o | [ 1281 | su 25000 | 12775000 :|
Gangalaboina ' : 002065
75 | Papaiah S/0 1266 | Govt. | 1.22 62 1000000 | 25000 | 1550000
tallaieh o |
Gangalaboina
| 76 | Narsimlu S/o 1266 | Govi. | 1.22 62 | 1000000 | 25000 | 1550000 | 002066 |
Mallaiah | L
[ Gangalaboina 002067 |
77 | Muthyalu S/ 1266 | Govt. | 1.0050 | 40.5 | 1000000 | 25000 | 1012500 '
Papaiah i | |

[ Total | 4.0450 | 164.5 26000 | 4112500 N

| Grand Total | 56.3450 | 2274.5 | 25000 | 56862500 |

The proposal submitted by the Revenue Divisional Officer, Gajwel has been
examined and approved the resumption of said Govt. Land of Ac. 56.3450 gts
and to pay compensation at the rate of Rs.10,00,000/- [Ten lakhs] per acre.
Therefore, the total amount of Rs. 5,68,62,500/- (Rupees Five Crores Sixty
Eight Lakhs Sixty Two Thousand Five Hundred Only) is released to pay the

land value compensation to the Assignees/Legal heirs of assignees as

compensation.

Therefore, (77} cheques for an amount of Rs/- 5,68,62,500/- (Rupees Five
Crores Sixty Eight Lakhs Sixty Two Thousand Five Hundred Only) for
payment of land compensation of the land to an extent of Ac. 56.3450 gts., to the

assignees/legal heirs of assignees and possessors to each individual

shown

against their names in column No. (02} of the statement supra. The RDO, Gajwel
shall distribule the cheques to the concerned Pattedars/Land losers under
proper identification, and obtain the acquaintance in triplicate and submit the
same along with Utilization Certificate.

To,

The Revenue Divisional Officer, Gajwel for necessary action.
The Tahsildar, Wargal for information.

// Attested //

.__-L-::.\L?
E ~ Superintendent,

Collectorate, Siddipet.

%

ZONAL MANAGER

1.8.LLC LTD.

MEDCHAL-SICCIPEY ZONE
! P JEEDIVMETLA
MEDCHAL ?%%TRICT-SOO 055

District Collector,
Siddipet District.
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GOVERNMENT OF TELANGANA
PROCEEDINGS OF THE DISTRICT COLLECTOR, SIDDIPET
PRESENT: SRI. P.VENKATRAMA REDDY, LAS.,

Proc.No. E1/4105/2021 Date:18.10,2021.

Sub:- Land Acquisition - Siddipet District - Wargal Mandal - Wargal Village -
Sy. No. 845, 1209, 1266, 1495 & 1510 - Procurement of Government land for
allotment to the TSIC for establishment of Industrial park - Payment
proposals for an amount of Rs. 2,33,87,500/- { Rupees Two Crores Thirty Three
Lakhs Eighty Seven Thousand and Five Hundred Only) @ 10.00 lakhs per acre to
the assignees/Possessors receeived to an extent of Ac. 23-1550 gts -
Compensation Sanctioned - Orders - Issued- Reg.

Read:- 1.Requisition of Zonal Manager TSHUC Ltd, Lr.No. ZO/MDCL -
SDPT/Land/Wargal/2020. Dated; 28.01.2021.
2. Instructions of the District Collector, Siddipet, DL .07.2021.

3, Revenue Divisional Officer, Gajwel Lr. No. F/660/2021, Dt.24.07.2021.
4. Revenue Divisional Officer, Gajwel Lr. No. F/660/2021, Dt. 072021
5. Revenue Divisional Officer, Gajwel Lr. No. F/660/2021, Dt.15.09.2021.
6. Revenue Divisional Officer, Gajwel Lr. No. F/ 66072021, Dt.08.10.2021.
7. Revenue Divisional Officer, Gajwel Lr. No. F/660/2021, Dt.08.10.2021.
8. Revenue Divisional Officer, Gajwel Lr. No. F/660/ 2021, Dt,13,10.2021.
9. Revenue Divisional Officer, Gajwel Lr. No. F/ 66072021, Dt.18.10.2021.
-000-
ORDER:-

Vide reference 1% cited, the Zonal Manager, TSIIC Limitied, Medchal-Siddipet
Zone has submitted requesition under New L.A. Rules framed under G.O. Ms. No. 120
Revenue {JA&LA) Department, Dated: 30.06.2021 for acquisition of Government
Assigned land to an extent of Ac. 972.05 gts in Sy. No. 845, 1209, 1266, 1495 & 1510 of
Wargal Village & Mandal, which is feasible for establishment of Industrial Park and
requested to process the acquisition of said land under the provision of Telangana State
Land Acquisition (Consent Award, Voluntary Acquisition and Lump-sum Payment
towards Rehabilitation and Resettlement) Rules - 2017 (A mended Act. No. 21/2017).

Accordingly, vide reference 9% cited, the Revenue Divisional Officer, Gajwel has
submitted the payment proposals that, in view of estalishment of Indutrial Park under
TSIIC, after having elaborate discussions held with the assignees/possessors by the
District Collector Siddipet, the following assignees/ possessors have agreed to receive the
@ Rs.10,00,000/- per acre for the lands and consents have been received
23.1550 gts in Sy. No. 843,
and

compensation
from the following assignees/ pussessors to an extenl of Ac.
1209, 1266, 1495 & 1510 situated at Wargal Village & Mandal. The details of assignees
possessors and their payment are as follows:

| ‘ [ Rate | ' '
| | | Classi | Extent | Rate per | per Total ICI.CI Bank, l
Sl Sy. Sl " Gunl Siddipt, |
: Name of the land looser : ficatio | [in | Acr Gunta Land
No No as : 5 Chegue.No.&
L n Acer) {In 5.} (in Value Dt .102021
_ W (| | | Rs. - t e
1 2 | 3 i s | 5 | 6 7 8 o | 0
1 Kamalla Kufnar 845 Govl i 0.19 19 I 1000000 25000 475000 | 003636
L $/0 Lasmaiah ! kil | | B |
| 2 | 5;‘:“3:3‘“1;“1‘;:; 845 | Govt. | 010 | 10 \ 1000000 \ 25000 | 250000 | 003637
5 | BomisSrishullan 845 | Govt. | 008 | 8 | 1000000 | 25000 | 200000 | oo03s38
| S/o Chinna laiah = | I
4 Ch‘“ﬂ;(’}"\,t;}f::gwl“ 845 | Gowt. | 007 | 7 | 1000000 ) 25000 | 175000 \ 003639 |
{ 5 I Chlm.iamAnjaneyulu 245 | Govt | 0105 105 | 1000000 | 25000 262500 003641
| 5/0 Yellaiah |
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_ —
g g enipdiandiemmatifate i 2 | 110 | 30 | 1000000 | 25000 | 1250000 003642
W/o Mallaiah !
Chindam Kishtaiah A | | =
45 34 | o 0036423
? S/0 Narsalah 45 Govi. 0.34 34 1000000 | 25000 l 850000
8 Chindam Yellaiah 845 | Gov | 034 | 34 | 1000000 | 25000 | 850000 003644
§/0 Narsaiah L |
Chindam Muthamma [ ‘ |
9 W/o Pichakuntla | %15 | Govt. | 0.20 20 1000000 | 25000 | 500000 003645
] Narsaiah I | i B
Chindam Narsaiah | ' | i .
2 2 ; 003646
10 5/0 Jammaiah B45 | Govt. | 0.19 | 19 | 1000000 | 25000 | 475000
Total ' 5.1150 ; 211.50 23000 5287500
Bhukya Basha | [ i
11 1209 | Govt. 032 | 32 | 1000000 | 25000 800000 003647
W/o Munya =) ! |
12 | LavuriDoliS/o Punya | 1209 | Govt ! 1.03 | 4% | 1000000 | 25000 1075000 003648
Chekkala Jhonny | il | | [
: 8 100000 0000 003650
12 | _ SjaRaih. ]_120.1 | Govt. | 0.08 _ 0 u_o_m _2510_0_. 2_:10_("_._
| ;| Chekkala Karnakar i e |" e 00365 1
GGt | GO | 0w | | | oo
o Chekkala Pochaiah |
. y 5 2 2
3 5/0 Lasmaiah 1200 | Govt | 0.085 | 85 | 1000000 | 25000 | 212500 00365
|16 C};k:;':c:;'i::m 1209 | Govt. | 0.085 | 85 | 1000000 | 25000 [ 212500 003653
Chekkala Mallesh i : | e e 4
17 S/0 Narsatah 1209 | Govt. | 022 22 1000000 25000 550000 00365 N
18 Chekiala Y Edfial 1209 | Govt. | 2155 | 155 | 1000000 | 25000 | 387500 003658
S/0 Kishtaiah |
19 | GuwralaShambulingam | )00 | v | pass | 155 | 1000000 | 25000 | 387500 003660
i /0 Yadaiah ; | (il
Veluri Kishta Reddy ,_ | e e
20 S/0 Bal Reddy 1209 | Govh | 0,07 7 1000000 | 25000 | 175000 003661
Kontham Yadagiri = =
| 21 S/0 Ramaiah 1209 | Govl. | 0215 | 215 | 1000000 | 25000 | 537500 003662
Kontham Ramaswamy 5 2 1 ' =
22 ‘ S/oR iah 1209 | Govt. | 0.215 : 21,5 | 1000000 | 25000 537500 003663
| o [ - 1
Kontham Pedda Narsaiah | = | = .
f__23 ! SjoPedduly 1209 | Govt. | 0015 | 115 | 1000000 | 25000 | 287500 003664
Kontham Chinna |
[ 2 i . = = =
_4 | Narsaiah /0 Pedduly 1209 | Govt. | 0.115 | 115 1000000 | 25000 287500 003665
Kanaboina Laxmi |
25 | 209 | Gow ¥ ' 2501 22500 ;
. W/o Narsimlu 1209 | Gowl. | 0 9 Euumou | _:'::E.Ju 225000 003666
: Mathe Swamy . T
b i 36€
20 8/ Narsaiali 1209 | Gowvl 0.09 . 9. I!_JG’JJO_D _25000 ZESUUO . _?lf '_H’
Mothe Vittal
7 .
2 $/0 Dharmaiah 1209 GO\: f | 0.08 2 1000000 | 25000 200000 003668
Mothe Padmalatha
8 100 y 366
2 W/o Anjeneyulu 1209 | Govt. 0.08 8 1000000 | 25000 200000 003669 _
29 SunkajSHivataju 1209 | Govt. | 025 | 25 | 1000000 | 25000 | 625000 003670
S/0 Shivainh B E ik -
Total 7.23 303 25000 | 7575000
Yerranna Sathyalaxmi | 1] 3
; 30 W/o Rajaiah | 1266 | Govi. | 008 8 1000000 | 25000 | 200000 003671
. Abdul Momin Bee | Z2
31 W/0 Majeed ; 1266 | Govt | 036 36 | 1000000 | 25000 | 900000 003688
Ganganaboina | - .
32 ( 36
Anjaneyulu S/o Narsaiah l 1266 GOE _D.I? 3 Z_ 10\](1({01} 25000 425000 003673
s ~ Tetal ' 1.21 61 2[00 | 1525000 '
Myadari Padma _I 143 & A 5
= W/o Ramulu | 1495 | Govi. | 1.005 | 405 | 1000000 | 25000 | 1012500 _003674_ ‘
; Myadari Balainh ' B :
34 bipA | 1495 5 é 100 5 195 clctrd
._& $/0 Narsaish | 1495 | G:.wt IULiJ _m.s 1000000 | 25000 | 1012500 OUIBTS N
~ Total L 2m 81 25000 | 2025000 _
Kasula Saibaba Goud | . !
35 - = Az mare
5 | 870 Narsimive Gowd 1510 Covt. _0_293 295 | 1000000 | 25000 737500 003676 |
Thumkunta NarsaReddy | __ . [ . | | & N
3 ' i
6 5/ Uma Reddy 1510 | Govt. | 0165 | 165 | 1000000 | 25000 112500 003677 B
Thumkunta Krishna N |
37 | Red dy 5/0 Umma Reddy 1510 | Govt. | 0.16 16 | 1000000 | 25000 | 400000 003678 |
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3 | Dyagola Shambaiah | 1510 | Gove. | 01775 | 17.75 | 1000000 | 25000 ‘ 443750 003679 |

| 570 Gandaiah | Mt Bl B S EREoRe S —
[ a9 | Dyasla Pochainh 5 v |o 75 | 1000000 | 25000 | 443750 | 003680
3 S/ Gandaiah ‘ 1510 | Gowvt 1775 | 17. .__U 2 5 | X [ .
5 | L
40 DyagalaMahesh | 1¢10 | Govt. | 0175 | 175 | 1000000 | 25000 | aarso0 | 003683
1 8/0Gandaish | > all 7= - . ol "
g | Fummari Ramulamma | g0 | Goer | 211 | 01 | 1000000 | 25000 | 2275000 | 003685
| W/o Gopaiah 2 . S = | ol |
2 Dyagala Krishna 1510 | Govt. | 1.04 : 44 | 1000000 | 25000 | 1100000 ‘ 003686
| S/o0 Narsaiah |
1__]_ e L : | B | == e _ =
42 yagala Bnistind 1510 | Gowt. | 029 ‘ 29 | 1000000 | 25000 | 725000 003687
| S/oNamsaish ! A B I —
, Total ] 639 | 279 | | 25000 | 6975000 |
L | CrandTotal [ [2185 17935.5 || 25000 | 23387500 |

The proposal submitted by the Revenue Divisional Officer, Gajwel has been
examined and approved the resumption of said Govt. Land of Ac. 23-1550 gts and to pay
compensation at the rate of Rs.10,00,000/- (Rupees Ten lakhs) per acre. Therefore, the total
amount of Re. 2,33,87,500/- ( Rupees Two Crores Thirty Three Lakhs Eighty Seven
Thousand and Five Hundred Only) is released to pay the land value compensation to the
Assignees/ Possessors as ex-gratia.

Therefore, (43) cheques for an amount of Rs. 2,33,87 500/~ { Rupees Two Crores Thirty
Three Lakhs Eighty Seven Thousand and Five Hundred Only} for payment of land
compensation of the land to an extent of Ac. 23-1550 gts., to the Assignees and Possessors
to each individual shown against their names in column No, {02) of the statement supra.
The RDO, Gajwel shall distribute the cheques to the concerned Pattedars/Land losers
under proper identification and obtain the acquaintance in triplicate and submit the same
along with Utilization Certificate.

5d/-
District Collector,
Siddipet.
To,
The Revenue Divisional Officer, Gajwel.
The Tahsildar, Wargal Mandal for information.

// Attested /f

E- Superlntgndent

Collectorate, Siddipet

o
Cr

—
ZONAL MANAGER
T7.8.LLC.LTD,
MEDCHAL-S:L.DIPET ZONE
I P JEEDIMETLA
MEDCHAL DISTRICT-800 055
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GOVERNMENT OF TELANGANA
PROCEEDINGS OF THE DISTRICT COLLECTOR, SIDDIPET
PRESENT: SRI. P.VENKATRAMA REDDY, LLA.S,,

Proc.No. E1/4105/2021 Date:25.10.2021.
Sub:- Land Acquisition - Siddipet District - Wargal Mandal - Wargal Village -
Sy. No. 845, 1209, 1266, 1495 & 1510 - Procuremnent of Government land for
allotment to the TSIIC for establishment of Industrial park - Payment
proposals for an amount of Rs. 448,75,000/- ( Rupees Four crores forty eighi
lakhs seventy five thousand only) @ 1000 lakhs per acre to the
assignees/ Possessors receeived to an extent of Ac. 44-35 gts - Compensation
Sanctioned - Orders - Issued- Reg.
Read:-1.Requisition of Zonal Manager TSIC Ltd, LrNo. ZO/MDCL -
SDPT/ Land/Wargal /2020, Dated: 28.01.2021.
2. Instructions of the District Collector, Siddipet, Dt. .07.2021,
3. Revenue Divisional Officer, Gajwel Lr. No. F/660/2021, Dt.24.07.2021.
4. Revenue Divisional Officer, Gajwel Lr. No. F/660/2021, Dt. .07.2021.
5. Revenue Divisional Officer, Gajwel Lr. No. I//660/2021, Dt.15.09.2021.
6. Revenue Divisional Officer, Gajwel Lr. No. F/660/2021, Dt.08.10.2021.
7. Revanue Divisional Officer, Gajwel Lr. No. F/660/2021, Dt.09.10.2021,
8. Revenue Divisional Officer, Gajwel Lr. No. F/660/2021, Dt.13.10.2021.
-olo-

ORDER:-

Vide reference 1# cited, the Zonal Manager, TSIIC Limitted, Medchal-Siddipet
Zone has submitted requesition under New L.A. Rules framed under G.O. Ms. No. 120
Revenue (JA&LA) Department, Dated: 30.06.2021 for acquisition of Government
Assigned land to an extent of Ac. 972.05 gts in Sy. No. 845, 1209, 1266, 1495 & 1510 of
Wargal Village & Mandal, which is feasible for establishment of Industrial Park and
requested to process the acquisition of said land under the provision of Telangana State
Land Acquisition {Consent Award, Voluntary Acquisition and Lump-sum Payment
towards Rehabilitation and l(ese&lement) Rules - 2017 (Amended Act. No. 21/2017).

Accordingly, vide reference 8t cited, the Revenue Divisional Officer, Gajwel has
submitted the payment proposals that, in view of estalishment of Indutrial Park under
TSIIC, after having elaborate discussions held with the assignees/possessors by the
District Collector Siddipet, the following assignees/ possessors have agreed to receive the
compensation @ Rs.10,00,000/- per acre for the lands and consents have been received
from the following assignees/ possessors to an extent of Ac. 44.35 gts in Sy. No. 845, 1209,
1266, 1495 & 1510 situated at Wargal Village & Mandal. The details of assignees and

possessors and their payment are as follows:

—’ Clagif | Extent | Rate per ¢ Total US(elL ANy
SL Sy. | . . Gunta per Siddipt,
Name of the land looser | icatio {in | Acr Land
No | No Aceny | S (nRs) | Gunta Value Cheque.No. &
| l n cer 7 | (laRs) Dt .10.2021
I 2 | 3 4 2 fs 7 | 8 9 10
L . !
Bomma Dabu - - e S | F61160 - 002072
1 $/0 Mallaiah ; 845 Govl, 0.1350 155 1000000 2500¢ 387500
Bomma Kumar ! & T -
: 5 387500 002073
2 $/0 Mallaiah | 845 | Govt | D550 | 155 | 1000000 | 25000 8750
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1 3 | | |
3 {  pommEMelel 845 | Govi | 03550 ‘ 155 | 1000000 | 25000 | 387500 | 002074
| S/0 Mallaiah | |
| . A | .
4 | Devaganika Madhukar | o000 | ooy 1 3500 | 95 | 1000000 | 25000 | 1875000 | 002075
| 5/0 Krishnamurthi | l |
1 Y | |
5 | DevagunikaSaiPraveen | o5 | ,pp | 13500 | 25 | 1000000 | 25000 | 1875000 | 002076
| Kumar §/0 Raj Kutnat | |
Chindam Narsaiah | } |
J ! 1000000 | 25000 | 300000 002077 |
i 5/o Yellaiah 845 | GCovt. | 31200 12 ]
L ~ i
2 Vadla Raf\gamn 845 | Govt. | 0.2800 28 1000000 | 25000 700000 002078
S/0 Rajaiah
8 Busdtlilaljalsl 845 | Govt | 02150 | 215 | 1000000 | 25000 | 537300 | 002079
5/ o0 Dasthagiri
9 Dudekula Gouse 845 | Gowt. | 0.2150 | 205 | 1000000 | 25000 | 537500 002080
I S0 Dasthapiri L= | - - |
| Total 6.3950 | 2795 6957500
Chekhkala Kanakaiah | = - = g
) 2 - 145 . ) 25000 | 262500 002115
10 S0 Ramakishiaiah | 1209 | Govt 0.1450 | 143 | 1000000 | 23 J
1 Chekkala N.a:simlu 1200 | Govt. | 01425 | 14235 | 1000000 | 25000 | 356250 002116
S/¢ Ramakishiainh
Chekkala Suresh -
| ) : 25 : 35625 002117
2| o Ramakishtaiah 1209 | Govt | 0.1425 | 1425 | 1000000 | 25000 | 356250
Clhiekkala Kanakaiah | =
: s | 2075 0 75 2118
B | 5o Ramakishtaiah | 1209 | Govt | 02075 | 0. 1000000 | 25000 | 518750 00
Chekkala Narsianlu e
' 5 87" 002119
W | ¢/o Ramakishtaiah 1209 | Govt | 02075 | 2075 | 1000000 | 25000 | 518750
. Chekkala Suresh ' -
- 002120
B | g o Ramakishtaiah 1209 | Govt. | 02050 | 2050 | 1000000 | 25000 | 512500
16 Ug}’ﬂ’;:ﬁ;:fh 1200 | Govt | 00175 | 175 | 1000000 | 25000 | 43750 002121 |
” Uppari Yadniah | y ‘
7 | e Rt 1209 | Govt 1 0.0175 | 175 | 1000000 | 25000 | 43750 002122
1 lamaih,, I | =
18 Unpiri Madhiri 1200 | Govt. | 00150 | 150 | 1000000 | 25000 | 37500 002123 |
= S/0 Ramaiah | | |
| 3 . + 1 i |
19 Upparioshaial 19200 | Gevl | 00700 | 7 | 1000000 | 25000 | 175000 002124
§/o0 Ramaiah | | |
. Uppari Yadaiah | | [ |
20 ¥ 5 L 5]
: A 1209 | Govl. | 00650 | 650 1000000 | 25000 | 162500 00212 |
1 = A 1
21 Uppag Mpchari 1209 | Govl | 0.0650 | 650 | 1000000 | 25000 | 162500 002126
) /0 Ramaiah
Uppari Chithamnu - —= N
2 200 5 2R0CH 5 2
| 22 W/o Pochatalh .}zc,. c;clv:. 00675 | 675 | 1000000 | 25006 | 168750 002127
. Uppart Laxmi - -
el " g
5 "0 Yodnidh 1209 | Covt. | 0.0675 | 675 | 1000000 | 25000 | 168750 002128 |
24 Uppariizdaumia 1200 | Gowt, | 00650 | 50 | 1000000 | 25000 | 162500 002129 |
¥/ o Muuhari | . - |
= Uppari Madhari | . - |
25 n r
25| 570 Romaiah 1209 | Govt. | 01000 | 10 | 1000000 | 25000 | 250000 002130
i 13 N | SEAES e —
26 Dppaiilis g 1209 | Govt | 00175 | 175 | 1000000 | 25000 | 43750 002181
|77 S/oRamaiah | 77 L Il .
Uppari Yadaiah , \ Ar
27 5/0 Ramaialh 1200 ’. Gou._ 0:9375 175 | 1000000 | 25000 43750 002182
= Uppari Madhari - . i . -
i 5/ Ramaiah 1209 | Govt | 0.0750 ] 150 1000000 __23000 _3?5?@ | _(?02133 |
29 Uppeiip Seai 1209 | Govt. | 0.0s00 | 9 | 1000000 | 25000 | 225000 002131
I S/0 Ramnaiah Bagais ]
Uppart Pochaiah - |
3 "
: 0 s 1209 | Govt | 0.0800 | 8 1000000 | 25000 2000(1{1 002132
| 31 L2z, R LESIE 1209 | Gowl. | 0.0900 v | 1000000 | 25000 | 225000 002133
| S/0 Ramaiah i)
| % Ug}’:ﬁ‘:;f:h 1200 | Govt | 01800 | 18 | 1000000 | 25000 | 450000 | 002134
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Uppari Pochniah

Govt,

425000

3 e 1209 01700 | 17 | 1000000 | 25000 002135
Uppari Madhari =—
34 g}’:;z;h;" 1209 | Govt | 01400 | 14 | 1000000 | 25000 | 3s0000 | 002136
Gurrala Mallesham f i =i
35 : 1209 | Gowt. | 0.0500 | 5 | 1000000 | 25000 | 125000 002137
& S/0 Peida Rajaiah { 00 .
lal
3% g,“:g;:::;‘:i 1209 | Govt. | 03200 | 32 | 1000000 | 25000 | soocos | 002138
a7 '?5‘}1"";:';:]3":‘:* 1209 | Govt. | 03200 | 32 | 1000000 | 25000 | sonon 002139
38 G‘w}‘: SS;:';:::;“ 1209 | Govt | 10400 | 44 | 1000000 | 25000 | 1100000 | 002140
. : _
19 “‘j\‘,‘;‘;’sﬁx;“‘“ 1209 | Govt. | 02800 | 28 | 1000000 | 25000 | 700000 | 002141
- ! | I
Nunavath Sriramlu | [ | [
40 | 1209 Sovt 0.0400 4 1000000 25000 100000 002142
el [ 5/0 Nanda | | ' | : N
Parihar Mohan Lal Py
Lo [ s/ Bikaram 1209 | Gowi. | 01800 | 8 | 1000000 | 25000 | 450000 002143
i | Kontham Yadagiri —
! q2 .’ & /o Ragiaiah 129 SOV, 10450 44.5 1000000 25000 1112500 002144
I | Kontham Ramasvvamy
43 ‘ S/0 Ramaiah 1209 | Govt. 1.0450 44.5 1000000 25000 1112500 002145 ]
44 D"""‘;‘,:":;‘?ﬂ;f”‘““' 1209 | Govt. | 23300 | 113 | 1000000 | 25000 | 2825000 002146
Devaganika
[ 15 Sathyanarayana 1209 | Govl | 02500 | 25 | 1000000 | 25000 | 625000 002147
! S/0 Agaiah
16 De”;f:‘:';‘z'h‘h"" 1209 | Govt. | 1.0000 | 40 | 1000000 | 25000 | 1000000 002148
47 C"",:;';g}:g:;:h'““‘ 1209 | Govt. | 0.2600 | 26 | 1000000 | 25000 | 650000 002149
48 “'gé“/]?s?;:i‘::'g'" 1209 | Govt | 13500 | 75 | 1000000 | 25000 | 1875000 002150
i Doli Ramana
49 : 1209 | Govt. | 1.2200 | 62 | 1000000 | 25000 | 1550000 002151
/0 Kishtaiah B J' i
h
50 U :E';::“S:::“i:;““a 1209 | Govt. | 01400 | 14 | 1000000 | 25000 | 350000 002152
Total | 2107 | saz0 21175000
| 51 1"'3;}':’;32;:;"" 1266 | Govt. | 005 | 5 | 1000000 | 25000 | 125000 | 002183
52 n“’st",‘;’gj:;:;’“h 1266 | Govt. | 1.0% 45 | 1000000 | 25000 | 1125000 002154
- Thigulla Yadagiri :
1 12
5; o Saile 1266 | Govt. | 031 31 100(]?0? 25000 | 775000 002185
Burjukindhi Loxmi L - I
54 | Narsimiu S0 Brmmuaiah | 1266 | Govt. | 01 31 | 1000000 | 25000 | 775000 002156 |
— :
55 “"‘x‘}';d;‘;m:::m 1266 | Govt | 031 31 | 1000000 | 25000 | 775000 002157 |
56 “gfx“;ﬁ‘;;'i‘a"‘:fh 1266 | Govt. | 03t 31 | 1000000 | 25000 | 775000 002158
57 T"‘ES“/'L“S:*;]‘::‘””' 1266 | Govt. | 03575 | 3575 | 1000000 | 25000 | 893750 002159
Burjukindthi Laxmi = - ;
| & i :
|58 | Narsimlu S/0 Bhamaiah | 1296 Govt. | 03575 | 3575 | 1000000 | 25000 893750 002160
Burjukindi Narsavva . g .
59 VoY 1266 | Govt. | 03575 | 3575 | 1000000 l_b{}on 893750 002161
Thigulla Sathaiah | ; : S . - ~ —
60 570 Nassaiah | 1268 | Gow. | 03575 | 3575 | 1000000 | 25000 | B%7H0 | 002162 |
61 md?;:';fi:;‘lz‘“ 1266 | Govt | 104 44 [ 1000000 | 25000 | 1100000 | ©€O2163
62 “‘"S" /":bga"t‘:a‘i";:‘°k 1266 | Govt. | 036 | 36 | 1000000 | 25000 | 900000 002164
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T Kanneboina Bikshapathi N - o ' |
g 2 3 00000 | 25000 825000 002165 |
{ $/0 Sathaiah 1266 _Eo_vt 033 | 3 I L_ %
| Gurrala Kanakaiah | = | : =
b b 03 . 000000 | 25000 | 1087300 002166 |
4| /o Sathaiah 1266 | Govt : 1.0 3_ | 43_5 11 i R
g5 |  Gurrala Usheiah 266 | Govt | 016 | 16 | 1000000 | 25000 | 400000 | 002167
| S/o Narsaiah , |
| o | GurralaBharathamma | o0 So0 | 016 16 | 1000000 | 25000 | 400000 602168
W/ o Sathaiah .
(7 | GurralaBharathamma | oo | oo | 03050 | 305 | 10mo0o | 25000 | 7e2500 | 002169
. W/o Sathaiah O -
[ 68 Gyrraha Ushaiah 1266 | Govt | 02050 | 305 | 1000006 | 25000 | 62500 002170
| S/o Narsaiah |
| Gurrala Bharathamma o =
5 ) o 002188
| 69 W/o Sathaiah 1266 | Govt. | jofs 45 | 1000000 | 25000 | 8750 |
| 70 Gurrala Ushaiah | 100 | movv | ooas | 35 | 1000000 | 25000 | 87500 | 002189
| 5/o Narsaiah o e
I3 + |
-, | Ganganaboina Yellaish | . | ¢ . | 004 4 | 1000000 | 25000 | 100000 002184
| S/o Baka Sa_tlu | ‘ | .
I Total 14175 | 5725 14437300
———————————————— = M RE—— ———— - ] BE— — - — {
72 K"sl?:\; :z‘i\:‘hm)’ 1493 | Govl | 03050 | 305 | 1000000 | 25000 | 762500 002185 |
73 | KummariDasharatha | 400 | o0 | 02050 | 305 | 1000000 | 25000 | 762500 002186
S/o Yadaiah |
Total B 1.21 610 | 1525000
Dyagala Bikshapathi | . - . 5
! ) 50000
74 /0 Bhagaiah | 1510 Govt | 0300 30 | 1000000 | 25000 | 75000( 002187
Total ' 0300 | 30.0 750000
Grand Total 4435 | 1795 | 44875000 |

The proposal submitted by the Revenue Divisional Officer, Gajwel has been
examined and approved the resumption of said Govt. Land of Ac. 44.35 gts and to pay
compensation at the rate of Rs.10,00,000/- (Rupees Ten lakhs) per acre. Therefore, the total
amount of Rs. 4,48,75,000/- { Rupees Four crores forty eight lakhs seventy five thousand
only) is released to pay the land value compensation to the Assignees/Possessors as
ex-gratia.

Therefore, (74) cheques for an amount of Rs. 4,48,75,000/- ( Rupees Four crores
forty eight lakhs seventy five thousand only) for payment of land compensation of the
land to an extent of Ac. 44.35 gts., to the Assignees and Possessors to each individual
shown against their names in column No. {02) of the statement supra. The RDO, Gajwel
shall distribule the cheques to the concerned Pattedars/Land losers under proper
identification and obtain the acquaintance in triplicate and submit the same along with
Utilization Certificate.

8d/-
District Collector,
Siddipet.
To,
The Revenue Divisional Officer, Gajwel.
The Tahsildar, Mulugu Mandal for information.

// Attested //

P e )

E- Superintendént,
Colleclorate, Siddipet.

I;;?/-?

T.511.C.LTD.
51 MPET ZONE
MEDC!A;JA‘:'J EDIMETLA
MEDCHAL DIST RICT-500 055
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GOVERNMENT OF TELANGANA
PROCEEDINGS OF THE DISTRICT COLLECTOR, SIDDIPET
PRESENT: SRI. P.VENKATRAMA REDDY, 1.A.8S.,

Proc.No. E1/4105/2021 Date: 03.11.2021.

Sub:- Land Acquisition - Siddipet District - Wargal Mandal - Wargal Village -
Sy. No. 845, 1209, 1266, 1495 & 1510 - Procurement of Government land for
allotment to the TSIIC for establishment of Industrial park - Payment
proposals for an amount of Re. 5,01,75,000/- { Rupees Five Crores Ome Lakh
Seventy Five Thousand only) @ 1000 lakhs per acre to the
assignees/ Possessors receeived to an extent of Ac. §0-07 gts - Compensation
Sanctioned - Orders - Issued- Reg,
Read:- 1 Requisition of Zonal Manager TSHC Ltd, Lr.No. Zo/MDCL -
SDPT/Land/Wargal/2020. Dated: 28.01.2021.
2. Instructions of the District Collector, Siddipet, Dt.  .07.2021.
3. Revenue Divisional Officer, Gajwel Lr. No. F/660/2021, Dt.24.07.2021.
4. Revenue Divisional Officer, Gajwel Lr. No. F/660/2021, Dt. 07.2021.
5. Revenue Divisional Officer, Gajwel Lr. No. F/660/2021, Dt.15.09.2021.
6. Revenue Divisional Officer, Gajwel Lr. No. F/660/2021, Dt.08.10.2021.
7. Revenue Divisional Officer, Gajwel Lr. No. F/660/2021, Dt.09.10.2021.
8. Revenue Divisional Officer, Gajwel Lr. No. F/660/2021, D1.13.10.2021.
9, Revenue Divisional Of(icer, Gajwel! Lr. No. F/660/2021, Dt.18.10.2021.
10, Revenue Divisional Officer, Gajwel Lr. No. I'/660/2021, Dt.03.11.2021.
-olo-
ORDER:-
Vide reference 1% cited, the Zonal Manager, TSIIC Limitted, Medchal-Siddipet
Zone has submitted requesition under New L.A. Rules framed under G.O, Ms. No. 120
Revenue (JA&LA) Department, Dated: 30.06.2021 for acquisition of Government
Assigned land to an extent of Ac. 972.05 gts in Sy. No. 845, 1209, 1266, 1495 & 1510 of
Wargal Village & Mandal, which is feasible for establishment of Industrial Park and
requested to process the acquisition of said land under the provision of Telangana State
Land Acquisition {Consent Award, Voluntary Acquisition and Lump-sum Payment

towards Rehabilitation and Resettlement) Rules - 2017 (Amended Act. No. 21/2017).

Accordingly, vide reference 10% cited, the Revenue Divisional Officer, Gajwel has
submitted the payment proposals that, in view of estalishment of Indutrial Park under
TSIIC, after having claborate discussions held with the assignees/possessors by the
District Collector Siddipet, the following assignees/ possessors have agreed to receive the
compensation @ Rs.10,00,000/- per acte for the lands and consents have been received
from the following assignees/ possessors to an extent of Ac, 50-07 gts in Sy. No. 845,
1209, 1266, 1495 & 1510 situated at Wargal Village & Mandal. The details of assignees and

possessors and their payment are as follows:

5 Classi | Extent ' Gunt | Rateper ] L ‘ Total IC;S d‘:‘mk’ 1
Name of the land looser N); ficatio (in - Acr{In Gf.nenru | Land Cheque ll:!i; &

] B n Acer) ‘ | Rs) (nksy  Yalue |y oosyy2001

1 2 3 1 s | 6 7 g G 10
) P'gig‘"fh‘:”"i"‘;““ 845 | Govi | 01300 | 13 | 1000000 | 25000 | 325000 002689
" Tekulnpally Narayane Reddy | 4, 1 |

p | Tekulapally Narayana Reddy | g,5 | (o0 | 01100 | 11 1000000 | 25000 | 275000 003690

SfoRamReddy .~ T | s
Total 1 0230 | 24 | 600000
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: Veluri Jnipal Reddy ' . - :
3 4 i 2o i
570 Bal Reddy 1209 ! Govt. l 0.1400 | 14 1000000 | 23000 | 350000 003691
Veluri Janamma | |
4 i i
W/ 0 Shamba Reddy 1200 ; Covt. | 0.1400 14 1000000 | 25000 350000 003692
e Linga Laxmajah = | i o
: : | 570 Hanumaiah 1209 _(:O\ L. 0.1900 | 19 1000000 25000 ( 475000 003693
Linga Chandrainh . =
. o 2 3
t S/0 Hahumaiah 1209 _F:t. Vi 0.1200 12 IDUUDDG” 25000 300000 00 694_ B
7 Hogihampiaclaciii 1209 | Govt. | 01300 | 13 | 1000000 | 25000 | 325000 | 003695
| 5/c Ramaiah . o
8 Kontham Ramaswamy | o0 | o | 04300 | 13 | 1000000 | 25000 | 325000 | 003696
| S/o Ramaiah - |
Chiliveri Narayana Reddy . _ %
9 SO0 a7
5/0 Muthyam Reddy 1209 _Guvl. 1.0200 42 ,I 1000000 . 25000 1050000 NO369
Mothe Dharmaiah ; | '
10 %/0 Narsaiah 1209 | Govt. | 03700 [ 37 | 1000000 | 25000 | 925000 003698
2 1 | 1
1 e g:’"“‘ B/eensham 1209 | Govt. | 1210 | 61 | 1000000 | 25000 | 1525000 | 003699
| tyanaravanarana |
12 | Laxmi W/o Chandra Prakash | 1209 | Govt. | 0.150 | 15 | 1000000 | 25000 | 375000 003700 |
8 RajRani W7o T Sunil Singh 1209 | Govt. 0.130 " 15 1000000 | 25000 375000 003001
Vijay Soni 7 =% 7 - - S
14 W /o Roshan Lal Soni 1209 | Gowl 0150 | 15 ___IDUU‘C!UD 25000 375000 00?0_02 N
Sandya Rani =S
5 £ 3
15 W/o T Ramesh Singh 1209 | Govt. 0.150 15 1000000 | 25000 375000 0_030(33 o
T. Meera Singh by
6 5 4
. ] W/oT. Uday Singh 1 1209 | Govt. 0.150 15 1000000 | 25000 375000 00300
Mothe Padmalatha |
7 2 A
1 W/o Anjaneyulu 1_09 ; _G_lil’t 0,300 30 1000000 | 25000 750000 _. 003005 i
Konyala Bal Reddy - ' !
a 18 $/0 Narayana Reddy 1209 | Gov l_. I 0,090 49 1000000 | 25000 | 225000 003006 |
19 | Mothe Mallaiah 8/a Narsaiah | 1209 Govt I 0120 12 | 1000000 25000 300000 003007 1
" Total _ " aa | 351 | 8775000 | 1
Thalari Muthyalu ' |
0 2
2 $/0 Narsaial 1266 | Gowt. | 0.2500 25 | 1000000 | 25000 625000 003008
21 i 'I_'hnlnri Sujatha W/o Balesh | 1266 Covt. 0.2500 | 26 | 1000000 | 25000 625000 003009
Thalari Muthyalu ' [ &
22 S/0 Narsaiah 1266 | Govt | 0.0500 5 1000000 | 25000 | 125000 003010
23 Thalari Sujatha W/ o Balesh | 12&60 Govt. | 0.0500 5 1000000 | 25000 125000 003011
7 Thalari Muthyalu " - i
2 S/ Narsaiah 1266 | Govt. 0.2400 f-i_ 1000000 | 25000 600000 00304
25 | Thalari Sujatha W/o Balesh | 1266 | Govi 0.2400 24 1000000 | 25000 600000 003015
' Thalari Muthyalu
! 26 5/o Narsaiah 1266 | Govt 0,0600 b ].ODUDL'IU 25000 150000 003016
| 27 | ThalariSujatha W/o Balesh | 1266 | Govt 0.0600 [ 1000000 | 25000 150000 003017
Tolal | 380 | 120 3000000 l
Boini Narsaiah |
£ o
26 8/0 Shambaiah 1495 | Govwt | 2.120 9} 1000000 | 25000 | 2300000 | B 9930 i §
e Yerukala Pochaiah 1495 | Govt. | 01400 | 14 | 1000000 | 25000 | 350000 | 003019
S/ o Thammaizh | K =
Mohmmad Jahangeer . = ' .
30 5/0 Murthuja 1495 Govt. 2.150 95 '!OODDOE 25000 IB?SI)[]{]_ __(!GJO?..?.
a1 D”';leg N“"i"‘l = 1495 | Govt. | 0260 | 26 | 1000000 | 25000 | 650000 003023
Dyagala Bikshapathi , a : 4
32 S/0 Bagaiah 1495 | Govt. 0.210 24 1000000 | 25000 600000 00302
3 Mothe Venkatamma = .
_.53 W/o Balaiah 1495 | Govt. 1.380 78 1000000 | 25000 | 1950000 003025
Tolal i 5.09 kra 8225000
Dappu Narsamma
34 W/o Narsaiah 1510 Go\r"l: 0.3400 34 1000000 | 25000 850000 003026
- | Safai aliyas Devi Bal Narsaiah | &
- $/0 Balaiah 1510 | Govt. 0.3150 315 1000000 | 25000 787500 003027 ]
Safai Aliyas Devi Budamma , = 5 ;
36 W/o Yadaiah 1510 | Govt. | 0.3150 | 315 1000000 | 25000 787300 003028
Devi Rama Swamy ._ & 300
37 $/0 Bulaiah 1510 | Govt. 0.3‘12 ._31.5 1000000 | 25000 787500 00 _9_
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= - . g
18 I [)‘ﬂ rshanam A.'.lyas Maslh'u 1510 | Govt. 0.1350 135 1000000 25000 337500 | 003030 |
| Sayamma W/o Yadagiri I |
L&‘J Mashti Narsimlu S/ 0 Sailu 1510 | Govt, | 0.1350 | 133 | 1000000 | 25000 | 337500 003031
| 40 | Mashd Chandralah §/0 Sailu | 1510 | Govt. | 01325 | 1325 | 1000000 25000 | 331250 003032
[ Mashti Santhosha 1510 | Govt | 01325 | 1325 | 1000000 | 25000 | 331250 | 003033
| W7o Sudhakar
LR Mashti Galaiah S/ 0 Saitu 1510 | Govt 0.1325 | 13.25 | 1000000 | 25000 331250 003034
| 43 | Mashti Sanjeevilu S/vSaila | 1510 | Govl : 0.1325 | 13.25 | 1000000 | 25000 331250 003035 I
=t — + : |
4q | Gollipally Narender Reddy | 1o10 | our. | 03250 | 325 | 1000000 | 25000 | #12500 | 003036
| { 5/0 Narayana Reddy ‘i NS —
‘45 LSO 1510 | Govt. | 02000 | 20 | 1000000 | 25000 | 500000 0U3037
: W /o Yellaiah 1 | | ) =
1o | JonupakatteShambaiah | o0 [ oo | 3050 | 305 | 1000000 | 25000 762500 | 003038
I S/ 0 Muthaiah [ | |
" Janupakatte Krishna | | . 003039
47 [ 5/ Muthaiah 1510 | Govt | 03030 | 305 1000000 | 25000 | 762500 30 |
48 | Guduri Mahesh S/o Rajaiah | 1510 | Govt, | 23800 118 1000000 | 25000 | 2950000 003040 [
19 | Boini Yadaiah §/0 Shambaiah | 1510 | Govi, | 0.0600 i [ 1000000 | 25000 [ 150000 003041
|7 Boini Kishtaiah = ] : oo | o 003042
%0 s/eShambaish 1510 | Govt. | 00800 | 8 1000000 | 25000 | 200000 030
| §1 | Boini Yadaiah S/ 0 Shambaiah | 1510 | Govt 0.2300 23 1000000 | 25000 | 575000 003043
52 | Boini Yadaiah /0 Shambaiah | 1510 [ Govt. 0.2800 28 1000000 | 25000 700000 003044
Boini Krishna ;
: ¢ 5] 003045
i 53 | $/0 Shambaiah 1510 Govt_ 3.2000 140 1000000 | 25000 | 3500000
- Ayyagalla Swamy . I |
| " 5/0 Sathaiah 151¢ | Govt. 0,1675_— .1_6,?5 . 1000000 }_‘.'SDE 418750 003_046
. Ayyagalla Bikshapathi G - | 2047
55 I 5/0 Chan draiah 1510 | Govwt 0.1675 1_63’ 3 | 1000000 25000_. N 418750 . 0030
Ayvagalla Durgaiah = -
| 4
56 /0 Shambaiah 1510 | Govt, 0.1650 10.5 1000000 | 25000 412500 B 003048
Ayyagalla Narsamma 5 -
_57— W/ o Gopal 1510 ) Gcivt. 0.2950 | 295 | 1000000 | 25000 737500 003049
' Ayvagalla Narsaiah [ e = , [ s . :
L 53 5/0 Mallaiah 11510 | Govt. 0.2950 29.5 | 1000000 250081 747500 | 003050
59 | Thigulla Mahesh $/0 Ramulu | 1510 | Govt. | 00950 | 95, 1000000 | 25000 | 237500 003051
60 | Thigulla Padma W/o Krishna | 1510 | Govt. | 0.0950 | 95 | 1000000 | 25000 | 237500 003052
| Thigulla Shyamala o P ; 2 1 a .
A1 W/0 Swamy 1510 | Govt 0.0950 : 9_*.:) 1000000 250(& 237500 003053
Thigulia Pochaiah IR L i =
62 $/0 Narsimlu 1510 | Govt 0.0950 a3 lUUU_liUU 25000 237500 003054
[ Fighlanolln Chandramma . ; ) ; & O .
f 63 W /0 Narsaiah 1510 | Gavt, 0.2000 20 1000000 | 25000 500000 0030656
" Gundaia Meghana . " . |
b4 W/o Rajasheker Goud 1510 | Govl 1.0850 | 4B.S 1000000 | 25000 | 1212500 003056
Singam Gouramma | . . a
65 . W/o Mallesh 1510 Corrt. | 1.0850 4b.3_ 1 0_00000 25000 | 1212500 003057
A Dyagala Shankaraiah | 5 —
bb ] 5/0 Narsaiah 1510 Govt 0.2900 29 1000000 25000 725000 003058
Dyagala Shankaraiah . e e |
| ] y .
i? $/0 Narsajah 1510 . CGaovt. | 0.2800 28 1000000 | 25000 700000 003059
Sanganaboina Komraiah s e
68 $/0 Yellaiah 1510 | Govt. 0.1300 13 1000000 |_ 25000 325000 00.1??62
. Sanganaboina Pentaiah o =
bj? $/0 Yellaish 1510 | Govt 0.1300 13 1000000 | 25000 325000 003063
- Thouti Rajamani | - . i
’_«B l W/o Narayana ‘ 1510 Gowvi 1-069{11_' 1hé . 1000000 | 25000 | 4150000 003064 B
I Thouti Madhavi | I R ]
71 W/ o Bikshapathi | 1510 | Govt. | 0.2500 | 25 | 1000000 | 25000 | 625000 003065 |
T T N
| Total ] 2923 | 1183 29575000 |
r = 1 - T
| Grand Total j 5007 | 2007 50175000 |
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The proposal submitted by the Revenue Divisionat Officer, Gajwel has been
examined and approved the resumption of said Govt. Land of Ac. 50-07 gts and to pay
compensation at the rate of Rs.10,00,000/- (Rupees Ten lakhs) per acre. Therefore, the total
amount of Rs. §,01,75,000/- { Rupees Five Crores One Lakh Seventy Five Thousand
only) is released to pay the land value compensation to the Assignees/Possessors as ex-

gratia.

Therefore, (71) cheques for an amount of Rs, 5,01,75,000/- { Rupees Five Crores One
Lakh Seventy Five Thousand only) for payment of land compensation of the land to an
extent of Ac, 50-07 gts., to the Assignees and Possessors to each individual shown against
their names in column No, (02) of the statement supra. The RDO, Gajwel shall distribute
the cheques to the concerned Pattedars/Land losers under proper identification and
obtain the acquaintance in triplicate and submit the same along with Utilization
Certificate.

Sd/-
District Collector,
Siddipet.
To,
The Revenue Divisional Officer, Gajwel.
The Tahsildar, Wargal Mandal for information.

// Attested //

Collectorate, Siddipet
r"‘:.[ =

(s3-

ZONAL MANAGER
T.8.LLC.LTD.
MEDCHAL-SIDDIPET ZONE
| P JEEDIMETLA
MEDCHAL DISTRICT-800 058
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GOVERNMENT OF TELANGANA
- PROCEEDINGS OF THE DISTRICT COLLECTOR, SIDDIPET
PRESENT: SRI P.VENKATRAMA REDDY, 1.AS.,

Proc.No. E1/4105/2021 Date: 05.11.2021.

Sub- Land Acquisition - Siddipet District - Wargal Mandal - Wargal Village -Sy.

No. 845, 1209, 1266, 1495 & 1510- Procurement of Government land for
allotment to the TSIIC for establishment of Industrial park - Payment proposals
for an amount of Rs. 9,97,12,500/- (Rupees Nine Crores Ninety Seven Lakhs
Twelve Thousand Five Hundred only)@10.00 lakhs per acre to the
assignees/Possessors receeivedio an extent of Ac, 99-28% gts- Compensation
Sanctioned - Orders - Issued- Reg.

Read:- 1.Requisiton of Zonal Manager TSIIC Ltd, LrNe.ZO/MDCL -

SDPT/Land/Wargal/2020. Dated: 28.01.2021.
2. Instructions of the District Collector, Siddipet, Dt.  .07.2021.
3. Revenue Divisional Officer, Gajwel 1.1 N F//60/2021, Dt.24.07.2021.
4. Revenue Divisional Officer, Gajwel Lr. No. F/660/2021, Dt.  .07.2021.
5. Revenue Divisional Officer, Gajwel Lr. No. F/660,/2021, Dt.15.09.2021.
6. Revenue Divisiona) Officer, Gajwel Lr. No. F/660/2021, Dt,08.10.2021.
7. Revenue Divisional Officer, Gajwel Lr. No. F/660/2021, Dt,09,10.2021.
8.Revenue Divisional Officer, Gajwel Lr. No. F/660/2021, Dt.13.10.2021.
9. Revenue Divisional Officer, Gajwel Lr. No. F/660/2021, Dt18.10.2021,
10. Revenue Divisional Officer, Gajwel Lr. No. F/660/2021, Dt.03.11.2021.
11. Revenue Divisional Officer, Gajwel Lr. No, F/660/2021, Dt.  .11.2021.
-olo-

ORDER:-

Vide reference 1¢ cited, the Zonal Manager, TSIIC Limitted, Medchal-Siddipet Zonehas
submitted requesition under New L.A. Rules framed under G.O. Ms, No, 120 Revenue {JA&LA)
Department, Dated: 30.06.2021 for acquisition of Government Assigned land to an extent of Ac.
972.05 gts in Sy. No, 845, 1209, 1266, 1495 & 1510 of Wargal Village & Mandal, which is feasible
for establishment of Industrial Park and requested to process the acquisition of said land under
the provision of Telangana State Land Acquisition {Consent Award, Voluntacy Acquisition and
Lump-sum Payment towards Rehabilitation and Resettlement) Rules - 2017 (Amended Act. No.
21/2017),

Accordingly, vide reference 11% cited, the Revenue Divisional Officer, Gajwel has
submitted the payment proposals that, in view of estalishment of Indutrial Park under TSIC,
aller having elaborate discussions held with the assignecs/possessors by the District Collector
Siddipel, the following assignees/possessors have agreed to receive the compensation @
Rs.10.00,000/- per acre for the lands and consents have been received from the following
assignees/ possessors to an extent of Ac. 99-28% gts in Sy. No, 845, 1209, 1266, 1495 & 1510
situated at Wargal Village & Mandal. The details of assignees and possessors and their payment
are as follows:

-

| | Rate ICICI Dank, |
i | Extent Rate per | o
o |  Name of the land jvoser SyNF Cincin {in Guntas Acr | per | Total Land Sk,
No o calion Acee) : (nRs) | Gunta Value Cheque No. &
_ 7 | InRs) Dt 05.11.2021
[ 2 | 3 4 5 6 | 7 | 8 | 9 10
| , | Pothagails Mallamma "
: 2200
1 W/o Laxmi Nareaiah B45 | Gowt | 1.2200 | 62 1000000 | 25000 | 1550000 002791
! K t i i I
b2 Wro i 845 | Gowt | 01450 | 145 | 1000000 | 25000 | 362500 002792
i | W/o Anjainh [
- ! Kokki Shirisha , . . R _ i
_ 3 © W/o Venkateshwarlu B45 | Gowt, U.H:vlf | ) T-t_% . 1000000 | 25000 362500 Qnaza3
i Shyamala Rajamma s ' . o Ty P
- i ;_ i _V-_’/_o Kishtaiah ) _’hf. Govt, | 1.0500 45 B _'J‘Umlf-gj 25000 1125000 _ rj.n_‘. 24
5 | PoegalaShovarjamme | o5 | Gour, | vosso | 435 | icooom | 25000 | 1087500 002795
P _ W/o Narsaiah o I
| Pothagalla Ravi Kumar | - P |
2300 0 75000 275
| e | S/oSrramuly | .“5 Govt. | 02300 B mt_m_nfm 25000 | 575000 00 5
| Pothagalla Balamanl | _ , 7 ahan | = a7
J? | WjoBalNorsaiah | 8% | Gowt Dfim 19| 1000000 | 25000 | 475000 | ooz
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Komalla Kumar r [
B S/0 Lasuisiah 845 | Govl. | 01600 16 1000000 | 25000 400000 002798
X Vathagalia Anjaiab "
| 8 $/0 Chinna ish 845 | Govl. | 0.2100 5| 1000000 25000 525000 002799
2 Chindam Chandramma
| 10 _ W/0 Mallaiah 845 | Govt | 1.0200 42 1000000 | 25000 1050000 002800
no P"‘:}?ﬂ“ Updlar 845 | Gove | 02400 | 24 | 1000000 | 25000 | 600000 002801 |
Poligaiia Sandhya :
—12 “ T 845 ! Govt. 0.2200 22 1000000 25000 550000 002802
Pothpgalla Jithender
[ 133_ $/0 Narsaish 845 Gowt, 0.2500 29 1000000 25000 725000 002803
|
g4 | Shinine ORI W/S |, s | cov | a0 | 152 | 5500000, s || omonn 002804
F Chindan Manga i =
15 } W/ o Mallesham 845 | Govt | 0.0700 . 7 1000000 25000 175000 002805
Chindam Manga [ o, . ====i}
& 1 _6 ; ‘ W/o Mallesbi_:m 845 | Govt. | 0.1050 105 ; 1000000 25000 25-1500 (02806 |
) Chindam Manga - B [ - !
: 17 i W/o Mallestaem f45 | Govt | 0.0500 5 100D0pY | 25000 125000 02807
[ 0% | Chindim Malleshom ) ‘
18 . 845 | Govt. L1040 |y 1000000 25000 250000 002808
5/0 Yellaiah ) ]
Chindam Pochamma | .
19 W0 Anisiah ) B45 . Govl. | 0.1200 12 1000000 | 25000 300000 002809
Chindam Pochamma 5 l
Lo20 W/o Anjaial B45 | Gowvt. | 0.2200 22 1000000 | 25000 550000 002810
' Artham Anuradhs
21 W /o Venkatesham 845 | Govt | 4.0700 167 1000000 25000 4175000 002811
2 e el 845 | Govt. | 02600 | 26 | 1000000 | 25000 | 650000 002812
__W/u Anjaneyulu ]
Makthala Arjun - .
23 | $/0 Sathaiah 845 | Gowt. | 0.2550 55 1000000 25000 637500 002813
| | Makthala Prabhu o -
24 $/0 Sathatal 845 | Govt | 0.2550 25.5 1000000 | 25000 637500 002814
Hunagiri Mallesh !
25 . $/0 Laxmaih 845 | Gowvt. | 02000 20 1000000 | 25000 500000 002815
Kothinti Pothagalta P
.F—Z.ﬁ_ Suguna W/o Ramulu 843 | Gowi. 2.0600 86 1000000 25000 2150000 002816
' Painun Bagyamma = - & ~ .
27 W/ Ramanujn Chary B45 I Gowt, 0.025 25 1000000 | 25000 62500 . 002817
Painuri Laxmana Chary o i 00
25 570 Purushothama Chary 845 . Govt. 0025 25 1000000 25000 B 62500 2818
Painuri Achyutha Chary = = A 9
. 29 $/0 Purushothama Chary 845 .Govt, 0.025 25 1000000 : 25000 62500 00281
Painuri Anantha Chary i
k1) _5 o I’url._lslmtharna Chary 25 Govt. 0.025 25 1000000 25000 62500 002820
. Dumbala Aruna &
31 W/o Bhoopal Red dy 845 Gowvt, 1.000 40 1000000 25000 1000000 002821
! Tolal 4.3 999 24850000
52 EausiiShavani 1209 | Govt. | 00950 | 95 | 1000000 | 25000 | 237500 002823
W/o Anjaiah )
- Kokki Shirjsha .
33 W/o Venkateshwarlu 1209 _. Govt. | 0.0950 0.5 1000000 25000 237300 002824
34 Boodla Lingamma | 500 | cot. | 2000 | & | 1000000 | 25000 | 2175000 002825
W/ o0 Mallaiah L
i Gudlas Andaly -
:
35 _ W/0 Anjaneyulu 1209 | Gowt. | 0.3400 £h ] 1000000 25000 850000 002826
Goli Venkataram Reddy i | 4 - i 5 y
36 S/0 Sethararm Reddy | 1209 | Govt. 1.3200 72 N 1000000 2_300"_! _ 1800000 002827
= Veluri Divya | , s =
_.’u— W/ Kishta Reddy 1209 | Gowt, 1.1200 52 1000000 | 25000 1300000 2828
. M. Shafiyabegum
.5—3 | W/0 Damudara Pasha 1200 | Gowt. | 0.1500 15 1000000 25000 375000 002829
Neerud] Sujatha , ,
39 W/o Pochaish 1209 | Govt. 0.2400 24 1000000 25000 600000 002830
Marati Bhumaiah . ; =
40 S/0 Balaish 1209 | Govt | 03800 38 1000000 25000 950000 002831
Kanaboina Narsamma
41 _L  W/o Venkataiah 1209 ] Govt. | 03100 n 1000000 25000 775000 002832




42 el i 1209 | Govt | 02150 | 215 | 2000000 | 25000 | 53700 002833
| 5/0 Komuraiah |
; Kontham Manjula
it W/o Sathyanarayana 1209 | Gowt 0.2150 215 1000000 25000 537500 002834
| Kentham Srinu |
4 ! z
14 $/0 Komuraiah | 1209 | Gowt, 0,1900 | l‘::! 1000000 25000 T‘I-?SI}UU 002835
= Kontham Manjula 5 F | : -
15 YW 7o 5alhyaRatayans 1209 | Govt, 0.1900 19 | 1000000 25000 475000 002836
Badawath Mangya e =
a6 W/o Heersla) 1209 | Gowt. 0.0100 1 1000000 25000 25000 002837
g | MaddigariAnamma |00 | Gl | 1100 | 61 | 1000000 | 25000 | 1525000 002538
W/o Narayana
: Chindam Nagamani = "
48 W/o Narsimlu ) 12089 | Govt 0.0400 :_ 4 1000000 25000 100000 002840
Y Chindam Pedda Laxmi , =
[ L W/o Rajaia]_1 _ '[20‘-'!_ Govt, 0.1 [ﬂ['.l_" ) LA 1000000 25000 _Z?SUU{I 002841 -
= Chindam Chandrammit S | ) . .
, ) W/o Mallaiah -_:_'I 209 : Govt, | D.t]b?i! [ | 1000000 25000 150000 002842
B Chindam Muttamma s P ) . ;
51 W/ 0 Narsaish B 1209 Govt 0.0800 8 1000000 25000 200000 002843
52 C Ramarishna 1209 | Govt | 22400 | 104 | 1000000 | 25000 | 2600000 003301
5/0 Srinivasulu _
Chindam Anjaneyulu . ' s -
5_3‘. $/0 Yellaiah 1209 | Gowt. 0.0450 45 | 1000000 25000 112300 002844
[ Chindam Mallaiah | . o | ) i
54 - 570 Rajaiah 1200 | Gowl 0.0300 . 1000000 25000 75000 002845
| 55 | ToomDevenderS/o | 000 | vy | 20600 | 96 | 1000000 | 25000 | 2400000 003302
e Gusrala Raju , ' N =
_Sf $/0 Yellaiah 1209 | Govt, 0.1000 10 1000000 25000 250000 002846
pEk Kanaboina Narsamma 3
bl W /o Venkataiah 1209 | Govt. | 0.0850 8.5 1000000 25000 212500 002847
Mshadevuni Ravinder
38 Goud 1209 | Gevt. 0.0500 5 | 1000000 25000 125000 no2848
S/ Narsimlu Goud ]
Chindam Sailu . ' .
59 2 [ 2
3¢ /0 Yellaiah | 1208 | Gowt, 0.0200 2 . 1000000 | 25000 S0000 002849
T = i T
| 2 Chindam iManga . . . [ el
bl ! W/o Ma]lgsha_rn i 1200 | Gowt, U.O-io(l _.4.5_ | 1000000 I 25000 112500 002850
. Anish FalhimaW/o | D w1 o - =
6l | Ahmiad abdul Hussain | 1208 | Gowt. | 1.0000 | 40 1000000 | 25000 | mudt_mu 002831
i i Gurrala Yadaiah ‘ v "
. B2 ' $/0 Yellaiah 1_209 Govt. 01700 | 17 1000000 25000 425000 002852
Bondla Pentamma | !
63 W/o Mallaiah 1204 | Govl 0.2500 25 1000000 .‘ 25000 625000 002853
. Lavuri Bikshapathl | : . |
654 /0 Manya 1209 . Gowvt, 01200 _'l 2 1000000 | 25000 301‘.‘[]-00 002855
e Lavuri Ramulu . - | ;
r_;: | 5/0 Manya 12568 : GOil:_ 0.0800 B 1000000 25000 200000 002656
. Lavurl Chinna Lalu =l L »”
ah S/u Manya 1209 | Gowl, | 0.1000 10 1000000 | 25000 :. 250000 002857
oy Chekkala Sayamma N | - .
b7 W/o Ramakishtaiah 1209 (jpgvi 0.3250 k5 1000000 25000 B12300 002858
gg | ChekkalaBalakishiaiah | .o | o | 00ss0 | 65 | 1000000 | 25000 | 162500 002859
k- /0 Mallaiah
| Chekkala Narsaiah | T i ! e
69 209 R 5 11 2501 & 028
B¢ S/0Laxmaiah _1 D‘ | Govt | 0.0650 n_ 2l 1000000 5000 162500 '._ 12860
{ 70 Chckslapwany 1209 | Govt. | 00650 | 65 | 1000000 | 25000 | 162500 002862
) _ S/0 Yellaiah | B
- Irsi Parwathi Reddy 5g [ o ar ”
25 i 0,2300 23 G000 25001 575000 2
:'I_ /0 Maila Reddy 10 Gavt 0,230( | 1000000 25000 750 00282
72 A, Mahazmyd; 1209 | Gowt | 03800 | 38 1000000 | 25000 | 950000 002862
. ) W /o Isamoddin N
= Neerudi Sujatha _ . - o
73 W/o Pochaiah 1209 | Govt ; 0.1700 | 17 1000000 25000 425000 002863
o Yatakari Pochaiah o g
y 4_- . S/0 Salhasah 1209 | Gowvi. 01000 iy 1000000 25000 250000 002864
‘T'ntal 25.335 10335 25837500
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|
‘ — Ganganaboina Narsimu
- 5/0 Sathaiah 1266 | Gowt | 0.0650 685 1000000 [ 25000 162500 002865
Mukka Srilatha {
‘ 76 W/o Venugopal . 1266 | Govt 21800 ag 1000000 1 25600 2450000 D03312
K Gangansboina Ramesh | L
i 77 5/ Chandraiah N 1266 | Gowt, 0.0650 65 1000000 L 25000 162500 002868
I |' I |
|78 G"‘ss"/a"‘:‘}"‘:';“d"r';’::”" 1266 | Govt. | 0.0850 | 5 | 1000000 | 25000 | 162500 002869
o | Mirdoddi Ravikanth S/0
79 ) aiah 1266 | Gowt. | 2.2200 102 1000000 25000 2550000 003313
Ganganabolna Srinivas |
!:0 | 5/0 Sathaiah 1266 | Govt. | 0.0650 6.5 1000000 | 25000 162500 002882
P'itla Sathaiah 4
81 $/0 Narsaiah 1266 | Gowl 0.3600 6 l 1000000 : 25000 00000 002883
Katherapaka Laxmi Bat
82 “20 Nn_rain 4 Rao 1266 | Govtk 01200 12 : lﬂﬂﬂf_]ﬂl_l [ 25000 300000 028684
Total | 6.3400 274 6850000
Borulla Lingamma . - - &
;_83 1 W/oRamulu ]495_. Govl | 0.1800 18 1000000 25000 450000 002885
Mothe Muthyalu - =
ek ’ $/0 Narsaiah 1495 | Gowt. | 0.0350 a5 1000000 2:0{!0 87500 002886
— Mothe Anjaiah | = . e
85 , 5/ Narsaiah 1495 | Gowt. 0.0350 | 35 1000000 ?.':(I\P_fl 87500 002887
Chinthala Anjali . | : =
86 { D/o Yadagisi | 1495 | Govt. 2.2000 ‘Ithi 1000000 25000 2500000 002866
. Boddu Pochamma | i
: 87 | W/o Bala Krishna 1495 | Gowt. 1.0000 40 | 1000000 25000 1000000 002888
| ws | DevaganikaPraveen | 00 | oo [ 0000 | 7 | 2000000 | 25000 | 175000 002889
x $/0 Raj Kumar
go | Keshamaina Bal Narsaiah | oo | oo 1 oomso | 85 | 1000000 | 28000 | 212500 002590
570 Mallaiah
90 o LT TE A 1266 | Govt. | 20000 | 80 | 1000000 | 25000 | 2000000 002535
W/o Narsimlu
Kashamaine Laxmi e &
91 W/o Narsaiah 1495 | Gowvt. | 00825 B.25 1000000 25000 206250 002501
Theegulla Muthamma
92 W/o Yadaiah 1495 | Gowt. 0.2000 20 1000000 25000 500000 002502
o | Rasool Bee o
B3_ W/o Yakub Ali 1495 | Govt. | 0.1900 19 1000000 25000 | 475000 002503
| | Kashamaina Andalu - o~
o4 i W/ 0 Pochaiah 1495 | Gowt. | 0.0825 8.25 1003000 25000 206250 002504
- Karima Begum
95 W0 Goremiva . _1495 Govt. | 0.1200 12 1006000 | 25000 300000 002505
go | Tekulapally Padma W/o | o0e | oot | 20000 | 80 | 1000000 | 25000 | 2000000 002537
Srinivas Reddy
gr | ToetapallySugunaWro T\t | diato | 43 | 2000000 | 25000 | 3em000 002538
Raji Reddy =M = I
Tekulapally Goverdhan 4 | n
9 Reddy 5/ Raji Reddy 1495 | GovL | 2.0000 80 1000000 25000 2000000 002539
| Rasul bee e o
@ W/o Yakub Al 1495 | Govt | 0.2200 22 1000000 | 25000 550000 002506
. Bayikadi Balamani
100 W /a Dhamodar 1495 | Gewt. | 01200 12 1000000 25000 300000 002507
Mdl. Aziz Khareem
0. )
01 W/o lbrahion Khareern__ 149 | Gowl 1.0900 19 000000 25000 1225000 002508
Total 1514 | 614 15350000
102 LT 1510 | Govt. | 02550 | 255 | 1000000 | 25000 | 637500 002509
| I 5/ o Sathyanaravana
| Karima Beguen | 2
- 103 W/o Gorem.iya 1510 | Govt, 0.2800 28 1000000 25000 700000 002510
Y Goribi =
._101 W/o Kh wall 1510 | Gowt. 1.0000 50 1000000 I 25000 1000000 002491
Purmu Santhosh Reddy =
105 _S_Ii!_\hmgimlm Reddy 1510 | Gowt, 2290 109 1000000 25000 . 2725000 002871
| Ryakala Murali |
. 106 | /0 Ramulu 1510 | Gowt. 0.2600 26 1000000 25000 : 650000 002492
| Ryakala Balaraju - & &
|
107 E 5/0 Ramulu 1310 | Gowt | 0.2600 26 1000000 25000 650000 002493
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= = ‘
tog | Janupakette shwaramma | 0 | o | 33600 | 156 | 1000000 | 25000 | 3900000 002494
| W/o Yadagiri | |
Kummari Siddamma | wind || war ) ‘ = _
1 | [} L { SR 2
J 109 | W /o Narsimlu 1510 Govt, 1.3500 | 7 1000000 . 25000 VR 002495
[ | N S ) S| S N St § i
Devakathya Meerabai | _ 3 ( ot |
! 1| /o Ramakrishna Rao | 1510 | Govt. | 2110 91_. _1 000000 _2520 | 2275000 002872
| | Pagidipally Aliyas
i | Varagallu Bharatharmma ‘ 1510 | Govt. | 1.2600 6 1000000 | 25000 1650000 002496
W/o Chittary
i Pagidﬁly Kasthuri s " A - i o
2 2ovh 2 00K 5000
112 W/o Pandu 1510 | Govt | 1 (aDEJm 66 1000000 | 25000 . 1650000 002497
113 ‘ Gadila Laxini Natsavva | 1030 | o | 0500 |25 | 1000000 | 25000 | 625000 002198
[ | W/o Nagallngam | ™" |
s | Tekulapally Sathamma |
: 0.:3900 39 D000 500 g 2490
114 | W/o Veera Reddy Hﬂ. Go?rl. | 90 3 ! 100 ||fr_u_‘ 25000 i 75000 ) 0024
ns | Avyegells NamsammaW/o [ o0 10 0 s | 1000000 | 25000 | 200000 002500
‘ | Balaiah B |
| Ayyagalla Balnarsamma ' i % ; -
. ) 0000
e ‘ ST | 1510 | Govt. | 03200 | 32 | 1000000 | 25000 | 8000CC 002511
iz | Vhenunala AhivaTeln | 4e00 | Gove, | 0255 | 255 1000000 | 25000 | 637500 002512
| . /0 Krishna N |
Mothe Narsaiah - '
13 !’ b ‘r
] : : I s /o Malaish 1510 le.. E B0 6_ 100 mnn_ _zsoco 150000 02?;513__
19 TN LT 1510 | Gowvt. | 11700 51 | 1000000 | 25000 | 1275000 002514
(B S/a Anjanevulu gl I [ = | I
' Menile Yadaiah e | gl e s -
: |2n.[| S/ Yellainh 1510 co.ub_ i ...an | v 1000000 | 25000 425000 002515
Mende Bixapathi ‘ ' - B i
A0 0 | 25000 325
[ 131J /0 Yellaish | 1510 | Govi | 01300 13 | 100000 ‘ LI}D:_- 000 002576
= Dasari Prasad | T | v66600n | = 0 = —
| nz | $/o Narismlu | 1510 thl | 0.2500 25 . l.J[]Lﬂ..J_ _Eqm | 625000 1= 002517
R Salendri Kyathamma i 4 | AB0a0C =i 02518
123 | W,/0 Nocsaiah !1511._60‘" _ufa 0 | _u | 1000000 | 25000 E‘[_L_JULJ_» 002518
I Pagidlpaily Narsimlu | [ | | i = .
| HE: 40 00 | 2500 000 |
T handratah 1810 | Govi. | Tow0 | o J 1000000 | 2500 | 1000000 002519
25 | Aryagalla NamammaW/o | o)) | o ‘ 03900 | a9 1000000 | 25000 | 975000 002520
=== L2 Balaiah | o)
j ~ Toul r' | 26,3300 | 1073 | || 26825000
'— | Grand Total | | 94.2850 | 3983.50 ] 99712500

The proposal submilted by the Revenue Divisional Officer, Gajwel has been examined and
approved the resumption of said Govt. Land of Ac. 99-28"2 gisand to pay compensation at the
rate of Rs.10,00,000/-(Rupees Ten lakhs) per acre. Therefore, the lotal amount of Rs. 9,97,12,500/-
(Rupees Nine Crores Ninety Seven Lakhs Tweive Thousand Five Hundred onlylis released to pay
the land value compensation to the Assignees/ Possessors asex-grabia,

Therefore, (125) cheques for an amount of Rs, 9,97,12,500/- (Rupees Nine Crores Ninety
Seven lLakhs Twelve Thousand Five Hundred only)for payment of Jand compensation of the land
to an extent of Ac. 99-28% gts, to the Assignees and Possessors to each individual shown against
their names in column No. (02) of the statement supra. The RDO, Gajwelshall distribute the
theques to the concerned Pattedars/Land losers under proper identification and obtain the
acquaintance in triplicate and submit the same along with Utilization Certificate.

Sd/-
District Collector,
Siddipet.
To,
The Revenue Divisional Officer, Gajwel,
The Tahsildar, WargalMandal for information.

// Attested //
e "FH%&(; t
E - Superintendent
Collectorate, Siddipet

0
s P (o __
ZONAL MANAGER
T.5.LLC LTD.
MEDCHAL-S!IOIPET ZONE

1P JEEDIMETLA
MEDCHAL DISTRICT-500 055
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GOVERNMENT OF TELANGANA
PROCEEDINGS OF THE DISTRICT COLLECTOR, SIDDIPET
PRESENT: SRI. P.VENKATRAMA REDDY, LAS,,

Proc.No. E1/4105/2021 Date: 08.11.2021,
Subi- Land Acquisition - Siddipet District - Wargal Mandal - Wargal Village -Sy.
No. 845, 1209, 1266, 1495 & 1510- Procurement of Government land for
allotment to the TSIIC for establishment of Industrial park - Payment
proposals for an amount of Rs. 68,25,000/- ( Rupees Sixty Eight Lakhs Twenty
Fiveven Thousand Five Hundred only) @10.00 lakhs per acre to the
assignees/Possessors receeivedto an extent of Ac. 6-33gts- Compensation
Sanctioned - Orders - Issued- Reg,
Read:-1.Requisition of Zonal Manager TSHC Itd., LrNo.ZO/MDCL -
SDP1/Land/Wargal/2020. Dated: 28.01,2021.
2. Instructions of the District Collector, Siddipet, Dt. .07.2021.
3. Revenue Divisional Officer, Gajwel Lr. No. F/660/2021, Dt.  .11.2021,
-00o-
ORDER:-
Vide reference 1t cited, the Zonal Manager, TSIIC Limitted, Medchal-Siddipet

Zonchas submitted requesition under New L.A. Rules framed under G.O. Ms. No. 120
Revenue (JA&LA) Department, Dated: 30.06.2021 for acquisition of Government
Assigned land to an extent of Ac. 972.05 gis in Sy. No. 845, 1209, 1266, 1495 & 1510 of
Wargal Village & Mandal, which is feasible for establishment of Industrial Park and
requested to process the acquisition of said land under the provision of Telangana State
Land Acquisition (Consent Award, Voluntary Acquisition and Lump-sum Payment
towards Rehabilitation and Resettlement) Rules - 2017 (Amended Act. No. 21/201 7).
Accordingly, vide reference 3% cited, the Revenue Divisional Officer, Gajwel has
submitted the payment proposals that, in view of estalishment of Indutrial Park under
TSIC, after having elaborate discussions held with the assignees/possessors by the
District Collector Siddipet, the following assignees/ possessors have agreed to receive the
compensation @ Rs.10,00,000/- per acre for the lands and consents have been received
from the following assignees/ possessors to an extent of Ac, 6-33 gts in Sy. No, 845, 1209,
1266, 1495 & 1510 situated at Wargal Village & Mandal. The details of assignees and

possessors and their payment are as follows:

- - E —t | —
| 51| Name of the land -[s No | Clasific | Extent | Gunt | Rate per g:;emp(:;:‘ Tolal Land | (211 Bank
No “ laaser | ¥ ‘ ation (i_n Acer) as Acr(InRs) Rs) Value Dt:ﬂe:ﬂ.m.l
1] 2 3 1 5 o 7 8 5 10
' [ Alwal Archana T n ,
| 1200 : 1 2 100000 525000 0033
I_ W/o Srinivas ‘ 1209 | Govt 0.2100 1 1000000 250_00 500( ) 103311
Total 0.210 | 525000
= | - | = 5
‘ 5 | '-“;F“osr:,‘:r':;;f"i 1266 | Govl | UE__ 14| 1000000 25000 | | 350000 | oa2s3s
[ Total 014 | 14 | 350000
K. Nararayana [ | i st 56 | 1oonnns | semon | snnaon | v
. 3 &/0 Anjsiah | 1495 | Gowt. u.k.Lfﬂ 20 | 1000000 | 23000 l| 500000 | I_JU. 325
AdapaliSafali | e | . I s } e | on
| f ) v | 1495 | Govt. | 03600 | 35 | 1000000 | 25000 | 950000 003326
| Adapali Safali - ) ‘ ) i | cnanan |
| 5 _ W/o Sridhar : 1495 ', Gm_l_._. 0.2400 |_21 1000000 . 25000 | 600000 003327
Yotal | | 200 | & K | 2050000 ]
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The proposal submitted by the Revenue Divisional Officer, Gajwel has been
examined and approved the resumption of said Govt. Land of Ac. 6.33 gts and to pay
compensation at the rate of R.10,00,000/-(Rupees Ten lakhs) per acre. Therefore, the total
amount of Rs. 68,25,000/- ( Rupees Sixty Eight Lakhs Twenty Fiveven Thousand Five
Hundred only)is released to pay the land value compensation to the
Assignees/ Possessors asex-gratia.

Therefore, (12) cheques for an amount of Rs. 68,25,000/- (Rupees Sixty Eight Lakhs
Twenty Fiveven Thousand Five Hundred only)for payment of land compensation of the
land to an extent of Ac. 6.33 gts, to the Assignees and Possessors to each individual shown
against their names in column No. (02) of the statement supra. The RDO, Gajwelshall
distribute the cheques to the concerned Pattedars/Land losers under proper
identification and obtain the acquaintance in triplicate and submit the same along with
Utilization Certificate.

5d/-
District Collector,
Siddipet.
To,

The Revenue Divisional Officer, Gajwel.
The Tahsildar, Wargal Mandal for information.

/i Attested J/
4“%’ {7
E - Superintendent
Collectorate, Siddipet

Q.
N

—
IOMNAL BMANAGAS
.S.1.1LC [
MEDCHAL-SIL
P FTHUMETLA

| I
MEDCHAL DISTRICT-500 058

' Pandiri Brahma | !
6 | ReddyS/o 1510 | Gowt. | 0100 | 10 | 1000000 | 25000 | 250000 002528
| Venkatanaravana _ | e = =
| Mundapuram ‘ |
7 Sandeep S/o 1510 | Govt. p.o20 | 3 1000000 25000 75000 002529
‘  Mallesh | L
| Mundapuram = s
8 5 : 3 00000 25000 75000 002530
| 8 ! Dileep 5/ Mallesh | 1510 | Govt. | 0.030 | 100000 | 5
5 Mundapuram ' | l
| 9 PradeepS/o | 1510 | Govi. | 0030 | 3 1000000 | 25000 75000 002331
L Mallesh § =t S| N
jo | KallepuChittibabu | 100 | oy, ‘ 0210 | 21 | 1000000 | 25000 | 525000 002532 |
S/0 Gopal Rao |y L |
1 DachaVinayS/e | o0 | <o | 11800 | 58 | 1000000 | 25000 | 1450000 002533
Pentaiah ) | !
Goshika Sumathi . = = | ae = i
i . SOl B [N 25000 1450000 no2sad
2 yy70 Narsimen Rao | 110 | G0 11800 100000 0 | |
=T e I T T T
Total | a3 | 186 | . 3900000 '
Grand Total | 6330 | 27 ; 6825000 '
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GOVERNMENT OF TELANGANA
PROCEEDINGS OF THE DISTRICT COLLECTOR, SIDDIPET
PRESENT: SRI. P.VENKATRAMA REDDY, LA.S.,

Proc.No. E1/4105/2021 Date: 08.11.2021.

Sub:- Land Acquisition - Siddipet District - Wargal Mandal - Wargal Village -Sy.
No. B45, 1209, 1266, 1495 & 1510- Procurement of Government land for
allotment to the TSIIC for establishment of Industrial park - Payment
proposals for an amount of Rs. 1,86,50,000/~( Rupees One Crore Eighty Six
Lakhs Fifty Thousand only)@10.00 lakhs per acre to the assignees/Possessors
receeivedto an extent of Ac. 18-26gts- Compensation Sanctioned - Orders -
Issued- Reg.

Read:-1.Requisition of Zonal Manager TSIC Ltd, LrNo.ZO/MDCL -
SDPT/Land/Wargal/2020. Dated: 28.01.2021,

2. Revenue Divisional Officer, Gajwel Lr. No. F/660/2021, Dt.  .11.2021.
-olo-

ORDER:-
Vide reference 1% cited, the Zonal Manager, TSIIC Limitted, Medchal-Siddipet

Zonehas submitted requesition under New L.A. Rules framed under G.O. Ms. No. 120
Revenuc (JA&LA) Departinent, Dated: 30.06.2021 for acquisition of Government
Assigned land to an extent of Ac. 972.05 gis in Sy. No. 845, 1209, 1266, 1495 & 1510 of
Wargal Village & Mandal, which is feasible for establishment of Industrial Park and
requested to process the acquisition of said land under the provision of Telangana State
Land Acquisition (Consent Award, Voluntary Acquisition and Lump-sum Payment
towards Rehabilitation and Resettlement) Rules - 2017 (Amended Act. No. 21/2017).

Accordingly, vide reference 2cited, the Revenue Divisional Officer, Gajwel has
submitted the payment proposals that, in view of estalishment of Indutrial Park under
TSIIC, after having elaborate discussions held with the assignees/possessors by the
District Collector Siddipet, the following assignees/ passessors have agreed to receive the
compensation @ Rs.10,00,000/- per acre for the lands and consents have been received
from the following assignees/ possessors to an extent of Ac. 18-26 gts in Sy. No. 845,
1209, 1266, 1495 & 1510 situated at Wargal Village & Mandal. The details of assignees and
possessors and their payment are as follows:

| | | Rate per | Rate JCICT Bank,
Sl Name of the land $v.No Clasifi | Extenl | Gunta Acf)e per | Total Tand Siddipt,
No | looser Y- cation | (In Acer) 5 InRs. Gunta Value Cheque No.
: { nRs.) (Il'l RS.] | Dt 08.11.2021
1 2 3 1 5 6 7 8 9 j 10
| Chindam Anjaneyulu | g0 | oot | o080 5 | 1000000 | 25000 125000 | 002581
| | S/o Yellainh ! o
| | Bachu Venkatesham | oo | oovt | 50000 | 200 | 1000000 | 25000 | soo0000.00 | oozss2
| | B/oSriramulu
Total 5.050 205 ; 5125000
3 | Chekkala Anjaneyulu | 500 | oo | o040 4 | 1000000 | 25000 | 100000 | Do2853
| | 5/0 Narsaiah
— | >
| g | Chekhala Avjaneyulu | o0 | oo 1 0040 1 1000000 | 25000 100000 | 052584
’ S,/ o Narsaiah l
| 5 | Chekhalajhonny 1209 | Gowt 0.020 2 1000000 | 25000 50000 02585
‘ 5/0 Narsaiah
Chekkala Pochaiah 1209 | Govt 0050 | 5 1000000 | 25000 i 125000 | 002586

il | S/oKishtaiah

i
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‘ | Gurrala I
N Shambulingam 1209 | Govt. | 0.050 5 | 1000000 | 25000 125000 | 002587
| | 5/0 Yadaiah
K S Raju | . . e B
1200 ¥ 2000 1000000 | 25000 6750000, 002588
. $/0 K.Y.K Raju B 1) [GRVi | R | 290 0 S
Sidambl Raghu ' i , >
", 2 1000000 | 25000 | 5525000.00 | 002589
g 570 Chakravarthi 1209 ‘ Govt 5.2100 221 0000 | 5 5525000.00
Total I 12310 | 511 ' 12775000
[ v |
o | MelaiMuthyale o0 Gow | om0 | 1 | 00000 | 25000 | 25000 | oozsan
. S/ 0 Narsaiah
1) “‘::I/“:Bs;l'ﬂﬁ’“ 1265 | Gowvt | 0.0100 1 1000000 | 25000 25000 002571
Total 1.020 2 i i 50000
 Gundala Meghana : -
2 W /o Rajashekar 1495 Govl, 0.0150 ‘ 15 10000000 | 25000 37500 nn2e72 |
© | Goud - || -
(5 | Singam Gouranuma 1465 ' Govi 8.51%0 15 i 1060000 ' 25000 %7500 R
3 W/0 Mallesh Y5 . 5( . Q00O | 2 lt 373 2373
Tota] 0.020 3 i 75000
i : | 3 T
14 Dy;f:'éﬂzzx'“h 1510 | Govt | 0.050 5| 1000000 | 25000 125000 | 002574
Dyagala Pochaiah ~ | . .
5 Nk 5 00000 | 2500 2 N0257¢
15 S/0 Gandaiah 1510 | Gevt | 0.050 1000000 | 25000 125000 02575
..... _ e PR
16 | DysgslaMahesh | o0t v | ooso | s | 1000000 | 25000 | 125000 | 00256
5/0 Gandaiah
Sanganaboina
17 Komraijah 1510 Govt. 0.0500 5 1000000 25000 125000 002577
S/ 0 Yellaiah
18 sanganaboina | 510 | Gowe | 00500 | 5 | 1000000 | 25000 | 125000 | 00278
Penlaiah S/ 0 Yellaiah B i i il plaioisl | e = [ |
| Total 0250 | 25 625000
Grand Total [ 18260 | 746 18650000 | |

The proposal submitted by the Revenue Divisional Officer, Gajwel has been
examined and approved the resumption of said Govt. Land of Ac. 18-26 gtsand to pay
compensation at the rate of Rs,10,00,000/-(Rupees Ten lakhs) per acre. Therefore, the total
amount of Rs. 1,86,50,000/- ( Rupees One Crore Eighty Six Lakhs Fifty Thousand only)is

released to pay the land value compensation to the Assignees/Possessors asex-gratia,

Therefore, (18) cheques for an amount of Rs. 1,86,50,000/-( Rupees One Crore Eighty
Six Lakhs Yifty Thousand only)for payment of land compensation of the land to an extent
of Ac. 18-26 gts, to the Assignees and Possessors to each individual shown against their
names in column No. (02) of the statement supra. The RDO, Gajwelshall distribute the
cheques to the concemed Pattedars/Land losers under proper identification and obtain
the acquaintance in triplicate and submit the same along with Utilization Certificate.

To,

The Revenue Divisional Officer, Gajwel.
The Tahsildar, WargalMandal for information.

// Attested Jff

E -Superi;‘l;en‘dé.rll
Collectorate, Siddipet

Vie®

et
b i
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Sd/-

District Collector,

Siddipet.
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am—
ZONAL MANAGER

7.8.1.0.C.LTD.

MEDCHAL-S!1OIPET ZONE

I P JEEDIMETLA
MEDCHAL DISTRICT-800 086




» GOVERNMENT OF TELANGANA
PROCEEDINGS OF THE DISTRICT COLLECTOR, SIDDIPET
PRESENT: SRI P.VENKATRAMA REDDY, LA.S,,

Proc.No. E1/4105/2021 Date: 08.11.2021.

Sub:- Land Acquisition - Siddipet District - Wargal Mandal - Wargal Village -

Sy. No. 845, 1209, 1266, 1495 & 1510- Procurernent of Government land for
allotment to the TSNC for establishment of Industrial park - Payment
proposals for an amount of Re. 1,63,37,500/- { Rupees One Crore Sixty Three
Lakhs Thirty Seven Thousand Flve Hundred only)@10.00 lakhs per acre to the
assignees/Possessors  receeivedto an extent of Ac, 16-13% gts-
Compensation Sanctioned - Orders - Issued- Reg.

Read:-1.Requisition of Zonal Manager TSINC Ltd, LeNo.ZO/MDCL -

SDPT/Land/ Wargal /2020. Dated: 28.01.2021.
2, Instructions of the District Collector, Siddipet, Dt. .07.2021.
3. Revenue Divisional Officer, Gajwel Lr. No. F/660/2021, Dt.  .11.2021.
-00o-
ORDER:-

Vide reference 1* cited, the Zonal Manager, TSIIC Limitted, Medchal-Siddipet
Zonehas submitted requesition under New L.A. Rules framed under G.0Q. Ms. No. 120
Revenue (JA&LA) Department, Dated: 30.062021 for acquisition of Government
Assigned land to an extent of Ac. 972.05 gts in Sy. No. 845, 1209, 1266, 1495 & 1510 of
Wargal Village & Mandal, which is feasible for establishment of Industrial Park and
requested to process the acquisition of said land under the provision of Telangana State
Land Acquisition (Consent Award, Voluntary Acquisition and Lump-sum Payment

towards Rehabilitation and Resettlement) Rules - 2017 (Amended Act. No. 21/2017).
Accordingly, vide reference 3rdeited, the Revenue Divisional Officer, Gajwel has
submitted the payment proposals that, in view of estalishment of Indutrial Park under
TSIIC, after having elaborate discussions held with the assignees/possessors by the
District Collector Siddipet, the following assignees/ possessors have agreed to receive the
compensation @ Rs.10,00,000/ - per acre for the lands and consents have been received
from the following assignees/ possessors to an extent of Ac. 16-13% gts in Sy. No. 845,
1209, 1266, 1495 & 1510 sitvated at Wargal Village & Mandal. The details of assignees and

possessors and their payment are as follows:

T - | [ | Rate
| e | | Extent Rate per ICIC] Bank
9 Name of the land Iseser | Sy.No Cln‘siﬂc | fin | Cunia| Acr (In per Total Land Cheque No,
No ation | 5 Cunta Value
Acer) Rs) Dt:08.11.2021
. | {ln Rs.)
12 13 [ a s | e[ 7 | & 9 | w
! I | Lavuri Saroja W/o Ravi | 1209 | Govt. | 0.1100 r 1 1000000 | 25000 275000 | 003329
| — ' | } . . —
| 1 |
2 | lavuri Lalu 5/0 Pandu I209 Govt 0.2200 | 22 1000000 | 25000 550000 | 003203
— { e e — — — T —— 1
. . [ |
3 l;’\i’uuri‘;rn:::l | 1209 | Gowt. | 02300 | 22 | 1000000 | 25000 | 575000 | 02304
5 Cpragt senan 1209 r Govt. | 0100 | M [ 1000000 | 25000 | 775000 | 003305
8/0 Balaiah _ | 1 |
AT | | —
unuka Mallesh [ i P P =
| 5 209 25 000000 | 25000 625000 003306
] §/0 Peddulu J| 12( Govt, 0.2500 ‘ > |1 00 bl U I :
| —_— > ! |
Marati Yadi Ramulu | v . o axso7 |
i s S/ Yadaiah ‘_I (19 _Givt | 0.0850 | 8.5 ‘_JUUU(JUL? | _51)\T! | 512500 003 l_.(_
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[ Marati Narsimlu 1209 | Govt. | 0.0850 | &5 | 1000000 | 25000 | 212500 | ooas0s
5/0 Yadaiah
| =
¢ Gunka Mallesh 1209 | Govt. [ 00425 | 4.25 | 1000000 | 25000 | 106250 | 003300
$/0 Peddulu
9 Gunka Sathamma 1209 | Gowt | 0.0425 | 4.25 | 1000000 | 25000 | 106250 003310
W /o Shivaiah
Total 31750 | 1375 3437500
10 | Congaboina Nassimin | o Govt | 01500 | 15 | 1000000 | 25000 | 375000 003314
5/ o Salhaiah
11 | CangsboinaSrinivas |\, | o | ooce | s 1000000 | 25000 | 375000 | 003315
S/0 Sathaiah : [
Gangaboina Ramesh : - | 5500 375000 316
’ 12 5 Chandrail 1266 | Govt. | 01500 | 15 | 1000000 | 25000 | 375000 0032
| Gangaboina Prakash 4 = i 500 275 q
L 13 515 Chandrian 1266 | Gowt, | 01500 | 15 | 1000000 | 25000 | 375000 003317
. .
Gangaboina Narsimbu : a | —
66 4| 0. 75 | 100 5000 |9 03318
14 S/ Sathaioh 1266 | Gowt, | 0.0875 | 3.75 | 1000000 | 25000 3750 0
| L
5 } Ganganaboina Srinivas 3 e || e | o — - g 1319
5 570 Sathaian 1266 | Govt. | 00375 | 375 [ 1000000 | 25000 | 93750 00331¢
16 | CongaboinaRamesh | o | o 0.0375 | 375 | 1000000 | 25000 | 93750 003320
5/0 Chandraiah
T
Gangaboina Prakash 2
0 l st 1266 | Govt. | 0.0375 | 375 | 1000000 | 25000 | 98750 | o033
1g | RamarollaLaxani 00| oo |60 | 6 | 1000000 | 25000 1650000 | 003328
| W/oShamnmbaiah
‘ Total - 32100 | 141 3525000
P T
| 19 | BaikadiBikshapathi | (o0 | v | oomoo| 2 | 1000000 | 25000 175000 | 002540
S/ 0 Ramaiah
Baganolla Yadaiah S
il D 2 | 5
20 G Saidaiah 1495 | Govt | 12500 | 65 | 1000000 | 25000 | 1625000 | 003322
o Pragela Sadwanasayana | ) oc 0| 00oo0 | 10 | 1000000 | 25000 475000 | 003323
5/ 0 Narsaiah
22 Dyagala Janaki 1495 | Govt. [ 01900 | 19 | 1000000 | 25000 | 475000 | 003324
W/o Narsingarac
Tolal i 23000 | 10 _ 2750000 |
. 7 _ |
Mamindla Yadamma | . i
23
? l T, 1516 | Govt | 02200 | 22 | 1000000 | 25000 | 550000 002874
2 | S";f" Pechamma 1510 | Govt. | 0.2800 | 28 | 1000000 | 25000 | 700000 002875
] /o Ramulu
- Cheerla llaiah
e | i
25 [ onnn 1510 | Govt. | 01600 | 16 | 1000000 | 25000 | 400000 002876
2 | Sanganaboina Naesimlu | . Govt. | 00800 | 8 | 1000000 | 25000 | 200000 002877
5/0 Balaiah
I [ Sangaboina Ilavva - ; =
27 | W/o Komuraiah 1510 | Govt. | 0.0z00 | 3 | 1000000 | 25000 | 75000 002878
gy | Vemam Pedda Yadaiah | . Govi. | 03500 | 35 | 1000000 | 25000 | 875000 002879
5/0 Balaiah
! i
29 | Chirla Krishna 1510 | Govt, | 0.2700 | 27 | 1000000 | 25000 | 675000 002880
| 5/c Balaiah l
. ’ , R f - |
’ Dasart Kanakaiah - . e .
| % S0 liaiah 1510 | Gove | 02700 | 27 | 1000000 | 25000 | 675000 002521
|
Kokkonda llaiah , | o
le ST | 1510 | Govt. | 0.0950 | 95 | 1000000 [ 25000 | 237500 002522
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' | Vanam Kanakaieh | [ . | N
32 0.085 5 ) 2 | 594
| 32 §/0 Kishtaish 1510 | Gowt. | 00950 | 95 | 1000000 | 25000 | 257500 002523
|~ 1 — —
Pagidipally Manfuln | _ _ ’ i 20
1510 | 0.201 2 25000 102524

‘ 34 P""'"::,'}’;g‘:;‘f““‘"“ 1510 | Gav | 0200 | 20 | 1000000 | 25000 | S00000 002525
35 | Pﬁi.'f;";ﬂftf;:;;h“ 1510 | Govt. | 0200 | 20 | 1000000 | 25000 | 500000 002526
L —= A | [ ==

6 | P“"f;gi"&:;ﬁ;mm 1510 | Govt. | 0200 | 20 | 1000000 | 25000 | 500000 002527

[ Total ‘ 1 625 | 263 il 6625000

[ Crand Total ‘ | 16,135 J 653.5 163374500
, R (R =) L _

The proposal submitted by the Revenue Divisional Officer, Gajwel has been
examined and approved the resumption of said Govt. Land of Ac, 16.13 V& gtsand to pay
compensation at the rate of Rs.10,00,000/-(Rupees Ten lakhs) per acre. Therefore, the total
amount of Rs. 1,63,37,500/- ( Rupees One Crore Sixty Three Lakhs Thirty Seven Thousand
Five Hundred only)is released to pay the land value compensation to the
Assignees/ Possessors asex-gratia.

Therefore, (36) cheques for an amount of Rs. 1,63,37,500/-( Rupees One Crore Sixty
Three Lakhs Thirty Seven Thousand Five Hundred anly)for payment of land compensation
of the land to an extent of Ac. 1613 % gls, to the Assignees and Possessors to each
individual shown against their names in column No. (02) of the statement supra. The
RDO, Gajwelshall distribute the cheques to the concerned Pattedars/Land Josers under
proper identification and obtain the acquaintance in triplicate and submit the same along
with Utilization Certificate.

Sd/-
District Collector,
Siddipet.
To,
T'he Revenue Divisional Officer, Gajwel.
The Tahsildar, WargalMandal for information,

/f Allested J/

o AeE =

E - Superintendent
Collectorate, Siddipet

v

ZONAL MANAGER
T.S.ALC.LTD.
MEDCHAL-SIDDIPET ZONE
1P JEEDIMETLA
MEDCHAL DISTRICT-500 055
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Bullding Code as the case may be, unless the context otherwise
requires.

3. RESTRICTION OF BUILDING ACTIVITY IN THE VICIMNITY OF CERTAIN
AREAS:

(a] Water Bodies

(i} No bullding / development activity shall be allowed in the bed of
water bodies like river or nala and In the Full Tank Lewel (FTL) of
any lake, pond, cheruvu or kunta / shikam lands.

Unless and otherwise stated, the area and the Full Tank Laveal (FTL)
of a Lake / Kunta shall be reckoned as measured and as certified by
the Irrigation Department and Revenue Department.

iil) The above. water bodes and courses shall be maintained as
Recreational/Green Buffer Zone and no bullding activity shall be
carried out within:

(1} 100m from the boundary of the River outside ths Municipal
Corporation / Municipalty / Nagara Panchayat limits and 50m
with in the Municipal Corporation / Municipality / Nagara
Panchayat liméts. The boundary of the river shall be as fixed and
certfied by the Irrigation Department and Revenue Department.

(2} 30m from the FTL boundary of Lakes / Tanks / ¥Kuntas of area
1¥Ha and above.

(3) 9m from the FTL boundary of Lakes / Tanks / Kuntas of area
less than 10Ha f shikam lands;

(4} 9m from the defined boundary of Canal, Vagu, Nala, Storm
Water Draén of width more than 10m.

(5} 2m from the defined boundary of Camal, Vagu, Nala, Storm
Water Dratn of width up to 10m.

(tH)Unkess and othersise specified in the Master Plan / Zonal
Devalopment Flan.

1) Im case of (i) (1) & {2) above, the buffer zone may be utilsed
for road of minimum 12m width, wherever feasibie.

(2} Im case of (1) (2) above, in addition to development of
recreational / green belt along the foreshores, a3 ring mad or

promenade of minimum 12m may be developed, wherever
feasila.

(3} The above buffer zone to be left may be reckoned as part of tok
lot ar organized open space and not for sethack regueements.

iw)In case of Protection of Catchment area of Osmansapar and
Himayatsagar lakes covered under the G.O.MsNo. 111 MA dated
08.03.1996, the restrictions on boilding and development activity
imposed there in shall be applicable in Hyderabad Metropolitan

Developrnent Authasity (HMDA) arsa.

(v) In case of areas along the Sea Coast, the Coastal Regulation Zone
((RZ) regulations shall be followed.

(b} Railways

The distance between the Rallway Property Boundary and the edge of
the building shall be 30m as per Indian Railways Works Manual or as
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PHOTOGRAPHS OF SITE VISIT

At Sy No. 1495

At Sy. No. 1510
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Meeting at TSIIC Officials at Site
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